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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

In the matter of 

Jaswier singh 
Fatehast| 

*Regd. N 2163 * 

OVT. OF IND 

under: 

1 

Respectfully Showeth: 

1. 

Original Application No. 295 of 2023 

Dimpal Kumar 

V/s 

State of Punjab & Ors. 

Status and Action Taken Report by way of affidavit of Er. Kamal Singla, 

Environmental Engineer, Punjab Polution Control Board, Regional Office, Sri 
Fatehgarh Sahib, in compliance of order dated 25.10.2024. 

...Applicant 

....R.e.s pondent 

I, the above-named deponent, do hereby, solemnly affirm and state as 

That the above-mentioned case relating to the grievance against un-regulated 

violation of air quality norms by Coal fired furnaces operating in Mandi 

Gobindgarh area of the State of Punjab is under consideration of this Hon'ble 

Tribunal. The Punjab Pollution Control Board is filing replies/status reports in 

the case in compliance to the directions of the Hon'ble Tribunal issued from 

time to time. The Rolling Mills of the area of Mandi Gobindgarh have also been 

impleaded as party in the case before the Hon'ble Tribunal. 

2. That after consideration of the matter, the Hon'ble Tribunal was pleased to pass 

an order dated 25.10.2024 in the instant case thereby directing the Punjab 
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*aswin Singn 
*Fateh 

Regd. 

3. 

Pollution Control Board to file a fresh report in the case by way of an affidavit. 

The Member Secretary, Punjab Pollution Control Board has also been asked to 

appear virtually on the next date of hearing to appraise the action taken at the 

ground level. In this regard, paragraph 7 and 8 of the order dated 25.10.2024 

is reproduced below for kind perusal and reference. 

2 

"7, Learned Counsel for the Applicant has also pointed out that 

the issue raised in the OA was in respect of 220 violating units, 

therefore, the replies should not have been confined to only 24 

units. He has also submitted that there was no justification and 

basis for uniformly imposing the environmental compensation 
without reference to the size and production capacity of the unit. 

8. Since we find that neither the proper reply before the 

Tribunal has been filed nor any effective action at the ground level 

has been taken, therefore, we direct the Member Secretary, PPCB 

to appear virtually on the next date of hearing and appraise the 

action taken at the ground level. The PPCB is also directed to file a 

fresh report at least one week before the next date of hearing by 

way of an affidavit." 

That in compliance to the order dated 25.10.2024 of the Hon'ble Tribunal, it is 

submitted that the Board has taken ground level action after identifying all the 

industrial units, which are required to be shifted to cleaner fuel. The status and 

the action taken report of the Board is given below in a tabular form: 
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NC OAR 

TA 

Jaswinder Singi) 
Fatehgh $z 

GOVT. OF IN 

4. 

Sr. No. Status of the Industries and Action 
taken by the Board 

1 

3 

4 

LO 

7 

3 

Total number of industries including 

rolling mills, forging units, annealing 

units, casting and annealing unit, 

galvanizing units and other industries 

required to use cleaner fuel / PNG 

Industries using PNG/ LPG 

Industries closed permanently 

Action taken for disconnection of 

electricity supply 

Pollution causing machinery sealed 

6 Industry converted to Induction using 

electricity as fuel 

Action under prOcess for closure 

Number of 

with status and action taken is enclosed as Annexure-A. 

Industries 

258 

125 

10 

119 

02 

01 

01 

A list of 258 number of industries containing the name & type of industry 

That in 119 number of cases, which are in default, the Board has issued 

directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for 

closure of the industry and disconnection of electricity supply as under: 

a) The industry shall stop operating its industrial plant and stop 

forthwith discharging any emissions from its industrial 

premises into atmosphere. 
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Jaswiner Singt 
Fatchpa Sb 

*\ Regd. 

5. 

D) The industry shall not re-start its unit till complies with the 

provisions of the Air (Prevention & Control of Pollution) Act, 

1981 as amended in 1987 as well as till it to switch over to 

PNG as fuel. 

c) The industry shall not restart discharging emissions until it 

obtains 'consent to operate' of the Board u/s 21 of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 

1987. 

) 

4 

IND 
The Punjab State Power Corporation Ltd. is directed to 

disconnect the supply of electricity available to the industry 

with immediate effect and further irected to allow 2% of 

the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use 

only. 

The copies of the directions issued separately by the Board in 119 

number cases are collectively enclosed as Annexure-B. 

That the Board has also issued directions u/s 31-A of the Air (Prevention & 

Control of Pollution) At, 1981 to all the 119 number of cases separately to the 

Punjab State Power Corporation Limited Authorities for disconnection of the 

electricity supply available to the industries. The copies of the directions issued 

to the Punjab State Power Corporation Limited Authorities with endorsement to 

the concerned industries in all the 119 number of cases are collectively enclosed 

as Annexure-C. 
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6. That the status and action taken report is hereby submitted in compliance to 

Date: -|2-20y 

order 25.10.2024 for kind consideration of the Hon'ble Tribunal. 

Place: Fateh gart Saib 

Verification: 

Maswin singh) 
+Fatehgarn 

Verified that the contents of Para No. 1 to 5 of the above status and 

action taken report by way of affidavit are true and correct to my knowledge and belief 

GOVT. OFINO 

as derived from the official record. Para no, 6 is prayer. No part of the above status 

WTand action taken report is false and no material has been concealed therein. 

Date: 1) -)2-2o24 

5 

Place: Ftelgash Sawb 

I know the deponent/executant and 
He/She has signed and R.Tl./L.T.I. 
Marked in my presence. 

EnVIRSME 
PP.cB. 

MAN SBnDGAKH (s) 

Deponent 

(Er. Kamal Singla) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Fatehgarh Sahib 

NOTARY 
Fatehgarh Sahib (Punjab) 
Distt. Fatehgarh Sahib 

Deponent 

(Er. Kamal Singla) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Fatehgarh Sahib 

Certifigd. that the affidavit/SPA/GPA/has 

been readover & explained io the deponent 

executant who seemned drectly to understand 

the same at the tume marking thereof 

944



Sr. 

No.
Name Address Type of Industry

PNG/Not 

Using PNG
Remarks

1 A.K. Multimetals Pvt ltd A-1, Focal Point, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel

2
Aar kay Industries (Prop. Indian Securities 

Limited)
G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

3 Aggarwal Industries
Annia Road, Opp. HDFC Bank, Amloh. 

Mandi Gobindgarh

Auto/Agriculture Part 

Manufacturers
PNG The industry is using PNG as fuel

4 Ak Incast Metals
70 Feet Road Ambe Majra, Mandi 

Gobindgarh, Fatehgarh Sahib

Casting & Annealing 

Unit
PNG The industry is using PNG as fuel

5 Alliance Tubes & Galvanizers
Backside Focal Point, Vill. Ajnali, Mandi 

Gobindgarh

Galvanizing & 

Annealing Unit
PNG The industry is using PNG as fuel

6 Amar Forgings Vill Kumbh, Amloh Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel

7 Amisant Industries LLP D-86, Focal Point Mandi Gobindgarh
Auto/Agriculture 

Manufacturers
PNG The industry is using PNG as fuel

8 Anand Sagar Steel Rolling Mills
Village Ajnali, R G Mill Road Near Sangam 

Kanda, Mandi Gobindgarh, Fatehgarh Sahib
Rolling Unit PNG The industry is using PNG as fuel

9 Arjas Modern Steels Limited GT Road, Mandi Gobindgarh
Induction-cum-Arc 

Furnace
PNG The industry is using PNG as fuel

10 Avtar's Roll Forge Industries
Amloh Road, Backside Octroi, Mandi 

Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

11 Bansal Alloys & Metals (P) Ltd.(Unit-II) G.T. Road, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel

12 Bansal Iron & Steel Rolling Mills G. T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

13 Bansal Ispat Udyog
GT Road, Near Talwara road, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

Annexure-A
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14 Bassi Alloys Pvt Ltd
Mullanpur Road, Ambey Majra, Mandi 

Gobindgarh

Induction-cum-

Rolling Unit
PNG The industry is using PNG as fuel

15
Behari Lal Engineering Limited Earlier 

Belco Special Steels Pvt Ltd

Village Tooran, Amloh Road, Opp. Simran 

Steel Inds, Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

16 Behari Lal Ispat Pvt Ltd
Village Salani, Amloh Road, Mandi 

Gobindgarh
Annealing Unit PNG The industry is using PNG as fuel

17 Bhambri Steels Pvt. Ltd.
Village Tooran, Amloh Road, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

18 Bharat Agro Tech
Vill. Mugal Majra, Backside R.P Concast, 

Peer Gajju Shah Road, Mandi Gobindgarh.

Auto/Agriculture Part 

Manufacturers
PNG The industry is using PNG as fuel

19 Bharat Metal Impex
Village Kumbh, Opp. Amar Forging, Mandi 

Gobindgarh
Aluminium Unit PNG The industry is using PNG as fuel

20 Bhawani Industries Private Limited
Vill Ajnali, Backside Focal Point, Mandi 

Gobindgarh
Annealing Unit PNG The industry is using PNG as fuel

21 Bhoday Agriculture Indutries Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

22 Bhoday Ispat Udyog
Amloh Road, (Near Petrol Pump), Mandi 

Gobindgarh.
Rolling Unit PNG The industry is using PNG as fuel

23 Broadway Steel Industries Vill. Salani, Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

24 C.K Alloys
Opp. Site Modern Automotive Ltd. Near 

Focal Point, Amloh, Fatehgarh Sahib
Annealing Unit PNG The industry is using PNG as fuel

25 C.S Castings Pvt Ltd
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh.

Casting & Annealing 

Unit
PNG The industry is using PNG as fuel

26 C.S Forgings Pvt. Ltd. Amloh Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel

27 C.S Heavy Forgings Vill. Jalalpur, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel

28 Chanakya Bakery Products Pvt Ltd Plot A-1B, Focal Point, Mandi Gobindgarh Food Processing PNG The industry is using PNG as fuel
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29 Chanakya Dairy Products Private Limited
Plot A-4,5,6, Focal Point, G.T. Road, Mandi 

Gobindgarh.
Food Processing PNG The industry is using PNG as fuel

30
Chanakya Dairy Products Pvt Ltd 

(Packaging Unit)

Plot No. C25A, C25B Focal Point, Mandi 

Gobindgarh
Food Processing PNG The industry is using PNG as fuel

31 Chankya Bakery Products Pvt Ltd Plot A-1A, Focal Point, Mandi Gobindgarh Food Processing PNG The industry is using PNG as fuel

32 Christ King Media Network Pvt Ltd C-44, Focal Point, Mandi Gobindgarh Printing Press PNG The industry is using PNG as fuel

33 D.B Corp Limited (Dainik Bhashkar)
Vill Malikpur, G.T. Road, Near PWD Rest 

House, Fatehgarh Sahib
Printing Press PNG The industry is using PNG as fuel

34 Dashmesh Casting Pvt Ltd
Village Jalalpur, Amloh Road, Mandi 

Gobindgarh.

Induction-cum-

Rolling Unit
PNG The industry is using PNG as fuel

35 Delta Galvanizers Pvt Ltd D-98, Focal Point, Mandi Gobindgarh Galvanizing Unit PNG The industry is using PNG as fuel

36 Dev Bhoomi Castings Pvt Ltd
Village Kumbra, Transport Nagar Road, 

Mandi Gobindgarh

Casting & Annealing 

Unit
PNG The industry is using PNG as fuel

37 Devshree Metals Vill Kumbh, Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

38 Dhiman Iron & Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

39 Foresteel Industries
Village Kumbh, Amloh Road, Mandi 

Gobindgarh

Induction-cum-

Rolling Unit
PNG The industry is using PNG as fuel

40 G.O. Steel Pvt Ltd
Badinpur Road, Village Kahanpura, Mandi 

Gobindgarh

Induction-cum-

Rolling Unit
PNG The industry is using PNG as fuel

41 Ganesh Steel Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

42 Garg steel sales Vill. Salani, Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

43 Gokal Steel Rolling Mills
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel
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44 Gopala Steel Rolling Mills G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

45 Guru Kirpa Agro Industries D-123, Focal Point, Mandi Gobindgarh.
Auto/Agriculture Part 

Manufacturers
PNG The industry is using PNG as fuel

46 Hansco iron & Steels Pvt Ltd
Village Jalalpur, Amloh Road, Mandi 

Gobindgarh.
Annealing Unit PNG The industry is using PNG as fuel

47
Impression Securities Pvt. Ltd. unit Bharat 

Ispat Udyog
Village Talwara, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

48 Ishwar cast & Forge - Unit-2 C-60, Focal Point, Mandi Gobindgarh
Auto/Agriculture Part 

Manufacturers
PNG The industry is using PNG as fuel

49 J.S Steel Rolling Mills
Backside Modern Steel Ltd., Talwara Road, 

Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

50 Jagat Steel Rolling Mills G. T. Road,  Sirhind Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

51 Jain Steel Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

52 Jassar Forgings
Village Kumbh, Amloh Road, Mandi 

Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

53 Jiten Steel Industries B-4, Focal Point, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel

54 J.T. Steel Rolling Mills
Near Dutt Wire, Vill. Ajnali, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

55 JTL Industries Limited
Backside Old Radha Satsang Bhawan, 

Mandi Gobindgarh
Galvanizing Unit PNG The industry is using PNG as fuel

56 JTL Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

57 Karam Steel Corporation Nasarali Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

58 Kisco Castings India Limited
Dana Mandi, Guru Ki Nagri, Mandi 

Gobindgarh

Casting & Annealing 

Unit
PNG The industry is using PNG as fuel
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59 Kisco Castings India Limited, Unit-II
Dana Mandi, Guru ki Nagri, Mandi 

Gobindgarh

Forging, Pickling and 

Annealing Unit
PNG The industry is using PNG as fuel

60 Krish Industries
Vill. Salani, Near Surjeet Palace, Amloh 

Road, Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

61 Kuber Concast
Vill. Kumbra, Near Truck Stand, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

62 Lakshmi Steel Rolling Mills
G.T. Road, Talwara Road, Sirhind Side, 

Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

63 M/s Anj Metal Recycling Pvt. Ltd,
Vill. Tooran, Amloh Road, Mandi 

Gobindgarh

Induction-cum-

Rolling Unit
PNG The industry is using PNG as fuel

64 Madhav Stelco Pvt. Ltd. Unit-II
Talwara Road, Sirhind Side, Fatehgarh 

Sahib
Rolling Unit PNG The industry is using PNG as fuel

65 Madhav Udyog pvt ltd
Talwara Road, Sirhind side, Mandi 

Gobindgarh

Rolling-cum-

Galvanizing Unit
PNG The industry is using PNG as fuel

66 Malwa Steel Rolling Mills R.G Mill Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

67 Manas Steel Pvt. Ltd.
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh
Pickling Unit PNG The industry is using PNG as fuel

68 Marshal Ispat udyog Village Chatarpura, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

69 MB Ceramics - Unit - II Village Chattarpura, Mandi Gobindgarh Misc PNG The industry is using PNG as fuel

70 Metatech CCR Private Limited
Transport Nagar Road, Ajnali, Mandi 

Gobindgarh
Aluminium Unit PNG The industry is using PNG as fuel

71 Micro Alloy Steels
Vill. Tooran, Amloh Road, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

72 Modi Steel Private Limited
Backside Modern Steel Ltd. Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

73 Munde Steel Industries
Building No. 157, Sector 27a, Amloh Road, 

Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel
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74 Namdev Forge Pvt. Ltd.
70 Feet Road, Opp Modern Automotive 

Village Ambey Majra, Mandi Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

75 Nandini Alloys Amloh Road, Mandi Gobindgarh. Seamless Pipe Plant PNG The industry is using PNG as fuel

76 Narayan Castings
Tallwara Road, Sirhind Side, Mandi 

Gobindgarh
Annealing Unit PNG The industry is using PNG as fuel

77 National Forgings
Khasra No. 133 & 278/1, Village Kumbh, 

Mandi Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

78 Navdurga Steel Corporation
Village Bhadal Thua, Nabha Road, Amloh, 

Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

79 Neelkanth Steel & Agro Industries Near RIMT University, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

80 New York Steel F-47, Focal Point, Mandi Gobindgarh
Agriculture 

Implements
PNG The industry is using PNG as fuel

81 Northern Indian Heavy Forge
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

82 Om Sai Auto Industries
Village Kumbh, Amloh Road, Mandi 

Gobindgarh

Heat Treatment & 

Annealing Unit
PNG The industry is using PNG as fuel

83
Pagro Frozen Foods Private Limited (Unit-

1)

Village Dalo Majra, Near Sadhugarh, Distt. 

Farehgarh Sahib
Food Processing PNG The industry is using PNG as fuel

84
Pagro Frozen Foods Private Limited (Unit-

2)

Village Jalberi Gehlan, Near Sadhugarh, 

Distt. Farehgarh Sahib
Food Processing PNG The industry is using PNG as fuel

85 Parbhat Heavy Forge Pvt Ltd Sector 18A, GT Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel

86 Parshav Industries
Near Minakshi Metals and Casting, Village 

Kumbh, Amloh Road, Mandi Gobindgarh.
Forging Unit PNG The industry is using PNG as fuel

87 PFI Heavy Press Forgings Vill. Malakpur, Tarkhan Majra Road, Sirhind Forging Unit PNG The industry is using PNG as fuel

88 Pioneer Strips Limited
No. 355, Sector 5A, R.G. Mill Road, Mandi 

Gobindgarh.
Annealing Unit PNG The industry is using PNG as fuel
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89 Punjab Forging Industries G.T. Road, Sirhind Side, Mandi Gobindgarh. Forging Unit PNG The industry is using PNG as fuel

90 Punjab Hammers (Unit No. II)
C-30 & D-100 Focal Point, Mandi 

Gobindgarh
Forging Unit PNG The industry is using PNG as fuel

91 Punjab Hammers Pvt Ltd G.T. Road, Sirhind Side, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel

92 Pushpanjli Strips
Vill. Mullanpur Kalan, Ambey Majra Road, 

Mandi Gobindgarh.
Rolling Unit PNG The industry is using PNG as fuel

93 R.K. Re-Rolling Mills Vill. Salani, Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

94 Raj Agro Industries
Transport Road, Focal Point, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

95 Raj Shree Ispat (India) Pvt Ltd Talwara Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

96 Rajshree Udyog Talwara Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

97 Rajtek Ventures
Plot No. 461, Sector 1-C, Near Bhadla 

Chowk, G.T. Road, Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

98 Ram Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

99 Royal Alloys Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

100 Royal Autofab Pvt Ltd
Opposite Royal Alloys, Village Kumbh, 

Amloh Road, Mandi Gobindgarh.
Induction Furnace PNG The industry is using PNG as fuel

101 Royal Ispat Udyog Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

102 Royal Steel Rolling Mills Khanna Side, G.T. Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

103 Rudra Alloys Pvt. Ltd.
G.T. Road, Sirhind Side, Ambey Majra, 

Mandi Gobindgarh.
Annealing Unit PNG The industry is using PNG as fuel
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104 S S Steel Industry (Sirhind)
Village Chanalon, Tohra Road, Sirhind, 

Distt. Fatehgarh Sahib
Annealing Unit PNG The industry is using PNG as fuel

105 S.P Casting
Shankar Mills Road, Amloh Road, Mandi 

Gobindgarh
Annealing Unit PNG The industry is using PNG as fuel

106 Sai Ram Steel Rolling Mills C-18, Focal Point, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

107 Satkartar Foundry & Engg. Works GT Road, Khanna Side, Mandi Gobindgarh Foundary Unit PNG The industry is using PNG as fuel

108
Seamless Steel Industries LLP Previously 

known as Kaytx Industries Pvt. Ltd.
Vill Ambey Majra, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

109 Shiva Alloys
Village Kumbh, Amloh Road, Mandi 

Gobindgarh
Annealing Unit PNG The industry is using PNG as fuel

110 Shree Ganesh Rolling Mills
Village Badinpur, Peer Gajju Shah Road, 

Mandi Gobindgarh.
Rolling Unit PNG The industry is using PNG as fuel

111 Shree Jee Heavy Metal Industries
village Kumbh, Amloh Road, Mandi 

Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

112 Shree Thakur Traders 
Sec-26, Block-B, Opp. Friend Mill, Amloh 

Road, Mandi Gobindgarh

Auto/Agriculture Part 

Manufacturers
PNG The industry is using PNG as fuel

113 Shri Chamunda Multimetals Pvt. Ltd. B-7, Focal Point, Mandi Gobindgarh. Annealing Unit PNG The industry is using PNG as fuel

114 Singla Steel & Allied Industries Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

115 Sunshine Concast
Village Ambey Majra, Near Surya Furnace, 

Mandi Gobindgarh
Rolling Unit PNG The industry is using PNG as fuel

116 Tavastar Steels Pvt Ltd
Vill. Talwara, Talwara Road, Mandi 

Gobindgarh

Pickling/Phosphating 

Unit
PNG The industry is using PNG as fuel

117 Unique Ceramics
Harbanspura, G.T. Road, Sirhind Side, 

Fatehgarh Sahib
Ceramic Unit PNG The industry is using PNG as fuel

118 Vaibhav Enterprises
St. no. 1/4, Behind S.D. Model School, 

Mugal Majra
Kothali Furnace LPG The industry is using LPG as fuel
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119 Vaibhav Steel Industries 
Opp Modern Automotive, Raj Agro Road, 

Mandi Gobindgarh.
Rolling Unit PNG The industry is using PNG as fuel

120
Vandana Steel Rolling Mills L/o Baba 

Visvakarma Agro & Steel Industries
Nasrali Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

121 Vimal Alloys Pvt Ltd Amloh Road, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel

122 Vinay Steel Industries
MC Disposal Road, Amloh Road, Mandi 

Gobindgarh.
Rolling Unit PNG The industry is using PNG as fuel

123 Vivek Re-Rolling Mills Vill. Salani, Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

124 World Wide products pvt ltd Unit-2 C-48-49-50, Focal Point, Mandi Gobindgarh Electroplating Unit PNG The industry is using PNG as fuel

125
 World Wide Products Private Limited Unit-

1 
C-31/32, Focal Point, Mandi Gobindgarh Galvanizing Unit PNG The industry is using PNG as fuel

126 ANG Agro Industries Focal Point, Mandi Gobindgarh Auto/Agriculture Unit Not Using PNG Closed

127 Jain Alloys G.T. Road, Sirhind Side, Mandi Gobindgarh. Rolling Unit Not Using PNG Closed

128 Shri Markanda Steel Rolling Mills
R.G Mill Road, GT Road, Sirhind Side, Mandi 

Gobindgarh.
Rolling Unit Not Using PNG Closed

129 Akhilraj Steel & Agro Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Closed

130 Ansari Metal industries
Bidhi Chand Colony, Sector 23-B, Ward no. 

15, Mandi Gobindgarh
Kothali Furnace Not Using PNG Closed

131 Ashirwad Steel & Agro Industries GT Road, Near RIMT, Mandi Gobindgarh Rolling Unit Not Using PNG Closed

132 Gian Steel Rolling Mills Pvt. Ltd. G. T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG Closed

133 M/s Bee Cee Steel Rolling Mill Kumbh, Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
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134 Samana Ispat Pvt Ltd Village Salani, Amloh Road Rolling Unit Not Using PNG Closed

135 Steel Town Special Steels (Rolling Mills) B-3, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG Closed

136 Adarsh Steel Rolling Mills GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

137 Ambey Industries
G.T. Road, Dharam Mill Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

138 Ashok Steel Industries G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

139 Bajrang Steel Rolling Mills Village Sounti, Amloh, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

140 Citizen Ispat Udyog Lesse of Balaji Alloys Tallwara Road, GT Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

141 Bhartiya Steel Rolling Mills
G.T. Road, Ambey Majra, Sirhind Side, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

142 Bhoday Steel Rolling Mills G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

143 Chehal Udyog C-53, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

144
Data Udyog Earlier Punjab Steel Rolling 

Mills
Amloh Road, Vill Kumbh, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

145 Deepak Iron & Steel Rolling Mills Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

146 Dhiman Industries Pvt. Ltd. Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

147 Dhiman Steel Rolling Mills 
Amloh Road, Opp. Punjab and Sind Bank, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

148 Doaba Steel Rolling Mills Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply
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149 Friends Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

150 Ishwar Cast & Forge E-68, Focal Point, Mandi Gobindgarh.
Auto/Agriculture Part 

Manufacturers
Not Using PNG

Disconnection of electricity 

supply

151 J.S.L Springs
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh

Auto/Agriculture Part 

Manufacturers
Not Using PNG

Disconnection of electricity 

supply

152 Jandu Steel & Agro Industries
Amloh Road, Disposal Road Side, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

153 Kailash Steel Rolling Mills
Village Jalalpur, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

154 King Steel Rolling Mills GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

155
M.M. Steel Rolling Mills L/o Nanak 

Nirankari Steel Industries 
R.G Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

156
M/s Shri Balaji Industries L/o M/s Shri 

Balaji Steel Rolling Mills

Village Jalalpur, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

157 Madhav Stelco (P) Ltd
(Formerly Uttam Steel Rolling Mills), 

Talwara Road, Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

158 Mela Ram Ispat
Village Jalalpur, Amloh Road, Mandi 

Gobindgarh
Forging Unit Not Using PNG

Disconnection of electricity 

supply

159 P.S Ubhi Steel Industries
Vill. Tooran, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

160 Prayag Steel Rolling Mills
Behind Modern Steel, G. T. Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

161 Parveen Alloys L/o Punjab Agro Industries C-45, Focal Point Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

162 Quality Steels Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply
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163 R.G. Steel & Agro Industries
R.G. Mill Road, Sirhind Side, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

164 R.K. Plate Re-Rolling Mills G.T. Road, Mandi Gobindgarh. Rolling Unit Not Using PNG
Disconnection of electricity 

supply

165 R.K. Steel Industries Premnagar, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

166 Raghunath Steel Rolling Mills
Village Tooran, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

167 Raj Steel Rolling Mills Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

168 Royal Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

169 Ruby Strips Pvt Ltd Talwara Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

170
Ananya Steel Rolling Mill Earlier S.S Steel 

Industry

Mughal Majra Road, Mandi Gobindgarh, 

District Fatehgarh Sahib
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

171 Sangam Steel Industries
RG Mill Road, Sirhind Side, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

172 Satpal Strips Pvt. Ltd.
Village Wazirnagar, PO Mullapur Kalan, 

Sirhind
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

173 Shakti Steel Rolling Mills Vill. Jassran, Majri Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

174 Sharda Alloys
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

175 Sher-e-Punjab Steel & Agro Industries G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

176 Shree Ambica Alloys
RG Mill Road, G.T. Road, Sirhind Side, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

177 Shree Ganesh Alloys & Metals Mugal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply
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178
Shree Krishna Steel Industries (AKM Steel 

Rolling Mills)

Nasrali Road, Near Karam Mill, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

179 Shree Krishna Steel Rolling Mills
L/o Shree Ganpati Steel Rolling Mills, R.G 

Mill Road, Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

180 Shri Ram Industries L/o B.C Industries
Prem Nagar, Dharam Mills Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

181 Siri Ram Jain Steel Rolling Mills G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

182 Steelage Refactories Pvt Ltd
G.T. Road, Talwara Road, Sirhind Side, 

Mandi Gobindgarh
Ceramic Unit Not Using PNG

Disconnection of electricity 

supply

183 Sumit Agriculture Industries F-56-60, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

184 Taj Castings 
Opposite Sangam Kanda, R.G Mill Road, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

185 The Modi Oil & General Mill Railway Godown, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

186 Vishwanath Iron and Steel Re-Rolling Mills GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

187 A K Steels
Mughal Majra Road, G. T. Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

188 A.C. Steel Industries
Badinpur Gajju Shah Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

189 Aditya Rolling Mills L/o Rehal Steel Strips
RG Mill Road, Sirhind Side, G.T. Road, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

190 Agni Refractories G.T. Road, Vill. Ajnali, Mandi Gobindgarh Ceramic/ Refractories Not Using PNG
Disconnection of electricity 

supply

191 Ajanta Steel Corporation Nasrali Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

192 Alwar Steel Rolling Mills
Vill. Mughal Majra, G.T. Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply
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193
Amar Alloys earlier Saraswati Steel Re-

rolling Mills
Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

194 B.S. Steel Rolling Mills Village Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

195 Bansal Steel Fabricators
Mughal Majra, Vill Badinpur, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

196
Boparai Steel Rolling mills (Prop. Boparai 

Gases Pvt Ltd)
GT Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

197
Citizen Steel Rolling Mills (L/o Mohan 

Steel  Rolling Mills)
Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

198 Devgan Steel Rolling Mills
Vill Mughal Majra, Near Deep Kanda, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

199 Dhiraj Alloys
Backside V.D. Kanda, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

200 Ekam Steel Industries
Alour Badinpur Road, Vill. Mughal Majra, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

201 Gaurav Steel Industries
Old Radha Swami Satsang Bhawan Road, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

202 Gupta Ceramics Village sardarnagar, Backside RIMT college Ceramic Not Using PNG
Disconnection of electricity 

supply

203
M/s Maha Luxami Agro Industries, Earlier 

Guru Nanak Agro Tech

Peer Gajju Shah Road Village Mughal Majra, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

204 Haryana Ispat Udyog 
Backside Octroi Post, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

205 J.S. Steel & Agro Industries Vill Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

206 Jaisleen ceramics Village Majri Mishriwali, Mandi Gobindgarh Ceramic Not Using PNG
Disconnection of electricity 

supply

207
JSG Steel Rolling Mill L/o New Khalsa Iron 

& Steel Rolling Mills
Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply
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208 K.S Steel Rolling Mills
G.T. Road, RG Mill Road, Khanna Side, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

209 Khanna Metals Pvt. Ltd
Vill. Mugal Majra, Peer Baba Gajju Shah, 

Badinpur Road, Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

210 Kirpalu Steel Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

211 Kohinoor Ispat Udyog
Near M.C. Disposal, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

212

M/s Ambey Industries, Previously Jai 

Jagdambey Steel Rolling Mills (L/o Balbir 

Steel Industries)

Mugal Majra Road, Amloh, G.T. Road, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

213
M/s Arya Steel Re-Rolling Mills, L/o Balbir 

Enterprises

Mughal Majra, G.T. Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

214
M/S Bhavtik Steel Rolling Mills L/o Braj 

Steel and Agro Industries
Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

215 M/s Khan Metals
Bidhi Chand Colony, Ward No. 15, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib
Kothali Furnace Not Using PNG

Disconnection of electricity 

supply

216
M/s Vinayak Steel Rolling Mills L/o Onkar 

Steel Rolling Mills

Mugal Majra, Khanna Side, G.T. Road, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

217
Maa Ambey Steel Rolling Mills L/o Jodh 

steel industries
R.G Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

218
Malhotra Industries L/o Raja Steel Rolling 

Mills
G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

219
Mb Ceramics (formerly Known As Mitali 

Steels)

Village Kumbh, Amloh Road, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

220 Mehak Steel Industries Village Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

221 Mittal Refractories
Vill. Kumbh, Amloh Road, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

222 Mohindra Alloys
G.T. Road, Mughal Majra, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply
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223 Nalas Steel Re-Rolling Mills Mugal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

224 Nisha Steel Rolling Mills
Badinpur Road, Vill. Mughal Majra, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

225 P.L Dhir Industries Prem Nagar, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

226
Panesar Steel Industries (Mohit Steel 

Rolling Mills)
Mughal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

227 Parvati Ceramics Village Wazir Nagar, Mandi Gobindgarh Ceramic Not Using PNG
Disconnection of electricity 

supply

228 Punjab Agro & Steel Rolling Mills
Amloh Road, Near Disposal Works, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

229 Punjab Steel Works Prem Nagar, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

230 Quality Multimetals Pvt Ltd Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

231 R.P Ceramics Village Chanalo, Fatehgarh Sahib Ceramic Not Using PNG
Disconnection of electricity 

supply

232 Rajesh Steel Industries
Mugal Majra Road, Vill. Badinpur, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

233
Ravindra Steel Corporation L/o Karnail 

Steel Industries
Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

234 Rehal Industrial Corporation R.G. Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

235 Reyance Ceramics L/o Aggarwal Ceramics
Vill. Mullanpur, Ambey Majra, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

236 S.R. Ceramics & Enterprises G.T. Road, Sirhind Side, Mandi Gobindgarh Ceramic Not Using PNG
Disconnection of electricity 

supply

237
Sai Ram Re-Rolling Pvt. Ltd. L/o Baba 

Tulsidas Steel Rolling mills
Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply
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238 Samrat ceramics
Vill. Talwara G.T. Road, Sirhind Side, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

239 Sandeep Steel & Agro Industries
Amloh Road, Near MC Disposal Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

240
Saraswati Steel & Metal Industries L/o 

R.G. Machine Tools

L/o R.G. Machine Tools, C-9, Focal Point, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

241 Shankar Steel Industries
Behind Octroi Post, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

242 Shiva Ceramics
Vill. Jalalpur, Kumbh Road, Amloh, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

243 Shree Durga Steel & Agro Industries
Shankar Mill Road, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

244 Shree Ganesh Steel Rolling Mills Khanna Side, Amloh, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

245
Shree Steel Industries L/o Manmohan 

Ispat
Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

246 Shri Salasar Steel Structure (P) Ltd. Ambey Majra, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

247
Shri Shyam Steel Indsutries L/o Deep 

Steel Industries
Mugal Majra, G. T. Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

248 Simar Steel Industries Vill. Majri Mishri Wali, Mandi Gobindgarh Kothali Furnace Not Using PNG
Disconnection of electricity 

supply

249 Simran Steel Industries
Vill. Tooran, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

250 Singhal Ceramics
Village Kumbh, Amloh Road, Mandi 

Gobindgarh
Ceramic Not Using PNG

Disconnection of electricity 

supply

251 Sunshine Steels Corporation
Plot No. 2 Sector 18-A G.T. Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

252
Supreme Industries L/o Amritpal Agro 

Industries
Mugal Majra, G. T. Road, Mandi Gobindgarh Rolling Unit Not Using PNG

Disconnection of electricity 

supply

961



253 Triveni Purijee Steel Rolling Mills
GT Road, Mughal Majra, Khanna Side, 

Mandi Gobindgarh
Rolling Unit Not Using PNG

Disconnection of electricity 

supply

254 United Iron and Steel Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG
Disconnection of electricity 

supply

255

TCG Alloys Unit-II (Earlier Shree Ram 

Steel Rolling Mill L/o Jai Bharat Steel 

Rolling Mills)

Village Ajnali, Backside Baddi Bhawani, 

Mandi Gobindgarh.
Rolling Unit Not Using PNG Air polluting machinery sealed

256 Baldev Singh & Sons 
Village Salani, Amloh Road, Mandi 

Gobindgarh
Rolling Unit Not Using PNG Air polluting machinery sealed

257 Dhiman Industries Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG

The industry has installed 

induction furnace and using 

electricity as fuel

258 M/s Shri Krishna Steel Sales
Village Sounti, Amloh Road, Mandi 

Gobidngarh
Rolling Unit Not Using PNG Action under process
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Raghunath Steel Rolling Mills 
L/o B.S. Steel Rolling Mills, 
Vill. Tooran, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

Dated 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Environment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 

(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22307655 
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of Bar, CTD Bars, Square, Round etc. 

@ 8.0 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
Compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdravwn. 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

ANNEXURE -B
COLLY
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Pan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearinas 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2937 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 tht: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue irections u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

directs as under: 

1, 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention Control of Pollution) Act, 1981 as amended 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its ofice use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

in 1987. 
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PUNJAB 

No 

To 

|ell 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s J.S. Steel Agro Industries, 
Village Mughal Majra, Amloh, 
District Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21372977 
dated 05/05/2023 valid upto 31/12/2023 for manufacturing of M.S Round & Square etc. @ 5.0 
TPD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had isSued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
roling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Marndi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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Submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
ACtIon Plan is the control of industrial emissions by taking action against non-complying industrial 
units, 

And whereas, the industry has failed to comply with the decisions of the hearinas 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2899 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 

for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till t to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

of the aforesaid directions. 

. Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. EnvironmentalEngineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

TO 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov.in 

M/s Sanmrat Ceramics, 
Vill. Talwara G.T. Road, Sirhind Side, 

REGISTERED 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated : 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Poliution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of efluents/ emissions arising from its premises. 

"5. 

LiFE 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

Lifestyle for 
Enironment 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10669850 
dated 30/07/2019 valid upto 30/9/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 7200 
MT/Year subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

consonance with such order. 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similaly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-sTE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying indu_trial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2109 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 
Board". 

for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. 

3. 

4. 

The industry shall not re-start its unit tll it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 4 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated oslaley 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and senging compliance report 

Sr. Environmental Endineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Reyance Ceramics, 
L/o Aggarwal Ceramics, 

REGISTERED 

Vill. Mullanpur, Ambey Majra Road, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated: 

&LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 987. 

Lifestyle for 
Environment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/'s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2019/10974433 
dated 16/09/2019 valid upto 31/3/2021 for manufacturing of Ceramics & Refractory goods @ 25 
MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
pased or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the sane is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 

The industrial associations, roling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public rotices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

969



And whereas, Mandi Gobindgarth has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2123 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 10-04-2024 and without obtaining the consent of the 
Board". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987, 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 4194 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated b5n4 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

S224 
Sr. Environmental Engineer (ZP-II) 

For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1. 

From the Board: 

2. 

The following were present: 

4. 

1. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Dhiman Steel Rolling Mills, 
Amloh Road, Opp. Punjab and Sind Bank, 
Mandi Gobindgarh 

Regd. 

Er. G.S. Majithia, Member Secretary 

From the Industry: 

Proceedings of the personal hearing given by the Chairman of the Board for 
violations of the provisions of the Water (Prevention & Control of Pollution) Act, 
1974 and notice to issue directions u/s 31-A of the Air (Prevention Control of 

Pollution) Act, 1981 to M/s Dhiman Steel Rolling Mills, Amloh Road, Opp. Punjab and 
Sind Bank, Mandi Gobindgarh on 05/12/2024. 

Er. Rakesh Kumar Nayyar, Chief Environmental Engineer (B) 
Er. Rajeev Gupta, Sr. Environmental Engineer, ZO-I1, Patiala 
Er. Amit Kumar, EE, ZO-l1, Patiala 

Sh. Rajesh Mittal, Partner 

PROCEEDINGS CHAIRMAN NEW -2024 

"5. 

Dated 

LiFE 

The officers of the Board brought out that the industry is a small-scale rolling mill unit 
and was granted consent to operate under the Water (Prevention 8 Control of Pollution) Act, 1974 
vide no. CTOW/Varied/FGS/2023/22534664 dated 11/08/2023 valid upto 30/09/2023and under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22737248 dated 
11/08/2023 valid upto 31/12/2023 for the manufacturing of Angle/ Channel/ Round/ Square @ 35.0 
MT/day with certain conditions mentioned therein. 

Lifestyle for 
Environment 

The Hon'ble National Green Tribunal vide its order dated 01/10/2020 in the matter of 
OA no. 924/ 2019 issued certain directions to the Board with one of the direction that: 

in the context of directions to shift rolling mills from coal to 
PNG, we direct the State PCB to ensure that if such shifting does not take place, the non 
compliant units be closed till compliance. This should apply not only to rolling mills but also 
to other similarly placed industries operating on coal. Wherever there is non-compliance, 
the State PCB may take coercive measures including closure, recovery of compensations 
and initiating prosecution, following due process of Law." 

The Govt. of Punjab, Department of Science, Technology & Environment vide 
notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries 
of State of Punjab with one of the provision that any order already passed or to 'be passed by the 
Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede 
any provision of this policy, if such provision is not in consonance with such order. 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting from 
conventional fuels to cleaner fuels in view of the request of the industrial associations made 
on the basis of closure of industrial units and escalating prices of cleaner fuel, till the 
finalization of the State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The Board has issued order no. 347 dated 05/10/2023 regarding use of clear fuels by 
the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are 
requested to shift to the clear fuels". 
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The Board has issued public notices in the print media for confirmation of directions 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi Gobindgarh 
to shift from coal to PNG. 

Mandi Gobindgarh has been declared as Non-attainment City by Central Pollution 
Control Board (CPCB) and Action Plan for Clean Air has been prepared & submitted in Hon'ble NGT, 

New Delhi. One of the key activity of the Action Plan is control of industrial emissions by taking action 
against non-complying industrial units. 

The industry was visited by the AEE of Regional Office, Fatehgarh Sahib on 29/11/2024 
and found that the industry has failed to shift to PNG as fuel in its reheating furnace and stil using coal 
as fuel. Thus, the industry has failed to comply with the directions of Hon'ble NGT as well as Board 

W.r.t. use of PNG. 
Also, the industry is operating its unit without having valid consents to operate of the 

Board as required under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
& Control of Pollution) Act, 1981. Thus, violating the provisions of the said Acts. 

Accordingly, show cause notice for violations of the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and notice to issue directions u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3489 
dated 03/12/2024 with an opportunity of personal hearing before the Chairman of the Board on 
05/12/2024. 

Sh. Rajesh Mittal, Partner of the industry attended the hearing on 05/12/2024 and did 
not submit any reply to notice issued to the industry. However, he informed that it is not viable for the 
industry to shift from coal to PNG as fuel in its furnace due to increased price of PNG as well as 
competition in the market. The justification w.r.t. not using PNG as fuel in its re-heating was found not 
satisfactory. Also, the industry has not given any commitment/ assurance to shift from coal to PNG as 
fuel in its re-heating furnace with timelines. 

It was made clear to the industry by the Competent Authority that the industry has 
failed to comply with the directions issued by the Board and of the Hon'ble NGT regarding switch over 
to PNG in its furnace in stipulated time period. 

After hearing the Partner of the industry and the officers of the Board, examination 
and considering all the facts and circumstances of the case, the Chairman of the Board decided that 
following directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 
shall be confirmed for closure of the unit: 

1 

2 

3 

4. 

That the industry shall take all necessary steps to close down its operations and stop forthwith 
discharging any emissions into the atmosphere. 
That the industry shall immediately stop its operation /activities and will not restart the same 
unless all necessary air pollution control measures are taken. 
That the industry shall not restart discharging its air pollutants until it obtains the consent of 
the Board to operate u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 
supply of electricity available to the industry with immediate effect. 

You are requested to ensure the compliance of hearing decisions within stipulated 
period and submit report at Regional Office. 

Endst. No. Y2 

Environmental Engineer (ZP-11) 
For &,on behalf of Chairman 

Dated o9nl24 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information & necessary action and submit the 
report accordingly. 

EnvironmentalEngineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Ashok Steel Industries, 
G.T. Road, Sirhind Side, 

REGISTERED 

Amloh, District Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention 8& Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants the emissions 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/23257749 dated 
28/08/2023 valid upto 31/12/2023 for manufacturing of Flats/Bars/Angle etc. @ 70 MTD Subject 
to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be dlosed till compliance. This should apply not only to roling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
roling mills in Mandi Gobindgarh to shift from coal to PNG. 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 

Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units, 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2917 dated 11/10/2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 
industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for ciosure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

2. 

3. 

4 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987, 

Endst. No. yo53 

Sr. Environmenta Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated osllay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sencing compliance report 

sy Sr. Environmental Ehgineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail,com, Web: www.ppcb.govin 

REGISTERED 

M/s Mehak Steel Industries, 
VIl Mughal Majra, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

Dated: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987, 

Lifestyle for 
Environment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
i974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

LIFE 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewl/ FGS/2023/21884334 
dated 25/05/2023 valid upto 31/12/2023 for manufacturing of Round, Channels, Angles, Flats, 
Bars @ 15 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mils 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Gr�en. Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2943 dated 11,10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already isSued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Ehgineer (ZP-II) 
For & on behalf of Çhairman 

of the aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. Environmentai Ehgineerl(zp-Il) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLL¯TION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Vishwanath Iron Steel Re-Rolling Mills, 
G.T. Road, Sirhind Side, Mandi Gobindgarh, 

District Fatehgarh Sahib 

Dated: 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required uðs 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention 8& Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to.contain the various pollutants the emissions 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
And whereas, the industry was granted consent to operate of the Board under the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21478986 dated 
28/04/2023, valid upto 31/12/2023 for manufacturing of Bars, Patras & Flats @ 118 TPD and Steel Tubes 

& Pipes @ 25 TPD with subject to the certain conditions mentioned therein. 
And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 

units be closed til compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecutjon, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 

Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble, National Green Tribunal shal 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of. 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2158 dated 20/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 01.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-06-2024 and without obtaining the consent of the 
Board." 

as under: 

1 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as tillit to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions areliable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Qymail.com, Web: wwW.ppcb.gov.in 

M/s Shankar Steel Industries, 
Amloh Road, Behind Octroi Post, 
Mandi Gobindgarh, 

REGISTERED 

District Fatehgarh Sahib 

Dated : 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention Control of Pollution) Act, 1981 to operate an industrial plant for 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/17169866 dated 
06/11/2021 valid upto 30/06/2022 for manufacturing of Bar, Angle, Channel @ 40 TPD with subject to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdravwn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills 
Gobindgarh to shift from coal to PNG. 

Mandi 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

discharge of emissions arising from its premises. 
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Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 

Pollution) Act, 1981. 
And whereas, the industry was issued directions vide no. 2193 dated 21/08/2024 u/s 31 

A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 

unit. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-06-2024 and without obtaining the consent of the 

Board." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

2. 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 

emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 

Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 

use only. 
In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3s 
Sr. Environmental Engineer (ZP-11) 

For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

2 Sr. Environmental Engineet (zp-) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Sharda Alloys, 
Vill. Kumbh, Mandi Gobindgarh, 

Distt Fatehgarh Sahib 

REGISTERED 
Dated:. 

LiFE 
Lifestyle for Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention Control of Pollution) Act, 1981 to operate an industrial plant for 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consents to operate under the Air (Prevention 
& Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/20310863 dated 15/12/2022 both 
valid upto 31/12/2026 under the green category for manufacturing of Bars, Angels, Rounds, Joist & 
Square etc. @88 MTD or ERW Pipes @ 85 MTD subject to the certain conditions mentioned therein 
which was cancelled vide letter no. 3699 dated 05/12/2024, due to reasons mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, tll the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

discharge of emissions arising from its premises. 
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Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearing given 
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2857 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2. 

"That the industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

3. 

4. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental EngiHeer, Punjab Pollution 
Control Board, Regional ofice, Fatehgarh Sahib for information and sending compi�nce report of the 

y Sr. Environmental| Engiheer (ZP-11) 
For & on behalf of Chairman 

A 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: wwW.ppcb.gov.in 

M/s Parvati Ceramics, 
Village Wazir Nagar, 

REGISTERED 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated 

BLiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Lifestyle for 
Environment 

Whereas it is mandatory on the pårt of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial nlant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/9204278 
dated 13/03/2019 valid upto 30/9/2023 for manufacturing of Refractory goods @ 25 MTD subject 
to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National, Green Tribunal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 

of cleaner fuel by the rolling mills and the same is re-produced as under: 
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, roling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2093 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 1O/04/2024 and without obtaining the consent of 
the Board" 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Pre, ention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

2 

3. 

4. 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.23 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated_S12(2 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and senging compliance report 

Sr. Environmentar Ehoidee (ZP-II) 
For & on behalf of Chairman 

A 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Gupta Ceramics, 
G.T. Road, Sirhind Side, 

REGISTERED 

Mandi Gobindgarh, District Fatehgarh Sahib. 

Dated :. 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21598358 dated 
25/04/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 15 
MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
Compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is nat in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Polution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

the direction that: 
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subr:itted in Hon ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2117 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the cirections already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

1. 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

2 

Board", 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amenied 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAO 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: pncbzon2.@vmail.com, Web: yww.ppcb.gov.in 

M/s Ekam Steel Industries, 

REGISTERED 

Alour Badnipur Road, Vill. Mughal Majra, 
Mandi Gobindgarh 

Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Polution) Act, 1981 to establish a plant for discharge of effluents/ 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21590902 dated 
21/04/2023, which was valid upto 31/12/2023 for manufacturing of Round Square Bar Flat/Angle/ 
Channel @ 25 T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/1o/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

withdrawn. 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2903 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 

fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No._3t63_ 

Sr. Environmental Engineer (ZP-1) 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

eertu Sr. Environmental ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Ymail.com, Web: www.ppcb.gov.in 

M/s Jaisleen Ceramics, 
Village Majri Mishri Wali, 

REGISTERED 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated : 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Xenewal/FGS/2023/21763068 
dated 16/05/2023 valid upto 31/12/2023 for manufacturing of BP set, Fire Brick & Tiles, Ladle 
Sleave, Stand Brick. @ 15 MTD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to roling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order alrcady 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to , in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

And whereas, the industry was issued directions vide no. 2121 dated 20.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"That the industry shll not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaining the consent of 
the Board". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any emissions from its industrial premises into atmosphere. 
2 

3. 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Preverntion & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. y|o6 

Sr. Environmental Engineer (ZP-II) 
For & on beh�lf of Chairman 

Dated 6Slnl2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the aforesaid directions. 

Si42. Sr. Environmental Engiheer (ZP-II) 
For & on behalf of Chairman 

& Control of Pollution) Act, 1981. 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

M/s Gaurav Steel Industries, 

REGISTERED 

Old Radha Swami Satsang Bhawan Road, 
Tehsil Amloh, Mandi Gobindgarh 

Dated 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22129184 dated 
10/06/2023, which was valid upto 31/12/2023for manufacturing of Round, Square and CTD Bars etc. @ 
6 MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2881 dated Q9/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accoringly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

as under: 

1. 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith ischarging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till t complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action ufs 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. Ulo) 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated oshaley 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compljance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAD 

No 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

REGISTERED 

M/s Steelage Refractories Pvt. Ltd., 
G.T. Road, Talwara Road, 

Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated : 

BLiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Lifestyle for 
EnvirQnment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the arious pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA�/Renewal/FGS/2023/23221647 
dated 06/09/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks, BP set & other 
refractories items and Sleeves & Boards, Teaming compound, Ladle cover, repsil, casting powder, 
nozzle filling garseal, garpack @ 32 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarth are requested to shift to the cleaner fuels'". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobirndgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2101 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 

"That the industry shal not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 
Board", 

directs as under: 

1. 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. yoq5 

Sr. Environmentalr Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated 

A copy of the abOve is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sengigg compliance report 

Sr. Environmental Engiree (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2.@vmail.com, Web: www.ppcb.gov.in 

M/s Shree Ambica Alloys, 
R.G. Mill Road, 
Mandi Gobindgarh 

REGISTERED 
Dated 

LiFE 
Lifestyle f 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&cC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22202954 dated 
15/06/2023, which is valid upto 31/12/2023 for manufacturing of MS Angles, Flats, Bars @ 60 MTD with 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the roling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of , 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2919 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. YO89 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional office, Fatehgarh Sahib for information and sending compiance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : Ppebzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Ravindra Steel Corporation, 

Dated: 

Lifestyle for 
Environment 

Lðo Karnail Steel Industries (formerly known Shree Jai Bharat Steel Rolling Mils), 
Vill. Mughal Majra, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

LiFE 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/18922270 
dated 07/07/2023 valid upto 31/12/2023 for manufacturing of M.S Round, Squares, Flats and 
Bars @ 5.0 MTD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries öperating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 

National Green Tribunal shall supersede any provision of this policy, such provision is not in 

And whereas, the Board has issued order no. 347 dated 5/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

consonance with such order. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Acticn Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was 0ssued directions vide no. 2853 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus. the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as ithout obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3. 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 4082 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated oshalay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

SJ2y 
Sr. Environmental Engineer (ZP-II) 

For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzon2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Alwar Steel Rolling Mills, 
Vill. Mughal Majra, G.T. Road, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle t for 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial nlant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22266749 
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of Rounds/ MS Bars/ Square/ Flats/ 
Angles/ Channels @ 15 T/day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National. Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

Envirönment 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2845 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as anmended in 1987, Chairman of the Board hereby 
directs as under: 

1 The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. 

3. 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. Yo 77 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated eslalay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail :ppcbzop2@ymail.com, Web: www.ppeb.gov.in 

REGISTERED 

M/s Deepak Iron 8& Steel Rolling Mills, 
Guru Ki Nagri, Amloh, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22010951 
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of TMT Bars/M.S. Bars/Round/Sauare 
etc. @ 70 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 

compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is rot in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
Concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is noW withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2955 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahitb on 
29.11.2024 and found that the industry is still using coal in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 
industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

2 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

1. 

3. 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. Uo 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated oslalay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sendkng complance report 

Sr. Environmental Engineer (ZP II) 
For & on behalf of Chairman 

1002



PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Parveen Alloys, L/o Punjab Agro Industries, 
C-45, Focal Point, Mandi Gobindgarh, 
Distt. Fatehgarh Sahib 

Dated: 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21880802 dated 
09/06/2023 both are valid upto 31/12/2023 for manufacturing of M.S. Bars and Rounds @ 32 MTD Wth 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"S. the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10o/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2133 dated 19/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-06-2024 and without obtaining the consent of the 
Board," 

as under: 

1 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 406s 

Sr. Environmentai Engineer (ZP-) 

Dated 

For & on behalf of Chairman 

9saly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending comgiaFce report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAE 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E"mail :Ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

M/s Aditya Rolling Mills, 
L/o M/s Rehal Steel Strips, 
R.G. Mill Road, 
Mandi Gobindgarh 

REGISTERED 
Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21837547 dated 
08/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars/Flats/Rounds/Square @ 
100 T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5 in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 

shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2837 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981," 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KVW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. os9 

Sr. Environmental Ehgineer (ZP-) 
For & on behalf of Chairman 

Dated aly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmentalngineer (ZP-11) 
For & on behalf of Chairman 

A 
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PUNJAD 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.govin 

M/s Dhiraj Alloys, 
Backside V.D. Kanda, Amloh Road, 
Mandi Gobindgarh. 

REGISTERED 
Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effiuents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2019/10962332 
dated 11/09/2019 valid upto 31/3/2021 for the manufacturing of Bars, FIlats, Round/Channels, 
Angles @ 30 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG; we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance, This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 

compensations and initiating prosecution, following due process of Law." 
And whereas, the Govt. of Punjab, Department of Science, Technology & 

Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government tó the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 

State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for 
conirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2 

3 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel, 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 35 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and serding compliance report 
of the aforesaid directions. 

Sr. Environmentai Enaineer 2p>T) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Mittal Refractories, 

REGISTERED 

Village Kumbh, Amloh Road, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Dated : 

Lifestyle for 
En.irónment 

HNE-T3JEEISA/AC 

Directions u/s 31-A of the Air (Prevention & Control ofPofltion).Act .... 
1981 as amended in 1987. 

"5. 

LiFE 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Polution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10494511 
dated 23/07/2019 valid upto 30/9/2024 for manufacturing of B.P. Set Fire Bricks & Other 
Refractories Bricks @ 23 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology 8 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mlls operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels'". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2189 dated 21.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions isSued to the industry, accordingly decided to 0ssue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaining the consent of 
the Board". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 The industry shall stop operating its industrial plant and stop forthwith discharging any 

emissions from its industrial premises into atmosphere. 
2. 

3. 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above saíd directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engiheer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairnman 
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PUNJAE 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

M/s Sangam Steel Industries, 
R.G. Mill Road, Sirhind Side, 

Mandi Gobindgarh, 
District Fatehgarh Sahib 

REGISTERED 
Dated 

LIFE 
Lifestyle for 
Environment 

H::-Í2/31JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Polfution AeE:"1981s 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of efluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2018/8156884 dated 
14/08/2018, both were valid upto 30/09/2022 for the manufacturing of M.S Round/Flats/Squares/Bar @ 
20 MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to roling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the 
31.12.2023, whichever is earlier subject to the suitable 

State fuel policy or 
conditions is now 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared 8 submitted 

withdrawn. 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2154 dated 20/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 01.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-06-2024 and without obtaining the consent of the 

Board." 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.3 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated £|12| 
A Copy of the above is forwarded to the Environmental Engineer, 'Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2.@ymail.com, Web: www.ppcb.gov.in 

M/s A.C. Steel Industries, 
Peer Gajju Shah Road, 
Village Badinpur, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

REGISTERED 
Dated : 

LiFE 
Lifestyle for 
Environment 

:E-VEEISAIAG 

Directions u/s 31-A of the Air (Prevention & Control of Pollutiony'Aeo* 
1981 as amended in 1987. 

"5 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22646093 
dated 17/08/2023 valid upto 31/12/2023 for manufacturing of Round, Squares, Flat @ 8.0 MTD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of-the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2933 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Ofice, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in ts furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till t to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until obtains 'consent to operate' 

in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 

contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environnmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

t2p-11) Sr. Environmenta Engineer 
For & on behalf of Chairman 

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION cONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s S.R. Ceramics & Enterprises, 
G.T. Road, Sirhind Side, 

Mandi Gobindgarh, District Fatehgarh Sahib. 

&LIFE 
Lifestyle for 
Environment 

Dated aipJEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Poliuion"Ac 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of enmissions arising fronm its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants the emissions 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2018/7791830 dated 
23/07/2018 valid upto 30/9/2022 for manufacturing of B.P. Set/ Tiles/ Nozzles @ 5760 
MT/Year subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had is_ued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cieaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2113 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 

Board" 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engíneer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppebzop2@ymail.com, Web: www.ppcb,.gov.in 

M/s Simar Steel Industries, 
Village Majri Mishri Wali, 

REGISTERED 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

BLiFE 
pated -1/3JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act," 
1981 as amended in 1987. 

Lifestyle for 
Envirönment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981. vide no. CTOA/Renewal/FGS/2022/18729707 
dated 01/06/2022 valid upto 30/9/2023 for manufacturing of Purified Aluminum Ingots @ 40 
TPD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries öperating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Ho'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mils operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2127 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaining the consent of 
the Board". 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

of the aforesaid directions. 

Szp-U) Sr. Environmental Ehgineer 
For & on beHalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppebzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Boparai Steel Rolling Mills, 
G.T. Road, Sirhind Side, Mandi Gobindgarh, 
District Fatehgarh Sahib 

Dated: 

LiFE 
Lifestyle for 
Envirönment 

H-2/31JEEISAIk 

Directions u/s 31-A of the Air (Prevention & Control of Pollutionf atf. 1981 asf2 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/18000790 dated 
15/03/2022, which was valid upto 31/12/2022 for manufacturing of Bars, Patti, Channels, Angles, 
Rounds @ 24 TPH with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Got. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, tll the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 

Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2887 dated O9/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as am�nded in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2. 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shal not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed allow 2% of the contract 

demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.$IS 

Sr. Environmentál Ehgineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending comgliance report of the 
aforesaid directions. 

Sr. Environmentál Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

REGISTERED 

M/s Punjab Agro & Steel Rolling Mills, 
Amloh Road, Near Disposal Works, 
Mandi Gobindgarh 

LiFE 
Lifestyle for 
Environment 

Dated H:fe:-1/31JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 CTOA/Renewal/FGS/2021/17014320 dated 06/11/2021, 
which was valid upto 30/06/2022 for manufacturing of MS Bars, Round, Squares & Flats @ 16 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5 in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to roling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2877 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the inqustry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 

unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

as under: 

1. 

2. 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Sr. Environmental Engiheer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmenta et(zp-11) For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Triveni Puri Jee Steel Rolling Mills 
L/o M/s Gobindgarh Steel Works 
(formerly Known as Jai Ambey Steel Rolling Mills), 
Village Mugal Majra, Amloh, District Fatehgarh Sahib. 

1981 as amended in 1987. 

LiFE 

Datedef,-T291JEEISAIAC 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

Lifestyle for 
Envirónment 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

...E. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/21552652 
dated 24/05/2023 valid upto 31/12/2023 for manufacturing of M.S Round, Square, Flats & Bars 
@ 28.0 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had is_ued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attalnment City by the 
Central Polution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2891 dated 9.10.2024 

u/s 1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in ts furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3 

4 

The industry shall stop operating ts industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as aFended in 1987. 

Endst. No. 3903 

Sr. Environmental'Engineer (ZP-II) 
For & on behalf of Chairmnan 

Dated S/a lRogh 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. EnvironmentaEngineer (ZP-II) 
For & on behalf of Chairman 

1024



PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail :ppcbzop2.@vmail.com, Web: www.ppcb.gov.in 

M/s Nisha Steel Rolling Mills, 
Village Mugal Majra, 
Mandi Gobindgarh. 

REGISTERED 
Dated :! 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act 
1981 as amended in 1987. 

"5. 

HE-131JEEISAAG 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emiseions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA�/Fresh/FGS/2018/7093452 dated 
06/04/2018 valid upto 30/09/2022 for manufacturing of Rounds, Squares, Flats/Bars & Steel 
Products @ 15 T/day subject to the certain conditions mentioned therein. 

Consonance with such order. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board vith one of 
the direction that: 

in the context of directions to shíft rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 

non-compliant units be closed till conmpliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the roling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices In the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Polution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

Submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of tie 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2951 dated 11/10/2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
03.12.2024 and found that the industry is stll using coal in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 
industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. 

3 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3847 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated Sll&l&gy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer(ZP-II) 
For & on behalf of Chairman 

1026



PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.pncb.gov.in 

M/s Saraswati Steel & Metal Industries, 

REGISTERED 

(L/o M/s R.G. Machine Tools, C-9, 
Focal Point, Mandi Gobindgarh 

amended in 1987. 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Poilution)"Atr,"1981as ... 

Dated EISAIAJ 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"s. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various polutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Polution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21553558 dated 
21/04/2023, which was valid upto 31/12/2023 for manufacturing of Round, Square, Flat, Channels, TMT 
Bars @ 10 T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Tectnology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12,2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2949 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Ofice, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without 'shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981," 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov, in 

M/s Singhal Ceramics, 

REGISTERED 

Village Kumbh, Amloh Road, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

LiFE 
Lifestyle for 
Environment 

Dated:-1123JEE/SAJAG 

sfeat i.......t.. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/11254021 
dated 28/11/2019 valid upto 30/9/2024 for manufacturing of BP Set, Fire Bricks & Refractories 
Goods @ 20 TPD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal víde order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 

compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 19Ç1 to 
rolling mils in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Polution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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subritted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was 0ssued directions vide no. 2105 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the cirections already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, acordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the indu_try 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaiing the consent of 
the Board". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as ill t to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987, 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No, 38 85 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairnman 

Dated 5RIaoRh 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engiheer (ZP-II) 
For & on behalf of Chairnman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Shree Krishna Steel Rolling Mills, 
L/o Shree Ganpati Steel Rolling Mills, 
R.G Mill Road, Mandi Gobindgarh 

Envirönment 

Datedife-ip/3LESAE 

LIFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

fs....,. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 CTOA/Renewal/FGS/2023/21724350 dated 01/05/2023, 
which is valid upto 31/12/2023 for manufacturing of MS Bars, CTD Bars, Round, Square, Angle, Channel 
etc @ 80 TPD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 

And whereas, the Govt. of Punjab, Department of Science, Technology 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

Environment 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mils in Mandi 
Gobindgarh to shift from coal to PNG, 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

prosecution, following due process of Law." 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2925 dated 11/10/2024 u/s 31 

A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Ofice, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2. 

3. 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

aforesaid directions. 

Sr. Environmenta 
For & on behalf of Chairman 

igineer (ZP-41) 
Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional office, Fatehgarh Sahib for information and sending compliance report of the 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAR 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

M/s Amar Alloys, 

REGISTERED 

Earlier Saraswati Steel Re-rolling Mills, 
Vill. Mughal Majra, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Envirórnment 

H::fe:-/ 

Directions u/s 31-A of the Air (Prevention & Control öf Polütion) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21962384 
dated 30/05/2023 valid upto 31/12/2023 for manufacturing of Round, Square, Bars, Angles, Press 
Patti @ 15.0 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 

compensations and initiating prosecution, following due process of Law." 
And whereas, the Govt. of Punjab, Department of Science, Technology & 

Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rollíng mlls in Mandi Gobindgarh to shift from coal to PNG. 

-1/2731JEESAMAC 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Actic:n Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

Control of Pollution) Act, 1981. 
And whereas, the industry was issued directions vide no. 2969 dated 11.10.2024 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
enissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated Sl12]24 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and send+ng compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s MB Ceramics, 

REGISTERED 

(formerly Known as Mitali Steels), 
Village Kumbh, Amloh Road, Mandi Gobindgarh, 
Distt. Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Envirónment 

Hzf-13JEEISA 

"5. 

Directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

..fr. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/21898875 
dated 23/05/2023 valid upto 31/12/2023 for manufacturing of Nozzles/ Fire Bricks and Other 
Refractory Items @ 24 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2119 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaining the consent of 
the Board", 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging enmissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated 2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2.@ymail.com, Web: www.ppcb.gov. in 

M/s Panesar Steel Industries, 
Mughal Majra Road, 
Mandi Gobindgarh 

REGISTERED 
Dated 

LiFE 
Lifestyle f for 

H:-T¾3JEEISAIRC 

Directions u/s 31-A of the Air (Prevention & Control of Pallitiörj..Act,.1981as..... 
amended in 1987. 

"s. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Polution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21905360 dated 
18/05/2023, which was valid upto 31/12/2023 for manufacturing of Round Square Bar Flat @ 08 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 

Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

ment 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2859 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Polution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. $3 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

Dated 

A copy of the atbove is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental engideer (zP-1) 
For & on behalf of Chairman 

Az 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Sher-e-Punjab Steel & Agro Industries, 
G.T. Road, Sirhind Side, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

1981 as amended in 1987. 

Dated 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control öf Polution)-A�t.. 

"5. 

-121SJEEISAIAc 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention 8& Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the pat of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21853601 
dated 08/05/2023 valid upto 31/12/2023 for manufacturing of MS Channels / Angle @ 90 TPD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/1O/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
Natiunal Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the reguest of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial asSociations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

Confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the proisions of the Air (Prevention 
& Centrol of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2895 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 
industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for c'osure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1, The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2 

3 

4 

The industry shall not re-start its unit till complies with the provisions of, the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 

1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. EnvironmentarEngineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Ofice, Fatehgarh Sahib for information and sending compliance report 

Sr. Environmental Engineer(ZP-II) 
For & on behalf of Chairman 
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No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Shiva Ceramics, 

REGISTERED 

Village Jalalpur, Kumbh Road, Amloh, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

LiFE 

Directions u/s 31-A of the Air (Prevention & ContrõSFB 
1981 as amended in 1987. 

Lifestyle for 
Environment 

Dated-tthJEEISAIAC 
'of Pollutionfiact. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants the emissions 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Polution) Act, 1981 vide no. CTOARenewal/ FGS/2019/11398176 
dated 29/10/2019 valid upto 30/9/2024 for manufacturing of B.P Sets, Fire Bricks & Refractory 
Goods. @ 7200 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/1O/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
Concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2107 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended 1987 that: 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10/04/2024 and without obtaining the consent of 
the Board". 

And whereas, to verify the compliance of directions 0ssued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Polution) Act, 1981 as amended in 1987. 

Endst. No. 39* 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

SI24. Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairmnan 
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PUNJAD 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: wwW.ppcb.gov,in 

REGISTERED 

M/s Quality Multimetals Pvt, Ltd., 
(Formerly Known as Aarti Strips Pvt. Ltd.), 
Guru Ki Nagri, Mandi Gobindgarh, 
District Fatehgarh Sahib 

that: 

Dated : 

&LiFE 
Lifestyle for 
Envirónment 

A:fe:-2/31JEEISAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution)' Act1981..ås). 
amended in 1987., 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22688474 dated 
14/08/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars/ Flats @ 150 T/day with 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 

shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

1043



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 3299 dated 12/11/2024 u/s 31 
A of the Air (Prevention 8& Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue irections u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention& Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3$2 Dated 

aforesaid directions. 

Sr. Environmenta Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending complj�nce report of the 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : Ppcbzon2@ymail.com, Web: www.ppcb.gOV. in 

M/s Mela Ram lspat, 
Village Jalalpur, Amloh Road, 
Mandi Gobindgarh, 

District Fatehgarh Sahib 

REGISTERED 
Dated 

BLiFE 
Lifestyle for 
Environment 

e-1JEEICAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"S 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

...... 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21343192 dated 
05/05/2023 both are valid upto 30/09/2030 for manufacturing of Forged Blanks & Other Forged 
Products @ 2.5 MTD which was cancelled vide Board's letter no. 593 dated 21/05/2024, due to the 
reasons mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2144 dated 20/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 

found that the industry is using bio-mass pallets as fuel in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is 
not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 10-04-2024 and without obtaining the consent of the 
Board." 

as under: 

1 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending copapliance report of the 

aforesaid directions. 

Sr. EnvironmentalEngineer (zP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2Qymail.con, Web: www.ppcb.gov in 

M/s R.P. Ceramics, 

REGISTERED 

Vill. Chanalon, Tehisil Sirhind, 
District Fatehgarh Sahib. 

1981 as amended in 1987. 

Lifestyle for 
Environment 

LiFE 

Datet:-12/314ETSAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to estaolish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

f....* 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10194793 
dated 20/06/2019 valid upto 30/9/2022 for manufacturing of refractory goods@ 300 
MT/Month subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.,12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/1o/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, roling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 to 
rolling mils in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2111 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 

Thus, the industry is not complying with the said directions issued by the Board. 
And whereas, the matter has been considered by the Chairman of the Board w.r.t 

non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 
Board". 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3S 

Sr. Environmental Ehgineer (ZP-II) 
For & on behalf of Çhairman 

of the aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. Environmenta Ehgineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No . 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Sai Ram Re-rolling Pvt. Ltd., 
L/o Baba Tulsi Dass Steel Rolling Mills, 
Vill. Mughal Majra, 

REGISTERED 

Mandi Gobindgarh. 

Dated : 

LiFE 
Envirönment 

C-i31JEEISAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

"5. 

And whereas, is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5794923 dated 
10/07/2017, which was valid upto 30/09/2021 for manufacturing of TMT Bars, Squares, Flats, Round etc. 
@ 14 T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

in the context of directions to shift roling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels'". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

1049



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2889 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3S2 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

nkineer (ZP-11) Sr. Environmental 
For & on b�half of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Malhotra Industries, 

REGISTERED 

Earlier Swastik Steel Industries, 
(L/o Raja Steel Rolling Mills), G.T. Road, 
Sirhind Side, Mandi Gobindgarh 

Dated : 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution 
amended in 1987. 

Lifestyle for 
Environment 

A:A:fe:-Y/2/31JEEISAIL.o 

Begagt-... 

"S. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/16432339 dated 
16/08/2021, which was valid upto 31/03/2022 for manufacturing of Rounds, Squares, Flats & Bars @5 
MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law.'" 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, roling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no, 2873 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel its furnace as well as without obtaining consent to operate under the Air 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.S 

Sr. Environmenta Engineer (ZP-11) 
FÍr & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compljaFce report of the 
aforesaid directions. 

Sr Environmental Ehgineer (zp-) 
For & on behalf of Chairman 

{Prevention & Control of Pollution) Act, 1981." 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Friends Industries, 
Amloh Road, 

Mandi Gobindgarh. 

that: 

REGISTERED 

LiFE 
'Ljfestyle for 
Envirönnment 

Dat�dfoVX3EESAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharg� of,effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renew/FGS/2021/15860143 dated 
09/06/2021 valid upto 31/12/2030 for the manufacturing of Channels and Angles etc. @ 100' MTD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020;passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

in the context of directions to shift rolling mills from coal. to PNG,. 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant: 
units be closed till compliance. This should apply not only to rolling mills but also:to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 

PCB may take coercive measures including closure, recovery of compensations and initiating, 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for th� 
Industries of the State of Punjab with one of the provision that any order already passed or to b� passed 
by the Hon'ble Supreme Court of India, Hon'ble igh Court or Honble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 

cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrenc� of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the regu�st of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policý or 
31.12.2023, whichever is earlier subject to the suitable conditions is "now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgath 
are requested to shift to the cleaner fuels". 

it 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment CityË by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the matter has been considered by the Competent Authority and decided 
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 for closure of the unit. 
And whereas, the consent to operate granted to the industry under the Air (Prevention 

& Çontrol, of Pollution) Act, 1981 was cancelled vide no. 3561 dated 05/12/2024, due to aforesaid 
reasons. i 

And whereas, the matter has been considered by the Competent Authority and after 
considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Polution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2 

3. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

. 4:. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
üse only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.3837 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control 'Board,; Regional office, Fatehgarh Sahib for information and sending compBiance report of the 
aforesaid directions. 

Sr. Environmental Ergineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Ymail.com, Web: wyww.ppcb.gov.in 

M/s Ajanta Steel Corporation, 
Nasrali Road, Mandi Gobindgarh, 
Tehsil Amloh, 

REGISTERED 

District Fatehgarh Sahib 

Dated : 

LiFE 
Lifestyle for 
Environment 

H:e-Tpl3UEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

fs..... 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21392848 dated 
07/04/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars and Rounds @ 12 
MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law. 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 

control of industrial emissions by taking action against non-complying industrial units. 
And whereas, the industry has failed to comply with the decisions of the hearings earlier 

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2885 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981," 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

o.3S31 Endst. No. 

S 
Sr. Environmental Engineer (ZP-11) 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 

aforesaid directions. 

524 Sr. Environmenta Engineer (ZP-1I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Shree Ganesh Steel Rolling Mills, 
G.T. Road, Khanna Side, Amloh, 
District Fatehgarh Sahib 

LiFE 
Lifestyle for 
Envirönment 

Dated:-173EISAJAS 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/22206340 dated 
11/09/2023, valid upto 31/12/2023 for the manufacturing of Rounds @ 70 MTD with subject to the 
certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdravwn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2156 dated 20/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-06-2024 and without obtaining the consent to the 
Board." 

2. 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmentál Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending corrpliance report of the 
aforesaid directions. 

Sr. Environmental Enpgiheer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzon2.@Ymail.com, Web: www.ppcb.gov,in 

REGISTERED 

M/s B.S. Steel Rolling Mills, 
Village Mugal Majra, Amloh, 
District Fatehgarh Sahib. 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution)"'At: 
1981 as amended in 1987. 

Dated H;Ef-4EEISAIAG 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various polutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/22428886 
dated 08/08/2023 valid upto 31/12/2023 for manufacturing of Bars, Flats and Round @2.5 Metric 
Tonnes/Day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to roling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
Compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supesede any provision of this policy, if such provision is nót in 
Consonance with such order. 

conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government tó the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conven�ional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever earlier subject to the suitable 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been decared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-Complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time, Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2851 dated 9.10.2024 
u/s ?1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) ACt, 1981 as amended in 1987to the industry 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1, The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2 

3 

4 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 

contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. S S1 

Sr. Environmenta>Éngineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

1060



PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Agni Refractories (P) Ltd., 
Village Ajnali G.T. Road, Sirhind Side, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

LiFE 
Lifestyle for 
Enviro 

Directions u/s 31-A of the Air (Prevention & Control of Poilution) 'Act" 
1981 as amended in 1987. 

Dated:f-tuEEISAIAC 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MOEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22307473 
dated 23/06/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 10 
MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Departnent of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 
The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

ent 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the proisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2115 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Ofice, Fatehgarh Sahib on 
1.12.2024 and found that the industry is stll using pet coke as fuel in its furnace in violation of 
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 

"That the industry shall not operate its unit, without complying with the 
decisions hearing held on 26/04/2024 and without obtaining the consent of the 
Board", 

directs as under: 

1. 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as tillit to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 

1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. S8r 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated shale 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Reqional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmentai Engineer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

: 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppb,gov.in 

M/s A.K. Steels, 

REGISTERED 

Vill. Mughal Majra Road, G. T. Road, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

LiFE 
Envirónment 

DatéE:-1/2/31JEEISAIAC 

Bfes ........ 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/21832406 
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of MS Round, Square, Bars and Patra 
@ 32 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till conmpliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the reguest of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2871 dated9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1, 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit tillI it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immeiate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental éngineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sy 
Sr. Environmental Enginger (2P-II) 

For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s M. M. Steel Rolling Mills, 
(L/O Nanak Nirankari Steel Industries), 
R.G. Mill Road, Mandi Gobindgarh 

amended in 1987. 

LiFE 
Lifestyle for 
Environment 

DateETISAC 

Directions u/s 31-A of the Air (Prevention & Control of Pöllotibij--Act,-4981as... 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19438111 dated 
16/08/2022, which was valid upto 31/12/2023 for manufacturing of M.S Bars, Round/Squares/Flat etc @ 
30 TPD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mlls in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2947 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

as under: 

1. 

2. 

3 

4 

1987, Chairman of the Board hereby directs 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till t to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.8| 

Sr. Environmental Engineer (ZP-1I) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 

aforesaid directions. 

Sr. Environmental/Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

gzikp gqd{PD o'eEkw p'ov 
PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2 @ymail.com, Web: www.ppcb.gov.in 

M/s Shree Durga Steel & Agro Industries, 
Shankar Mill Road, Amloh Road, 
Mandi Gobindgarh, 

REGISTERED 

District Fatehgarh Sahib 

LiFE 

frt . 

Lifestyle for 
Environment 

Dated ife:-1/31JEEISAJAG 

..... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987., 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluerits / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2020/12730793 dated 
04/08/2020, which was valid upto 31/03/2021 for manufacturing of MS Bars, Flats, Round etc. @ 10 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

-. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels" 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mills 
Gobindgarh to shift from coal to PNG. 

Mandi 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activityy of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2855 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining Consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2. 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit tillit complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is les) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmentál Engineer (ZP-11) 
For & on,behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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.....1s$.. 
Directions u/s 31-A of the Air (Prevention 8 Control of Pollution) Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&Cc. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/18386145 dated 
11/04/2022, which was valid upto 31/12/2022 for manufacturing of MS Bars, Round, Squares, TMT Bars 
& Flats @ 32 T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated O1/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the roling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, roling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2875 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 

Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the indstry for its ofice 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other persons) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.So 

Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above 

Dated 

forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-41) 
For & on behalf of Chairman 
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Directions u/s 31-A of the Air (Prevention & Control of Pollutioni""A:"38 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21331339 dated 
18/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Round, Flats, Square, Bars @ 03 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mils and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been decared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2195 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"That the industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.&L Dated 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A Copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional office, Fatehgarh Sahib for information and sending coppljance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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sfe i......n. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effiuents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/FGS/2024/24814419 
dated 01/02/2024 valid upto 1/2/2025 for manufacturing of MS Bars, Angles, Channels, Rounds, 
Squares etc. @ 10.0 TPH subject to the certain conditions mentioned therein, which was revoked 
vide Board's letter no. 560 dated 14/5/2024 due to reasons mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
Compensations and initiating prosecution, folowing due process of Law." 

And whereas, the Govt. of Punjab, Department of Sience, Technology & 
Environment vide notification no. 1o/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order alrgady 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels", 

"The relaxation granted by the Punjab Polution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 

industrial units and escalating prices of cleaner fuel, tll the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2134 dated 19.8.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12/4/2024 and without obtaining the consent of the 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 

5. 

Board". 

directs as under: 

6. 

7. 

8 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) Of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3&( 

Sr. Environmentál Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Polution 
Control Board, Regional Office, Fatehgarh Sahib for information and serding compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutantsin the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22196146 
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of Rounds/ MS Bars/ Squares/ Arigles 
@ 10 T/day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had isSued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including cosure, recovery of 
Compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4J469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Suprem� Court of India, Hon'ble High Court or, Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

discharge of effiuents / emissions arising from its premises. 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying indu_trial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2865 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.3343 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

of the aforesaid directions. 

Sr, Environmentat Ehgneet (ZP-II) 
For & on behalf of Chairman 
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feti.......s.. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effiuents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 

for discharge of emissions arising from its prenises. 
And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, so as to contain the various pollutantS the emissions 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21607668 dated 
08/05/2023 valid upto 31/12/2023 for manufacturing of MS Bars, Round, Square, Flat etc @ 60 
MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Ho.l'ble 
National Green TribuFal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print medie for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
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Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units., 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2867 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

2 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

1, 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.31YS 

Sr. Environmental Engiñeer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated _os2l24 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and serding compliance report 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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feái .....s1. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22896155 dated 
28/08/2023, which was valid upto 31/12/2023 for manufacturing of M.S. Flats/Bars/ Strips @ 100 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2879 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3439 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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o..i.....*..... Directions u/s 31-A of the Air (Prevention & Control of Pollution)' Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to proide: adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18125902 dated 
14/03/2022 valid upto 30/6/2025 for the manufacturing of Round, Square & Bars @ 65 MTD 'subject to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direçtion 
that: 

-in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant;. 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or tÏ be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuet policy ör 
31.12.2023, whichever is earlier subject to the suitable conditiöns, is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

1081



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. During 
visit, the security guard was contacted. He informed that the industry was closed for more than 1 year 
and the condition also indicates the same. However, it has not dismantled the furnace. No hazardous 

waste was found during visit. The electricity connection was also disconnected. 
And whereas, the matter has been considered by the Competent Authority and decided 

to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

And whereas, the consernt to operate granted to the industry under the Air (Prevention 
& Control of Pollution) Act, 1981 was cancelled vide no. 3545 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2. 

3. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4. .The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 Kw (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.3432 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

aforesaid directions. 

Dated 5l2hy 
A copy of the above is forwarded to the Emvitonmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 
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Directions u/s 31-A of the Air (Prevention & Contröi 'öf Poturtion)' 

H.it2/SEESA!AC 

Whereas is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plart for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21187878 dated 
05/05/2023 valid upto 31/12/2023 for manufacturing of Flats, ERW Pipes @ 140 MTD subject to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, Wwe direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the roling mils operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 

rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
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Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Preventiðn 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2939 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention 8& Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its rolling mill unit without shifting from 
coal to PNG as fuel in its furnace as well as without obtaining consent to operate 
under the Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

obtains 'consent to operate' 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3) 95 
Sr. Environmental Engineer (ZP-II) 

For & on beh�lf of Çhairman 

Dated 

A copy of the above is forwarded to the Environmental Enginee, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Salhib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: wwN.ppcb.gov.in 

M/s Arya Steel Re-rolling Mills, 
Lessee of Balbir Enterprises, 

REGISTERED 

Vill. Mugal Majra, Mandi Gobindgah, 
Distt. Fatehgarh Sahib 

Dated 

LiFE 
Lifestyle for 
Envirönment 

t-TdEEISAIAC 

sfei i.....s... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. R16/FGS/CTOA/4040805 dated 12/05/2016, which 
was valid upto 30/06/2020 for manufacturing of Rounds & Squares @ 10 T/day subject to the certain 
conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2883 dated 09/10/2024 u/s 31 A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, acCordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2. 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3)8 

Sr. Environmentál Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending coppliance report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUN JAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

District Fatehgarh Sahib 

REGISTERED 

M/s Chehal Udyog (formerly known as Bhathal Steel Rolling Mill), 
C-53, Focal Point, Mandi Gobindgarh, 

LIFE 
Lifestyle for 
Envirónment 

Dated kiz-b2LEEISA!AC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board /MoEF&CC. 

And whereas, the industry was granted consent to operate under the Air (Prevention & 
Control of Pollution) Act, 1981 vide no. CTO/Renewal/FGS/2024/24863023 dated 07/02/2024, valid upto 
07/02/2025 for the manufacturing of Rounds, Bars & Flats @30 MTD, with certain conditions 
mentioned therein, which was cancelled vide Board's letter no. 545 dated 14/05/2024, due to the 
reasons mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law. 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Honble High Court or Hon'ble National Green Tribunal shall 
Supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the roling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution ontrol Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearing given 
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2142 dated 20/08/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2 

"That the industry shall not operate its unit, without complying with the 
decisions of hearing held on 12-04-2024 and without obtaining the consent of the 
Board". 

3 

4. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3783 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Enginee, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliaFce report of the 
aforesaid directions. 

syy Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : Ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

M/s Bhartiya Steel Rolling Mills, 
Ambey Majra, GT Road, 
Mandi Gobindgarh. 

REGISTERED 

LiFE 
Lifestyle for 

Envir�nment 

Däte1/2/31JEEISAIAC 

zfe.....s0.... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluehts / 
emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 ide no. CTOA/Renew/FGS/2021/16980241 d¡ted 
04/10/2021 valid upto 31/12/2025 for the manufacturing of Steel Ingots, Billets, Bloom etc.'@7.5 TPH 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020;passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direçtjon 
that: 

in the context of directions to shift roling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant:-: 
units be closed till compliance. This should apply not only to rolling mills but also-to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology 8& Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy. for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal 'shal 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 
cleaner fuel by the rolling mills and the same is re-produced as under: 

use of 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy'or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices the print media for çonfirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City- by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

Gobindgarh to shift from coal to PNG. 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and 

found that the industry has been closed permanently and there was no machinery. 

And whereas, the matter has been considered by the Competent Authority and decided 

to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 

Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 for closure of the unit. 
And whereas, the consent to operate granted to the industry under the Air (Prevention 

& Control'of Pollution) Act, 1981 was cancelled vide no, 3549 dated 05/12/2024, due to aforesaid 

reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as aménded in 1987, hereby directs as under: 

1 

2 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 

3. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4.:The: Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 

use only.. 
In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.S2]7_ 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board,. Regional office, Fatehgarh Sahib for information and sending corpljance report of the 

aforesaid directions. 

So24 
Sr. Environmental Engineer (ZP-1) 

For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s P.S Ubhi Steel Industries, 
Vill. Tooran, Amloh Road, 
Mandi Gobindgarh. 

REGISTERED 

LiFE 
Lifestyle for 
Environment 

Dated : 
H:f-1/2/31JEEISAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pôltútion).. Act, 1984 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of.effluents / 
emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants. in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18932876. dated 
16/06/2022 valid upto 31/12/2030 for the manufacturing of Iron, Steel and Ship Breaking @ 17 MTD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020:passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant: 
units be closed till compliance. This should apply not only to rolling mills but also to other. 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to b¹ passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal 'shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the roling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City- by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and 
found that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and decided 
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

"And whereas, the consent to operate granted to the industry under the Air (Prevention 
& Control of Pollution) Act, 1981 was cancelled vide no. 3553 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 
1 The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 

2 The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 

Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
3 The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4.The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 377) 

. Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 5/ 1alay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending coppliance report of the 
aforesaid directions. 

Sr. Environmenta| Engiheer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Ruby Strips Pvt. Ltd., 

Regd. 

Talwara Road, Mandi Gobindgarh, 
District Fatehgarh Sahib 

Dated: 

Refusnls & Revocationsss 

"5 

LiFE 
Lifestyle for 
Envirónment 

Afa:-i2/31JEE!SAIAC 

Revocation/ cancellation of 'consents to operate' grantedunder the Water (Prevehtion & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) of 
the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of 
the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consents of the Board 
u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of the Air (Prevention & Control 
of Pollution) Act, 1981 to operate an outlet/ industrial plant for discharge of effluents/ emissions arising 
from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities,/ air pollution control devices, so as to contain the various 
pollutants in the effluents/ emissions discharged by the industry within the standards laid down by the 
Board. 

And whereas, the industry was granted consents to operate under the Water Act, 1981 
vide no. CTOW/Waried/FGS/2021/16573399 dated 16/09/2021 and under the Air (Prevention & Control of 
Pollution) Act, 1981 vide no. CTOAVaried/FGS/2021/16573396 dated 16/09/2021, both are valid upto 
31/12/2036 for manufacturing of MS flats @ 70 MTD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed in 
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction that: 

in the context of directions to shift rolling mills from coal to PNG, we 
direct the State PCB to ensure that if such shifting does not take place, the non-compliant units 
be closed till compliance. This should apply not only to rolling mills but also to other similarly 
placed industries operating on coal. Wherever there is non-compliance, the State PCB may take 
coercive measures including closure, recovery of compensations and initiating prosecution, 
following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology Environment vide 

notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries of 
the State of Punjab with one of the provision that any order already passed or to be passed by the Hon'ble 
Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede any 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and escalating 
prices of cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, 
whichever is earlier subject to the suitable conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of the 
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

provision of this policy, if such provision is not in consonance with such order. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the Central 
Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted in Hon'ble 

NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the control of 
industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2195 dated 21/08/2024 u/s 31-A 
of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

"That the industry shall not operate its unit, without complying with the decisions 
of hearing held on 12-06-2024 and without obtaining the consent of the Board." 

And whereas, to verify the compliance of directions issued to the industry, the industry was 
visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 29.11.2024 and found that 
the industry is still using coal in its furnace in violation of the directions already issued to it u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said 
directions issued by the Board. 

And whereas, the matter has been considered by the Competent Authority and decided to 
revoke/ cancel the consents to operate granted to the industry under the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as well as issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for closure of the unit. 

As such, in exercise of the powers conferred upon the Board, the consent to operate, 
granted to the industry under the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 
is hereby revoked and consent to operate granted under the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987, is hereby cancelled, due to the aforesaid reasons. 

Endst. No. 3769 Dated 

EnvironmentatEngineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 
Board, Regional Office, Fatehgarh Sahib for information & further necessary action. 

Environmental Engineèr (ZP-1) 
For & on behalf of Chairman 
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No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Bansal Steel Fabricators, 
Vill. Badinpur, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

1981 as amended in 1987. 

LiFE 
Lifestyle for 

Directions u/s 31-A of the Air (Prevention &Contiol of-Pollution) Act, 

Envirönment 

HPategsJEEISAAC 

Whereas it is mandatory on the part of the industry to obtain consent to estaolish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/22262876 
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of 

Bars, Square, Angles, Round & Flats @ 10 T/day subject to the certain conditions mentioned 
therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, We direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

of cleaner fuel by the roling mills and the same is re-produced as under: 

And whereas, the Govt. of Punjab, Departrment of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjatb with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 

National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is noW withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the ey activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2893 dated 9.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 

Thus, the industry is not complying with the said directions issued by the Board. 
And whereas, the matter has been considered by the Chairman of the Board v.r.t 

non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987, 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 345t 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the aforesaid directions. 

S2y Sr. Environmental Engineer ({P-II) 
For & on behalf of Chairman 
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To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Shree Steel Industry L/o Manmohan lspat, 
Mughal Majra, Mandi Gobindgarh, 
Distt. Fatehgarh Sahib 

amended in 1987. 

REGISTERED 

that: 

Dated 

LiFE 

Directions u/s 31-A of the Air (Prevention & Contrafi ofl Pollution)..Ât).1981 as 

conditions mentioned therein. 

Lifestyle for 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents/ 

emissions arising from its premises. 

Environment 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&Cc. 

"5. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/21949985 dated 
25/05/2023 valid upto 31/12/2023 for manufacturing of Bar Flat @ 2 TPH with subject to the certain 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 

similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2191 dated 21/08/2024 u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions 
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 
industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KVW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 315 

Sr. Environmental Engineer (ZP-I1) 
FÍr & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. EnvironmentalEngineer (zP-1) 
For & on behalf of Chairman 
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M/s Rehal Industrial Corporation, 
RG Mill Road, 
Mandi Gobindgarh 

REGISTERED 
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LiFE 
Lifestyle for 
Environment 

D�ted;-/2/31JEEISAIAC 

si........... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 
And whereas, the industry was granted consent to operate of the Board under the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGSs/2023/22192711 dated 
22/06/2023, valid upto 31/12/2023 for manufacturing of Flat/Bar/Round/Channel/Square @ 25 
MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

in the context of directions to shift rolling mills from coal to PNG, 

we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
uníts be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notifled the Fuel.Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fue, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2945 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3796 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 0sl2ly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending corppliance report of the 
aforesaid directions. 

Sr. Environmenta) Engineer (ZP-11) 
For & on behalf of Chairman 
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LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Åc, 

Dated/p2EEISAIAC 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21280877 dated 
28/03/2023 valid upto 31/12/2023 for manufacturing of MS Flats / Bars @210 MTD subjet to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but.also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provi[ion is rTt in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
Concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now. withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
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Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

Control of Pollution) Act, 1981. 
And whereas, the industry was issued directions vide no. 2913 dated 11.10.2024 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its rolling mill unit without shifting from 
coal to PNG as fuel in its furnace as well as without obtaining consent to operate 
under the Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with. the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 370 

Sr. Environmental 

of the aforesaid directions. 

Engírneer (ZP-II) 
For & on behalf of Chairman 

Dated osal2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sendiFg compliance report 

Sr. Environmental Phoinee (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: wwW.ppcb,gov.in 

M/s King Steel Rolling Mills, 
G.T. Road, Sirhind Side, 

REGISTERED 

Mandi Gobindgarh, District Fatehgarh Sahib. 

Dated 
H.:. 

&LIFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control öf Polfution)Act,. 
1981 as amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to estaplish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

SAIAC 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21223697 dated 
15/03/2023 valid upto 31/12/2023 for manufacturing of FIlat/Bar/Round/Square @11 TPH subject 
to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of diretions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, Nevw Delhi by the State Government. One of the key activity of the 
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Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2935 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environnmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

2 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

3." The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) At, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endt. No. 371Y 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated_ 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and _ending compliance report 

Sr. Environmenta Engineer (ZP-II) 
For & on behalf of Chairman 

eslilay 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Khanna Metals Pvt. Ltd., 

REGISTERED 

Peer Gajju Shah Badinpur Road, 
Vill. Mughal Majra, 
Mandi Gobindgarh 

Dated 

LiFE 
ifestylet 

H:13EISAIAC 

n......s.. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention 8& Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of eluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/21637549 dated 
05/05/2023 for the manufacturing of M S Bar Round Square ao 6.0 TPH with subject to the certain 
conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2697 dated 07/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Polution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981," 

2. 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KVW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3708 Dated 

Sr. Environmental Engineer (ZP-Il) 
For & on behalf of Chairman 

eshaley 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending coapliance report of the 
aforesaid directions. 

Sr. Environmenta Engineer (ZP-!1) 
For & on behalf of Chairman 
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PUN.JAR 

No 

To 

W 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

REGISTERED 

M/s Doaba Steel Rolling Mills, 
Doaba Mill Road, Amloh Road, 
Mandi Gobindgarh. 

Dated 

BLiFE 
Lifestyle for 
Environmeht 

J:TfT-1/IJEEI`AIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987., 

"5 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharg� of eluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2021/15856827 dated 
25/05/2021 valid upto 31/12/2026 for the manufacturing of CTD/TMT Bars @ 175 MTD Subject to the 
certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also.to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 

by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribuhal'shal 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial unita and 
escalating prices of cleaner fuel, till the finalization of the State fuel políicy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by. the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

supersede any provision of this policy, if such provision is not in consonance with such order. 
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. 

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and 
found th¡t the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and decided 
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

And whereas, the consent to operate granted to the industry under the Air (Prevention 
& Control 'of Pollution) Act, 1981 was cancelled vide no. 3555 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 
2 

3 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
i 4, :The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 

available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 364s 

Sr. Environmentá: Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 0 loly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

SIozy Sr. Environmental Engineer (Zp-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: pcbzon2@ymail.com, Web: www.Dpcb.gov,in 

M/s Rajesh Steel Industries, 
Mughal Majra Road, 
Vill. Badinpur, Mani Gobindgarh 
Distt. Fatehgarh Sahib 

REGISTERED 

3 LiFE 
Lifestyle for 
Envirónment 

Datedfa-tit0EEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5848693 dated 
17/07/2017, which was valid upto 30/09/2021 for manufacturing of Bars, Square, Angles, Round @ 10 
T/day with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2907 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 

compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 

{Prevention & Control of Pollution) Act, 1981" 

as under: 

1, 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 368S 

Sr. Environmental Eh 
For & on behalf of Chairman 

Dated oslaly 
I Ehgineer (ZP-) 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Sr. Environmental Engiheer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s R.K. Steel Industries, 
Prem Nagar, 

Mandi Gobindgarh. 

that: 

REGISTERED 

LiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of PollutioH) "Act, 1981, as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of efluen�s / 
emissions arising from its premises. 

the certain conditions mentioned therein. 

Dated,.auEESAIAG 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18719312 dated 
24/05/2022 valid upto 31/12/2030 for the manufacturing of M.S Bars & H.R Coil @ 120 MTD 'Subj�ct to 

"5. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed. 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction. 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliantig 
units be closed till compliance. This should apply not only to rolling mills but also to other: 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to b� passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribuhal, shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of, 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions. is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Goþindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGt, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. During 
visit, the security guard was contacted. He informed that due to increase in price of PNG, the industry 
had stopped its operations and lying closed for more than5 months. The electricity connection was also 

disconnected. 

And whereas, the matter has been considered by the Competent Authority and decided 
to cancel the tonsent to operate granted to the industry under the Air (Prevention & Control of 
Polution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

And whereas, the consent to operate granted to the industry under the Air (Prevention 
& Control of Pollution) Act, 1981 was cancelled vide no. 3547 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2: 

3 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4: The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 368 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated oshalzy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaid directions. 

Tet (2P-1) Sr. Environmental|E 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

W 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Raj Steel Rolling Mills, 
Guru Ki Nagri, Amloh, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

LiFE 

Dated ogJEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution)y'AE" 
1981 as amended in 1987. 

Lifestyle for 
Environment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21176529 dated 
11/03/2023 valid upto 31/12/2023 for manufacturing of Beams, H.Beams, Flat & Bars, Angle, 
Square, Channel, Joist, Round @ 300 MT/Day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 

Control of Pollution) Act, 1981. 
And whereas, the industry was issued directions vide no. 2907 dated 9.10.2024 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 

1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3616 

Sr. EnvironmentarEngineer (ZP-II) 
For & on behalf of Chairman 

Dated _soy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental ngineer (ZP-In) 
For & on behalf of Chairman 
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PUNJAB 

No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb,gov, in 

M/s United Iron & Steel Rolling Mil, 
Amloh Road, 

Mandi Gobindgarh 

REGISTERED 

LiFE 
Lifestyle for 
Environment 

DatedH;:fT:-1/M31JEISAL.G 

3frii......a.. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOARenewal/FGS/2023/22451721 dated 
28/08/2023 valid upto 31/12/2023 for the manufacturing Flat, Angles, Bars @ 120 MTD & Agricultural 
Implements @30 MTD with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no.924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to 
leaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New DElhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 3351 dated 20/11/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its re-heating furnace in violation of the directions already 
issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not 
complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

"The industry shall not operate its unit, without complying with the decisions 
of hearing and without obtaining the consent of the Board." 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd.. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3664 

Sr. Environmental Erngineer (ZP-11) 
For & on behalf of Chairman 

Dated osl1alay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compti¡nce report of the 
aforesaid directions. 

Sr. Environmental (Zb-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2Qymeil.com, Web: www.ppob,gOV.in 

REGISTERED 

M/s Supreme Industries, 
L/o Amritpal Agro Industries, 
Khanna Side, Mughal Majra, 
G.T. Road, Mandi Gobindgarh 

Dated: 

Directions u/s 31-A of the Air (Prevention & Control of Pollutionl 
amended in 1987. 

LiFE 
Envirónment 

A::fe:-1//3 JEEISAIAc 

certain conditions mentioned therein. 

Act, 1981 as 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. R16FGSCTOA3587857 dated 27.01.2016 which 

have expired on 30.06.2020 for the manufacturing Round, Square & Bars @3 TPD with subject to the 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5 in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated O5/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2829 dated 08/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on O3.12.2024 and 
found that the industry is still using coal in its re-heating furnace in violation of the directions already 
issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not 
complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 

(Prevention & Control of Pollution) Act, 1981." 

as unde: 
1 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 365 

Sr. Environmental Ehgineer (ZP-11) 
For & on behalf of Chairman 

Dated osl1aley 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compiance report of the 
aforesaid directions. 

sr ZP-) Sr. Environmental Engfneer 
For & on behalf of Chairman 
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PUNJAE 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Madhav Stelco (P) Ltd., 
(Formerly Uttam Steel Rolling Mills), 
Talwara Road, Mandi Gobindgarh 

LiFE 
Lifestyle for 
Environment 

Dateð::f-2/31JECISAJAS 

sfe6........... 
Directions u/s 31-A of the Air (Prevention 8 Control of Pollution): Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effuents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to proide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Polution) Act, 1981 vide no. CTOA/Varied/FGS/2021/16507269, dated 
24/08/2021 valid upto 31/12/2030 for the manufacturing of TMT Bars, Angles/Channels @300, TPD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but alsoto other. 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/1o/2023 has notified the Fuel Policy fÍY the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribünal shall 
supersede any provision of this policy, if such provision is not in consonance with such order.'. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the re�uest of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions. is noW. 
withdrawn. 

The industrial associations, roling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills jn Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City: by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. During 
visit, the reprèsentative of M/s Fortune Metals was contacted. He informed that the industry was 
adjoining to M/s Fortune Metals and the same was purchased by M/s Fortune Metals. The industry has 

also got its EC,amended from SEIAA; however, it has not yet started any industrial activity on the said 
land. The representative was advised to not carry out any activity without taking prior permission of the 
Board. 

And whereas, the matter has been considered by the Competent Authority and decided 
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Poliution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

And whereas, the consent to operate granted to the industry under the Air (Prevention 
& Control of Pollution) Act, 1981 was cancelled vide no. 3563 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1: 

2 

3. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4:.The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 36se 

Sr. Environmental Engineer (ZP-4) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending conyptiance report of the 
aforesaid directions. 

(ZP-1) Sr. Environmentai Eneideort 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Ymail.com, Web: www.ppcb.gov.in 

M/s Quality Steels, 
Guru Ki Nagri, Amloh, 
District Fatehgarh Sahib. 

REGISTERED 

LiFE 
Lifestyle 

"5. 

Environn 

Dated :H:E-1/2/31 JEE/SAIRG 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

sfest o.......... 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Polution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effuents / enissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MOEF&CC. 

consonance with such order. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22811926 dated 
17/08/2023 valid upto 31/12/2023 for manufacturing of Angels / Flats / Rounds @ 300 MTD 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shífting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
Compensations and initiating prosecution, following due process of Law." 

And whereas, the Got. of Punjatb, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunl shall supersede any provision of this policy, if such provision is not in 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 

concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is noW withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared 8 
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submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2927 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions untl it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to. comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3646 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated oshalay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

naiheet (ZP-II) Sr. Environmental 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzon2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Siri Ram Jain Steel Rolling Mills, 
G.T. Road, Khanna Side, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

1981 as amended in 1987. 

BLiFE 
Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of PöTULiony Act;.. 

Dated:zaSAAC 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents/ emissions arising from its prenises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. R16FGSCTOA3556761 dated 26/02/2016 
valid upto 30/6/2020 for manufacturing of MS Bars & Strips @ 50 TPD subject to the certain 
Conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is nat in 

consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting frÍm conventional fuels to cleaner fuels in view 

of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdravwn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 

1123



subrtitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by tking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2975 dated 17.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Salhib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
'non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it tO Switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KVW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop, or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 364O 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated oSlhaly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Polution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance reyot 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Mohindra Alloys, 

REGISTERED 

Village Mugal Majra, Amloh, 
Mandi Gobindgarh, District Fatehgarh Sahib. 

LiFE 
Lif, style for 

Envirónment 

Date:fe:-1/33EEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effiuents/ emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21202299 
dated 08/07/2023 valid upto 31/12/2023 for manufacturing of Bars/ Round/ Square @ 5.2 T/day 
subiect to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mils operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

Confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
roling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2941 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987., 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3634 

Sr. Environmental Engireer (ZP-In) 
For & on behalf of Chairman 

Dated 5algozy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and seding compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzon2@ymail.com, Web: www.ppcb.gov.in 

M/s Shri Balaji Industries, 

REGISTERED 

L/o of M/s Shri Balaji Steel Rolling Mills, 
Amloh Road Jalalpur, Mandi Gobindgarh, 
District Fatehgarh Sahib. 

Dated 

BLiFE 
Lifestyle for 
Envirönment 

H:SIEEISAJAC 

"5. 

sfri i........n. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

... 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the enmissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOAFresh/FGS/2023/22814308 dated 
17/08/2023 valid upto 31/12/2023 for manufacturing of M.S Rounds, Squares, Angles, Channels 
Bars @65 MTD Subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating pricès of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2931 dated 11.10.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the 
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, the industry is not complying with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry 
for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981". 

2 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No, 36%8 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

of the aforesaid directions. 

Dated 5ao&y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Ofice, Fatehgarh Sahib for information and sending compliance report 

sP-I1) Sr. Environmental Engiheer 
For & on behalf of Chairman 
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PUNJA 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Data Udyog, 
Vill. Kumbh, Amloh Road, 
Mandi Gobindgarh 

REGISTERED 

LiFE 

Dated 

Lifestyle for 
Environment 

H.CI,I/ZTJMNAAO 

Bfe ........... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19475729 dated 
08/08/2022 valid upto 31/12/2023 for the manufacturing of Bars/Angles/Channels/Patra @ 13 TPH with 
subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels", 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2911 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. . The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. 

3. 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.36R 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated.5&RRy 
A Copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending compiance report of the 
aforesaid directions. 

S 024 
Sr. Environmental Ehgineer (ZP-) 

For & on behalf of Chairman 
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PUNJAB 

No .. 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s J.S.L. Springs, 
Vill. Kumbh, Amloh Road, 
Mandi Gobindgarh. 

amended in 1987. 

REGISTERED 

emissions arising from its premises. 

LiFE 

Directions u/s 31-A of the Air (Prevention & ControlJf Poütion)'"Act, 1981 as 

Lifestyle for 
Environment 

aECISAIAC 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharg� of effluents / 

And whereas, it is mandatory on the part of the industry to obtain consent of.the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/21648628. dated 
28/04/2023 valid upto 31/12/2031 for the manufacturing of Spring Leaf @ 4.8 MTD subj�ct to the 
certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

in the context of directions to shift rolling mills from coal toPNG, 

we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to roling mills but also to other: 
similarly placed industries operating on coal. Wherever there non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating ,, 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passedor to.be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green' Tribuhal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 

the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh) 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for eon�irmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills, in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City; by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

prosecution, following due process of Law." 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and 
found that the industry has been closed permanently and there was no machinery available. 

Ånd whereas, the matter has been considered by the Competent Authority and decided 
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 
Pollution) Àct, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 for closure of the unit. 

And whereas, the consent to operate granted to the industry under the Air (Prevention 
& Control'of Pollution) Act, 1981 was cancelled vide no. 3559 dated 05/12/2024, due to aforesaid 
reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4.1.The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

3 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.S6o& 

Sr. Environmental Ehgineer (ZP-I1) 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
eontrol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the 
aforesaiddirections. 

S4 
Sr. Environmental Engineer (ZP-l) 

For & on behalf of Chairman 
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E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gOv.in 

REGISTERED 

M/s Shri Ram Industries L/o B.C. Industries, 
Dharam Mill Road, Lessor of M/s B.C. Industries, 
G.T. Road, Vill. Ajnali, Mandi Gobindgarh. 

LiFE 
Lifestyle for 
Envirónment 

Dated::e-1/31JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) ACt, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/21842994 
dated 06/07/2022 valid upto 31/12/2023 for the manufacturing of Bars, Round, Angle, Flat & 
Square etc. @ 32 T/day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is nöt in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels", 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 19%1 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

1133



And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
subnitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. 
During visit, the security guard was contacted. He informed that the industry was closed for more 
than 01 year and the condition also indicates the same. However, it has not dismantled the plant 
& machinery. No hazardous waste was found during visit. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2 

3. 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

obtains 'consent to operate' 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3o) 

Sr. Environmental Engiheer (ZP-IT) 
For & on behalf of Chairman 

Dated Spoy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Polution 

Contret Board, Regional Office, Fatehgarh Sahib for information and seding compliance report 
of the aforesaid directions. 

S42024 
Sr. Environmental Engiheer (ZP-II) 

For & on behalf of Chairman 
A 
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LiFE 
Lifestyle for 
Environment 

Datedfs:-DI3JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Controi of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/ 2021/15566465 
dated 05/05/2021 valid upto 30/9/2021 for the manufacturing of MS Bars, Flat, CTD bars, Angles, 
Shape & Section etc. @ 66.0 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including cosure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating pricès of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, roling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mlls in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. 
During visit, the security guard was contacted. He informed that the industry was closed 
permanently and the condition also indicates the same. However, It has not dismantled the plant 
& machinery. No hazardous waste was found during visit. 

And whereas, the matter has been consldered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue diretions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2 

3 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 

contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3S96 

Sr. Environmental£ngineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
eontrol Board, Regional Office, Fatehgarh Sahib for information and senging compliance report 
of the aforesaid directions. 

s|24202 4 
Sr. Environmental Engireer (ZP-II) 

For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

REGISTERED 

M/s Citizen Steel Rolling Mills 
(L/o Mohan Steel Rolling Mills), 
Amloh Road, Mandi Gobindgarh. 

i... 

LiFE 
Lifestyle for 
Environment 

Däted:1/2/31JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluernts / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2021/17024405 
dated 29/11/2021 valid upto 31/3/2022 for the manufacturing of M.S. Round/Square/Flats/Bars 
@ 24.0 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recOvery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mlls operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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1 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2 

3 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.390 

Sr. Environmental Engineer (ZP-II) 
For & on beh�lf of Chairman 

of the aforesaid directions. 

Dated shapon 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

eontrol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 

Sr. EnvironmentalEngiheer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB POLLUTION CONTROL BOARD 
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M/s Royal Industries, 

REGISTERED 

Model Town, Grand Trunk Road, 
Mandi Gobindgarh. 
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Lifestyle for 
Envirónment 

Dated:f/2EISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollütiöny'Act,; 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effuents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2021/16961668 
dated 06/11/2021 valid upto 30/6/2022 for the manufacturing of M.S Bars, Round, Square. etc. 
@ 10.50 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due procesS of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Suprem� Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels tp cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1991 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCEB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 

and found that the industry has installed Gas fired re-heating furnace, but not in operation since 
last 02 years. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2 

3 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit tll it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 385 

Sr. Environmental Ehgineer (ZP-II) 
For & on behalf of Chairman 

Dated spm 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

eontrol Board, Regional Office, Fatehgarh Sahib for information and sendtng compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer ({P-I1) 
For & on behalf of Chairman 

1140



PUNJAD 

N 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Punjab Steel Works, 
Prem Nagar, 
Mandi Gobindgarh 

REGISTERED 

-

LiFE 

sfrst &..... 

Lifestyle for 
Environment 

/31JEEISAÍAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effuents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control cof Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2018/7834648 
dated 13/07/2018 valid upto 30/6,/2023 for the manufacturing of CTD Bars @ 16 TPD subject to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of irections to shift roling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-cormpliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
Compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government tó the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024. 
During visit, no responsible was contacted. The site was observed to be an empty plot, with all 
plant and machinery dismantled. No hazardous waste was found during visit. 

And whereas, the matter has been considered by the Competent Authority and 
afte1 considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. 

2. 

3. 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Polution) Act, 1981 as amended in 1987. 

Endst. No. 33& 

Sr. Environmental Engineer (ZP-II) 
For & on behajf of Çhairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

S124024 
Sr. Environmental Engineer (ZP-II) 

For & on behalf of Chairman 
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No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppeb.gov.in 

M/s Bhoday Steel Rolling Mills, 
G.T. Road, Khanna Side, 
Mandi Gobindgarh. 

REGISTERED 

1981 as amended in 1987. 

LiFE 
Lifestyle for 

Directions u/s 31-A of the Air (Prevention &Contfot of Pöllutiön) Act, 

Environment 

H:TPateEEISAAG 

Whereas it is mandatory on the part of the industry to obtain consent to estaolish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19208880 dated 
03/08/2022 valid upto 31/12/2023 for the manufacturing of Bars, Flats etc. @ 14.28 MTD Subject 
to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/C920 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

of cleaner fuel by the roling mills and the same is re-produced as under: 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 

National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding'use 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial as_ociations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever i_ earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mils operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed permanently and sold its plot to others which were 
found empty. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Preyention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2 

3. 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
eontrol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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No 

To 
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PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 
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Amloh Road, 
Mandi Gobindgarh. 

REGISTERED 

1981 as amended in 1987. 

A:zf-1bSEEiSAo 

LiFE 

Directions u/s 31-A of the Air (Preventiöri Öontrot-of Pollution) Act, 

Lifestyle for 
Environment 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Polution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2017/5193997 
dated 07/04/2017 valid upto 30/6/2021 for the manufacturing of Flats/ Bars/Angle / Round/ 
Channels @ 20 T/day subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 

compensations and initiating prosecution, following due process of Law." 
And whereas, the Govt. of Punjab, Department of Science, Technology 8 

Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating pricès of cleaner fuel, till the finalization of the 
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for 

confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed perrmanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfled that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Polution) Act, 1981 as amended in 1987, hereby directs as under: 

1 

2. 

3 

4. 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to Switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to llow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3566 
Sr. Environmental Engineer (ZP-II) 

For & on behalf of Chairman 

of the aforesaid directions. 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Ofice, Fatehgarh Sahib for information and sending compliance report 

FZP-11) Sr. Environmental Engineer 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Ymail.com, Web: www.ppcb.gov,in 

M/s Simran Steel Industries, 
Vill. Tooran, Amloh Road, 
Mandi Gobindgarh. 

REGISTERED 
H:f:DátedJEISANAC 

LiFE 
Lifestyle for 
Envi. ment 

Bfet 6.....TB.... 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of enissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was gränted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal /FGS/2021/ 17301849 
dated 17/11/2021 valid upto 30/6/2022 for the manufacturing of M.S. Round, Square, Bars, Flat 
etc. @ 32 TPD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, folowing due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardinç use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Honble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore,in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. 

3. 

4. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only.. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 

Sr. Environmental Ehgineer (ZP-II) 
For & on behalf of Chairman 

Dated Luli2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

EontYol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

11zp-I) Sr. Environmental Engineer 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

REGISTERED 

M/s Sunshine Steels Corporation, 
Plot No. 2, Sector 18-A, 
G.T. Road, Mandi Gobindgarh. 

BLiFE 
Datêd : 

H:tf:-1/213/JEEISAlA� 

Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention Coitrol.of.Potlution) Act, 
1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to esta Tlish 
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 
discharge of effluents / emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 
for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOAVaried/FGS/2022/18951176 dated 
21/06/2022 valid upto 31/12/2022 for the manufacturing of Bar Round Square @ 10 TPH subject 
to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/020 
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling mills 
but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 
compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 
of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
Concurrence of the Government to the rolling mils operating in the area of 
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 
and found that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and 
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of 
the unit. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

2 

3. 

4. 

The industry will stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Povwer Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 3Y3 

ZEohineer (ZP-I) Sr. Environmentaí 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report 
of the aforesaid directions. 

Sr. Environmental ngineer (zP-II) 
For & on behalf of Chairman 
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PUN.JAE 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

M/s Shakti Steel Rolling Mils, 
Vill. Jassran, Mandi Gobindgarh, 

Distt. Fatehgarh Sahib 

REGISTERED Dated 

DIRECTIONS 33 and 31 - 2023 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

mentioned therein. 

Whereas it is mandatory on the part of the industry to obtain consent to 

establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to 
establish a plant for discharge of effluents/emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial 
plant for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate 
and appropriate air pollution control devices, so as to contain the various pollutants in the 
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC. 

"5 

And whereas, the industry is a small-scale rolling mill under green category and 
was granted consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide 

no. CTOA/Renew/FGS/2021/16504335 dated 06/08/2021 valid upto 31/12/2024 for the 
manufacturing of Steel Ingots, Billets, Bloom and Slab @ 88.0 MT/day with certain conditions 

Lifestyle for 
Environment 

And whereas, the Hon'ble National Green Tribunal vide its order dated 
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, Wwe direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever there is 
non-compliance, the State PCB may take coercive measures including closure, 
recovery of compensations and initiating prosecution, folowing due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 
use of clear fuels by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting 
from conventional fuels to cleaner fuels in view of the request of the industrial 
associations made on the basis of closure of industrial units and escalating prices of 
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is 
earlier subject to the suitable conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are 
requested to shift to the clear fuels". 

And whereas, the Board. has issued public notices in the print media for 
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mils in Mandi Gobindgarh to shift from coal to PNG. 

LiFE 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by 
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of 
industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industy was visited by the AEE of Regional Office, Fatehgarh 
Sahib on 29/11/2024 and observed that industry has failed to shift to PNG as fuel in its reheating 
furnace and still using coal as fuel. Thus, the industry has failed to comply with the directions of 
Hon'ble NGT as well as Board w.r.t. use of PNG. 

And whereas, the industry has failed to comply with the conditions of consents to 
operate of the Board granted under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981. Thus, violating the provisions of the said Acts. 

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control 
of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3485 dated 03/12/2024 
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024. 

And whereas, neither the industry attended the hearing on said date, nor 
submitted any reply to the show cause. 

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the 
matter 0.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others. 

And whereas, after deliberations with the officers of the Board, examination and 
considering all the facts and circumstances of the case, the Chairman of the Board decided that 
consents to operate granted under the Air (Prevention & Control of Pollution) Act, 1981 be 
cancelled as well as directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 shall be confirmed for closure of the unit. 

And whereas, the proceedings of the personal hearing were conveyed to the 
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4191 
92 dated 09/12/2024 and consent to operate granted under the Air (Prevention & Control of 
Pollution) Act, 1981 was cancelled vide Board's letter no. 4195 dated 09/12/2024. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to 
Switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of 
electricity available to the industry with immediate effect and further directed to allow 
2% of the contract demand or 100 KW (whichever is less) of electric power available with 
the industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 

u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. y266 

Chief Environrmentál Engineer (B) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional office, Fatehgarh Sahib for information and sending compliance 
report of the aforesaid directions. 

Chief Environmenta engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov,in 

M/s Dhiman Industries Pvt. Ltd., 
50 Guru Ki Nagri, 

Mandi Gobindgarh 

REGISTERED Dated : 

DIRECTIONS 33 and 31 -2023 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

LiFE 

Whereas it is mandatory on the part of the industry to obtain consent to 
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to 
establish a plant for discharge of effluents/emissions arising from its premises. 

"5. 

Lifestyle for 
Environment 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial 
plant for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate 
and appropriate air pollution control devices, so as to contain the various pollutants in the 
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/FGS/2023/21787095 dated 
29/05/2023 valid upto 19/07/2023 and under the Air (Prevention & Control of Pollution) Act, 
1981 vide no. CTOA/Varied/FGS/2023/21787085 dated 29/05/2023 valid upto 31/12/2023 for 
the manufacturing of MS Rounds, Squares, Bars, Angles etc. @ 150 MTD with certain conditions 
mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide its order dated 
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed indu_tries operating on coal. Wherever there is 
non-compliance, the State PCB may take coercive measures including closure, 
recovery of compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
consonance with such order. 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting 
from conventional fuels to cleaner fuels in view of the request of the industrial 
associations made on the basis of closure of industrial units and escalating prices of 
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is 
earlier subject to the suitable conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 
use of clear fuels by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are 
requested to shift to the clear fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by 
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of 

industrial emissions by taking action against non-complying industrial units. 
And whereas, the industry was visited by the AEE of the Regional Office, 

Fatehgarh Sahib on 29/11/2024 and was found in operation. The industry has failed to shift to 
PNG as fuel in its reheating furnace and still using coal as fuel. Thus, the industry has failed to 

comply with the directions of Hon'ble NGT as well as Board w.r.t. use of PNG. 
And whereas, the industry is also operating its unit without having valid consent 

to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, violating the provisions of the said Acts. 

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control 
of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3505 dated 03/12/2024 

with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024. 
And whereas, Sh. Pawan Kumar, Manager of the industry attended the hearing 

on 05/12/2024 and did not submit any reply to notice issued to the industry. However, he 
informed that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to 
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG 
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any 
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines. 

It was made clear to the industry by the Competent Authority that the industry 
has failed to comply with the directions issued by the Board and of the Hon'ble NGT regarding 
switch over to PNG in its furnace in stipulated time period. 

And whereas, after hearing the Manager of the industry and the officers of the 
Board, examination and considering all the facts and circumstances of the case, the Chairman of 
the Board decided that following directions u/s 31-A of Air (Prevention & Control of Pollution) 
Act, 1981 as amended in 1987 shall be confirmed for closure of the unit. 

And whereas, the proceedings of the personal hearing were conveyed to the 
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4185 
86 dated 09/12/2024. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 The industry shall stop operating its industrial plant and stop forthwith discharging any 

emissions from its industrial premises into atmosphere. 

2. 

3 

4 

The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to 
Switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of 
electricity available to the industry with immediate effect and further directed to allow 
2% of the contract demand or 100 KW (whichever is less) of electric power available with 
the industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. s200 

Chief Environmehtal Engineer (B) 
For & on behalf of Chairman 

Dated 92l24 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance 
report of the aforesaid directions. 

tngideer (B) 
For & on behalf of Chairman 

Chief EnvironmentaOS 

A 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppch.gov.in 

M/s Citizen Ispat Udyog, 
Lease of M/s Balaji Alloys, 
Talwara Road, 
Mandi Gobindgarh 

REGISTERED Dated : 

DIRECTIONS 33 And 31- 2023 

& LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

"5. 

Whereas it is mandatory on the part of the industry to obtain consent to 
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to 
establisha plant for discharge of effluents/emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial 
plant for discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate 
and appropriate air pollution control devices, so as to contain the various pollutants in the 
emissions discharged by the industry within the standards laid down by the Board /MoEF&cc. 

And whereas, earlier M/s Balaji Alloys was granted consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGs/2022/19892425 
dated 29/09/2023 valid upto 19/07/2023 for the manufacturing of Flats, Angles and Bars etc. @ 
90 MTD with certain conditions mentioned therein. 

consonance with such order. 

Lifestyle for 
Envirónment 

And whereas, the Hon'ble National Green Tribunal vide its order dated 
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 

non-compliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever there is 
non-compliance, the State PCB may take coercive measures including closure, 
recovery of compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 
use of clear fuels by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting 
from conventional fuels to cleaner fuels in view of the request of the industrial 
associations made on the basis of closure of industrial units and escalating prices of 
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is 
earlier subject to the suitable conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are 
requested to shift to the clear fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by 
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of 
industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the AEE of Regional Office, Fatehgarh 
Sahib on 29/11/2024 and observed that the industry has been taken on lease by M/s Citizen Ispat 
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Udyog and was found that the industry has failed to shift to PNG as fuel in its reheating furnace 
and still using coal as fuel. Thus, the industry has failed to comply with the directions of Hon'ble 
NGT as well as Board w.r.t. use of PNG. 

And whereas, the industry is also operating its unit without having valid consent 
to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, violating the provisions of the said Act. 

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control 
of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3507 dated 03/12/2024 
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024. 

And whereas, neither the industry attended the hearing on said date, nor 
submitted any reply to the show cause. 

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the 
matter 0.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others. 

And whereas, after deliberations with the officers of the Board, examination and 
considering all the facts and circumstances of the case, the Chairman of the Board decided that 
following directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in 
1987 shall be confirmed for closure of the unit. 

And whereas, the proceedings of the personal hearing were conveyed to the 
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4181 
82 dated 09/12/2024. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby 
directs as under: 

1 

2. 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to 
Switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of 

electricity available to the industry with immediate effect and further directed to allow 
2% of the contract demand or 100 KW (whichever is less) of electric power available with 
the industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 42y2 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated 
A copy of the above is forwarded to the Environment�l Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib for information and/sending compliance 

report of the aforesaid directions. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb gov.in 

REGISTERED 

M/s Jandu Steel & Agro Industries, 
Amloh Road, Disposal Road Side, 
Mandi Gobindgarh 

Directions u/s 31-A of the Air (Prevention 
amended in 1987. 

Dated: 

DIRECTIONS 33 and 3|202) 

"5. 

Control of Pollution) Act, 1981 as 

Whereas it is mandatory on the part of the industry to obtain consent to 
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to 
establish a plant for discharge of effluents/emissions arising from its premises. 

LiFE 

And whereas, it is mandatory on the part of the industry to obtain consent of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial 
plant for discharge of emissions arising from its premises. 

Lifestyle for 
Envirónrnent 

And whereas, it is mandatory on the part of the industry to provide adequate 
and appropriate air pollution control devices, so as to contain the various pollutants in the 
emissions discharged by the industry within the standards laid down by the Board/MoEF&CC. 

And whereas, the industry is a small-scale rolling mill unit and was granted 
consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Varied/FGS/2022/18932090 dated 13/06/2022 valid upto 31/12/2023 for the 
manufacturing of MS Bars, Angles, Channels and Flats etc. @ 90.0 MT/day with certain conditions 
mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide its order dated 
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 

non-compliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever there is 

non-compliance, the State PCB may take coercive measures including closure, 
recovery of compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of State of Punjab with one of the provision that any order already 
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

Consonance with such order. 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 

Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting 
from conventional fuels to cleaner fuels in view of the request of the industrial 
associations made on the basis of closure of industrial units and escalating prices of 
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is 
earlier subject to the suitable conditions is now withdrawn. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 

use of clear fuels by the rolling mills and the same is re-produced as under: 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are 
requested to shift to the clear fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by 
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & 
submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of 
industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry was visited by the AEE of the Regional Office, 
Fatehgarh Sahib on 29/11/2024 and found that industry was in operation. The industry has failed 
to shift to PNG as fuel in its reheating furnace and still using coal as fuel. Thus, the industry has 

And whereas, the industry is also operating its unit without having valid consent 

to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981. 
Thus, violating the provisions of the said Acts. 

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control 
of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3487 dated 03/12/2024 
with an opportunity of personal hearing before the Chairman of the Board on 05/12//2024. 

And whereas, Sh. Manjit Singh, Partner of the industry attended the hearing on 
05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed 
that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to 
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG 
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any 
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines. 

It was made clear to the industry by the Competent Authority that the industry 
has failed to comply with the directions issued by the Board and of the Hon'ble NGT regarding 
switch over to PNG in its furnace in stipulated time period. 

And whereas, after hearing the Partner of the industry and the officers of the 
Board, examination and considering all the facts and circumstances of the case, the Chairman of 
the Board decided that following directions u/s 31-A of Air (Prevention & Control of Pollution) 
Act, 1981 as amended in 1987 shall be confirmed for closure of the unit. 

And whereas, the proceedings of the personal hearing were conveyed to the 
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4177 
78 dated 09/12/2024. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended 1987, Chairman of the Board hereby 

1. 

2. 

3. 

4. 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as tillit to 
switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of 
electricity available to the industry with immediate effect and further directed to allow 
2% of the contract demand or 100 KW (whichever is less) of electric power available with 
the industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 

Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. y24 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated p4|2l24 
A copy of the above is forwarded to the Environmenta Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance 
report of the aforesaid directions. 

Chief Environmental Éngineer (B) 
For & on behalf of Chairman 

failed to comply with the directions of Hon'ble NGT as well as Board w.r.t. use of PNG. 

directs as under: 

1172



No. 

Subit: 

PUNJAB POLLUTION CONTROL BOARD 

MRK 

REGISTERED 

late Re-Rolling ills 
6T. Av Nhanna Side, 

Manti Gobindgar, 
Distrit atehgarh Sahib. 

Dated: 

Directions u/s 31-4 of the Air (Prevention & Control of Pollution) Act, 19S1 as 
amende in 1987, 

Wheras it is mandatory on the part of the industry to obtain consent to 
establisn (NO) of the Boand as required u/s 25/26 of the Water (Prevention & Control of 
Autin) Act 1974 and ws 21 of the Air (Prevention & Control of Pollution) Act, 19S1 to 
estash a plant for discharge of effluents/ emissions arising from its premises. 

And wherNs, it is mandatory on the art of the industry to obtain consent of the 
and us 2l of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial 
lant fr dscharge of emissions arising from its premises. 

"5. 

And wheNAS, it is mandatory on the part of the industry to provide adequate 
aNd aPNte air pollution control devices, so as to contain the various pollutants in the 
emisins dischanged by the industry within the standards laid down by the Board / MoEF&CC. 

Litestyle for 
Énvironment 

Avd wheres, the industry was granted consent to operate under the Air 
(Prevention & Control of Pollution) Act. 1981 vide no. CTOA/Renewa/FGS/2022/183S5563 dated 
122022 which was valid upto 31/12/2022 for manufacturing of Bar Angle, Channel & Round 

12TPH with certain conditions mentione therein. 

And wheneas, the Hon'ble National Green Tribunal vide its order dated 
Q10/202O in the matter of 0A no. 924/ 2019 issued certain dìrections to the Board with one of 
the direction that: 

in the context of directions to shift rolling mills from coal 
to PNG, we direct the State PCB to ensure that f such shifting does not take place, the 
noompliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever there is 
nonompliance, the State PCB may take coercve measures including closure, 
recovery of compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of State of Punjab with one of the provision that any order already 

passed or to be passed by the Hon'ble Supreme Court of lndia, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 

consonance with such order. 
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding 

use of clear fuels by the rolling mills and the same is re-produced as under: 
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting 
from conventional fuels to cleaner fuels in view of the request of the industrial 
associations made on the basis of closure of industrial units and escalating prices of 
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is 
earlier subject to the suitable conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are requested to shift to the clear fuels", 

LIFE 

And whereas, the Board has issued public notices in the print media for confimation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mils in Mandi Gobindgarh to shift from coal to PNG. 
And whereas, Mandi Gobindgarh has been declared as Non-attainment City by Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, notice u/s 31-A of the Air (Prevention nts tt prlnj s, 
1981 as arrnended in 1987 was issued to the industry vide Board's lutter m 1434 dates 
12/07/2024 for closure of the unit. 

And whereas, the industry was afforded an opportunity of ernal tearing 
before the Chief Ernvironmental Engineer on 23/07/2024. But, neither arry repreuntatie A the 
industry attended the hearing nor subrnitted reply of the notice to it. 

And whereas, another opportuníty of personal hearing was gýven to the indutry 
vide Board's letter no. 2326 dated O5/09/2024 before the Chairnan of the Board on 19/9/2004. 
No one from the industry attended the hearing on the said date. Honeer, the industry vde ins 
letter dated 18/09/2024 requested to adjourn the hearing to a later date. 

And whereas, the industry was visited by the AEE of Pegional Offire, Fatetgart 
Sahib on 02/12/2024 and found that the industry was in operation and still using oal as fuel in its 

re-heating furnace. Thus, the industry has not made any efforts to shift frorn oal to PNG, even 
after the lapse of about 2.5 months. 

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the 
matter O.A. no. 295 of 2023 titled as Dirnple Kumar V/s State of Punjab and others. 

And whereas, after deliberations with the officers of the Board, erarnination and 
considering all the facts and circunstances of the case, the Chairman of the Board decided that 
directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as arnended in 1987 be 
confirmed for closure of the unít. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Polution) Act, 1981 as amended in 1987, Chairman of the Board herety 
directs as under: 

1. 

2 

3. 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industríal premíses into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till ít to 
switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollutíon) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of 
electricity available to the industry with immediate effect and further directed to allow 
2% of the contract demand or 100 KW (whichever is less) of electric power available with 
the industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to compBy with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. Y244 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated lolnlzy 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance 
report of the aforesaid directions. 

Chief Environrpental Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No. 42Ky 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

M/s Shree Krishna Steel Industries, 

REGISTERED 

L/o M/s G. R. Steel Rolling & Allied Industries, 
Nasrali Road, Amloh, 
Distt. Fatehgarh Sahib. 

Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board /MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5625262 dated 
06.06.2017 valid upto 31.03.2021 for the manufacturing of MS bars and HR coils @ 120 MTD using coal 
as fuel in its re-heating furnace and with subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed till compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever 
there is non-compliance, the State PCB may take coercive measures including 
closure, recovery of compensations and initiating prosecution, following due 
process of Law. " 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the control of industrial emissions by taking action against non-complying industrial units. 
And whereas, the industry was visited by the AEE of Regional Office, Fatehgarh Sahib on 04/11/2024 and found that the industry has dismantled its plant & machinery and no hazardous waste was found lying at site. 

And whereas, the industry was issued directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 vide no. 3333 dated 18/11/2024 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and found that the industry has re-commissioned its unit without obtaining consent to operate under the Air Act, 1981 and is still using coal in its furnace in violation of the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions issued by the Board. 
And whereas, the matter has been considered by the Chairman of the Board w.r.t non compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs as under: 
1, 

"The industry shall not re-commission its unit without obtaining prior consent to operate of the Board as required under the provisions of the Air (Prevention & Control of Pollution) Act, 1981 under any circumstances." 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 
The industry shall not restart discharging emissions until it obtains 'consent to operate' of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for�action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 4265 Dated 

aforesaid directions. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

ialezy 
A copy of the above is forwarded to the Environmental Engineef, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and sending complance report of the 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A 

1176



PUN JAB 

No. 435 

To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov,in 

M/s Kailash Steel Rolling Mills, 
Vill. Jalalpur, Amloh Road, 

Mandi Gobindgarh, 
District Fatehgarh Sahib. 

REGISTERED 

Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 

emissions arising from its premises. 

And whereas, is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, SO as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate under the Air (Prevention & 
Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22860982 dated 28/08/2023, which is 

valid upto 31/12/2023 for manufacturing of RW Pipe @ 70 TPD and M.S. Patra, Bars, Strips & Other Roll 
able Products @ 112 TPD with certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted. 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearing given 
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2923 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 

with the said directions issued by the Board. 
Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 
1. 

2. 

"That the industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981". 

3 

4 

The industry will stop operating its industrial plant and stop forthwith discharging any emissions 
from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 136 

Sr. Environmenta Engineer (ZP-11) 
For, & on behalf of Chairman 

Dated 052l24 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and sending compli�nce report of the 
aforesaid directions. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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~ 
~ 

~ ,,., . ., 
No. YI '29 

To 

Subject: 

0 _,.........,.,.. .... .... 

lfiiT8" lJ~Ec± do<EP>-f ~ 
PUNJAB POLLUTION CONTROL BOARD 

E-m ail · ppcbzop2@ymai l.com , Web: www.ppcb.gov .in 

REGISTERED 

M/s Khan Metals, 
Bidhi Chand Colony, Ward No. 15, 
Mandi Gobindgarh, Amloh, 
Distt . Fatehgarh Sahib. 

,11_,. LiFE 
~v~ Li festyl e for ,ww,1 Envrronment 

Dated : OS/ 1~ l ,<½ 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, so as to contain the various pollutants in the em issions 

discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate under the Air (Prevention & 

Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/15993106 dated 17.08.2021 valid 

upto 31.03 .2022 for manufacturing of Aluminum Bars/shots @ 450 Kgs/day with certain condit ions 

mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 

in the matter of QA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that : 

"5. - ---- in the context of directions to shift rolling mills from coal to PNG, 

we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 

units be closed till compliance. This should apply not only to rolling mills but also to other 

similarly placed industries operating on coal. Wherever there is non-compliance, the State 

PCB may take coercive measures including closure, recovery of compensations and initiating 

prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 

vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 

Industries of the State of Punjab with one of the provision that any order already passed or to be passed 

by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 

supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 

cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 

the Government to the rolling mills operating in the area of Mandi Gobindgarh for 

shifting from conventional fuels to cleaner fuels in view of the request of the 

industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 

31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 

are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 

Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 

Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitt~d 

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 

control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearing given 

to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2146 dated 20/08/2024 u/s 31-

A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

"That the industry shall not operate its unit, without complying with the 

decisions of hearing held on 02-05-2024 and without obtaining the consent of the 

Board" . 

And whereas, a complaint has also been received against the industry regarding air 

pollution To verify the compliance of directions of the Board and contents of the complaint and it was 

observed that the industry was in operation. The industry has installed wet scrubber as APCD, but the 

same was not in operation and all the processing area was filled with smoke during the visit. 

And whereas, the industry was found is still using coal in its furnace in violation of the 

directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the 

industry is not complying with the said directions issued by the Board . 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 

Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 

available to the industry with immediate effect and further directed to allow 2% of the contract 

demand or 100 KW (whichever is less) of electric power available with the industry for its office 

use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. L] l 2,o 

t.._sr. Environmental n:l~zP-11) 

Frr & ?n behalf of Chairman 

Dated __Q£JJ_w ~ fxv" 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending comp a ce report of the 

aforesaid directions. 

~ lrv{~ 
Sr. Environmental E gineer (ZP-11) 

For & on beha f of Chairman 

~ 

1 
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PUNJAB 

No. 

To 

Subject: 

3613 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov in 

M/s Satpal Strips Pvt. Ltd., 

REGISTERED 

Vill. Wazirnagar, Near Ambey Majra, 

G.T. Road, Sirhind Side, Mandi Gobindgarh. 

Dated 

LiFE 
Lifestyle for 
Environment 

so 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, so as to contain the various pollutants in the emissions 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18673195 dated 

13/05/2022 valid upto 31/12/2031 for the manufacturing of H R Strips @ 150 MTD and ERW Pipes @ 

150 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

"5 in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other. 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 

prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed �r to be passed 
by the Hon'ble Supreme Court of lndia, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the samne is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices the print media for confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

Gobindgarh to shift from coal to PNG. 
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in Hon'ble NGT, New Delhi by the State Governrnent. One cf the key ctvity f tte tetun as is t 
control of industrial emissions by taking action against no-cornptying industrial uits 

And whereas, the industry was visited by the officer of the ad i 23 11 21A 4 

found that the industry has been closed perrnanently and there was ro rmachitety 

And whereas, the matter has been considered try the Corrnpetert btharty sts oe 

to cancel the consent to operate granted to the industry under the kir (Prevettiti ntrs A 

Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention ntol f Plnj bes, 

1981 for closure of the unít. 

And whereas, the consent to operate granted to the industry under the Air (PreIst 

& Control of Pollution) Act, 1981 was cancelled vide no. 3551 dated 05/12/2024, due to turean 

reasons. 

Now, therefore, in exercise of the powers conferred uprn u/s 314 the b 
(Prevention & Control of Pollution) Act, 1981 as armended in 1987, hereby directs as under: 

1 

2 

3 

alathe 

4 

The industry will stop operating its industríal plant and stop forthrwith disharyýng arry erniss 

from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it cornplies wíth the provisions of the kir (Prevetin b 

Control of Pollution) Act, 1981 as arnended in 1987 as well as till it to switch Ver to S fe 

The industry shall not restart discharging emissions until ít obtains 'ornsent to operatg of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1921 as arnended in 1%7. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electrit 
available to the industry with immediate effect and further directed to allw 2% of the ornres 
demand or 100 KW (whíchever is less) of electric power available with the índustry for its offie 

use only.. 
In case of failure to comply wíth the above said directions, the industry and its Prop. o 

any other person(s) responsible to comply with the above directions are liable for ectíon u/s 37 (1) f 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No.36|4 

Sr. Environmental Engíneer (ZP-41) 
For & on behalf of Chairman 

Dated sno 
A copy of the above is forwarded to the Environrnental Engineer, Puníab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending comphance report of the 

aforesaid directions. 

(Sr. Environmental Éngineer (ZP-41) 
For & on behalf of Chairman 

1184



PONJAD 

No. 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

Regd. 

M/s Satpal Strips Pvt. Ltd., 
Vill. Wazirnagar, Near Ambey Majra, 
G.T. Road, Sirhind Side, Mandi Gobindgarh 

Dated: 

Refusnln & Revornt jonsss 

LiFE 
Lifestyle for 
Environment 

Revocation/ cancellation of 'consents to operate' granted under the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) of 
the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of 
the Air (Prevention & Control of-Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consents of the Board 
u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of the Air (Prevention & Control 
of Pollution) Act, 1981 to operate an outlet/ industrial plant for discharge of effluents/ emissions arising 
from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/ air pollution control devices, so as to contain the various 
pollutants in the effluents/ emissions discharged by the industry within the standards laid down by the 
Board. 

And whereas, the industry was granted consents to operate of the Board under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Naried/FGS/2022/18673318 dated 
13/05/2022 and the Air (Prevention & Control of Pollution) Act, 1981 vide no 

CTOA/Varied/FGS/2022/18673195 dated 13/05/2022 valid upto 31/12/2031 for the manufacturing of H R 
Strips @ 150 MTD and ERW Pipes @ 150 MTD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed in 
the matter of OA no.924/ 2019 had issued certain directions to the Board with one of the direction that: 

"S. in the context of directions to shift rolling mills from coal to PNG, We 
direct the State PCB to ensure that if such shifting does not take place, the non-compliant units 
be closed till compliance. This should apply not only to rolling mills but also to other similarly 
placed industries operating on coal. Wherever there is non-compliance, the State PCB may take 
coercive measures including closure, recovery of compensations and initiating prosecution, 
following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment vide 
notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries of 
the State of Punjab with one of the provision that any order already passed or to be passed by the Hon'ble 
Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede any 
provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the 
Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and escalating 
prices of cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, 
whichever is earlier subject to the suitable conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 
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And whereas, the Board has issued public notices in the print media for confirmation of the 
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the Central 
Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted in Hon'ble 
NGT. New Delhi by the State Government. One of the key activity of the Action Plan is the control of 

industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and found 
that the industry has been closed permanently and there was no machinery available. 

And whereas, the matter has been considered by the Competent Authority and decided to 

revoke/ cancel the consents to operate granted to the industry under the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as well as issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for closure of the unit. 

As such, in exercise of the powers conferred upon the Board, the consent to operate, 
granted to the industry under the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 
is hereby revoked and consent to operate granted under the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987, is hereby cancelled, due to the aforesaid reasons. 

Endst, No. 3s Dated 

Environmentál Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engfneer Punjab Pollution Control 
Board, Regional Office, Fatehgarh Sahib for information & further necessary action. 

(/Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAi 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E mail i DDcbzop2ix mail.com, Wel wwN Ppcbeoy in 

REGISTERED 

M/s Vinayak Steel Rolling Mills, 
L/o Onkar Steel, Khanna Side, 
Mughal Majra, G.I. Road, 
Mandi Gobindgarh 

LiFE 
Lifestyle for 
Lnviroment 

Dated :_0sl2l2 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOc) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 
discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, earlier M/s J.M.B Alloys L/o Onkar Steels was granted consent to operate 
of the Board under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTOA/Fresh/FGS/2020/12866372 dated 04/08/2020 valid upto 31/03/2021 for the manufacturing of MS 
Round, Square & Bars etc. @ 3.0 MTD with subject to the certain conditions mentioned therein. 
Thereafter, the industry has been taken on lease by M/s Vinayak Steel Rolling Mills has been taken on 
lease since April, 2023 without obtaining consent to operate of the Board under the Air (Prevention & 
Control of Pollution) Act, 1981. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law.'" 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2953 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asst. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 

with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981." 

2 

3. 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for açtion u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 4|42 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliapc� report of the 
aforesaid directions. 

s|y 
Sr. Environmental Engineer (ZP-11) 

For & on behalf of Chairman 

Ae 
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PUNJAB 

No. 4)S9 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb,gov.in 

REGISTERED 

M/s K. S. Steel Rolling Mills, 
G. T. Road, Khanna Side, Mandi Gobindgarh 
Amloh, District Fatehgarh Sahib. 

LiFE 
Lifestyle for 
Environment 

Dated : os lPY 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 as amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish 

(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for 

discharge of effluents / emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant 

for discharge of emissions arising from its premises. 

"5. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, so as to contain the various pollutants in the emissions 

discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the 

Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21859583 

dated 19/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars and Rounds 

@ 30 MTD subject to the suitable and additional conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 

passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of 

the direction that: 

in the context of directions to shift rolling mills from coal 

to PNG, we direct the State PCB to ensure that if such shifting does not take place, the 

non-compliant units be closed till compliance. This should apply not only to rolling mills 

but also to other similarly placed industries operating on coal. Wherever there is non 
compliance, the State PCB may take coercive measures including closure, recovery of 

compensations and initiating prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & 

Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel 
Policy for the Industries of the State of Punjab with one of the provision that any order already 

passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble 
National Green Tribunal shall supersede any provision of this policy, if such provision is not in 
Consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use 

of cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on 
concurrence of the Government to the rolling mills operating in the area of 

Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view 
of the request of the industrial associations made on the basis of closure of 
industrial units and escalating prices of cleaner fuel, till the finalization of the 
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable 
Conditions is now withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi 
Gobindgarh are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for 
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to 
rolling mills in Mandi Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control B0ard (CPCB) and the Action Plan for Clean Air has been prepared & 
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the 
Action Plan is the control of industrial emissions by taking action against non-complying industrial 
units. 

And whereas, the industry has failed to comply with the decisions of the hearings 
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 3443 dated 28.11.2024 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the 
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 
3.12.2024 and found that the industry was not in operation but still has arrangements to use coal 
as fuel in its furnace in violation of the directions already issued to it u/s 31-A of the Air (Prevention 
& Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions 
issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t 
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s 
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry 
for closure of the unit. 

"The industry shall not operate its unit without shifting from coal to PNG 
as fuel in its furnace as well as without obtaining consent to operate under 
the Air (Prevention & Control of Pollution) Act, 1981". 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as anmended in 1987, Chairman of the Board hereby 
directs as under: 

2. 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch 
Over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' 
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended 
in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the 
contract demand or 100 KW (whichever is less) of electric power available with the 
industry for its office use only. 

In case of failure to comply with the above said directions, the industry and its 
Prop. or any other person(s) responsible to comply with the above directions are liable for action 
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. l6o 

12 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated oslaloy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending çompliance report 
of the aforesaid directions. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

1190



1191



1192



FUNJAB 

No. 3669 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E mail : ppcbzop2aymailL.com, Web: www.ppcb,gov.in 

M/s Ishwar Cast & Forge, 
E-68 & 69, Focal Point, 

Mandi Gobindgarh. 

REGISTERED 

that: 

LiFE 
Lifestyle for 
Environment 

Dated : s1al24 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consenit of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

"5. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2023/23688256 dated 
13/10/2023 valid upto 30/9/2027 for the manufacturing of Scaffolding Parts, Auto Parts ánd Other 
Forged Products @ 4.5 TPD subject to the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020:passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 

units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mils operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units £nd 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City, by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 

control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and 

found that the industry has shifted its machinery to its other unit namely M/s Ishwar Cast & Forge-l. 

And whereas, the matter has been considered by the Competent Authority and decided 

to cancel the consent to operate granted to the industry under the Air (Prevention & Control of 

Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 for closure of the unit. 
And whereas, the consent to operate granted to the industry under the Air (Prevention 

& Control of Pollution) Act, 1981 was cancelled vide no, 3557 dated 05/12/2024, due to aforesaid 

reasons. 

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under: 

1 The industry will stop operating its industrial plant and stop forthwith discharging any emissions 

from its industrial premises into atmosphere. 
2 

3 

4 

The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 

demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 367b 

S22o24 
Sr. Environmental Engineer (ZP-I1) 

For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compli�nc� report of the 

aforesaid directions. 

J24024 
Sr. Environmental Engineer (ZP-11) 

For & on behalf of Chairman 
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PUNJAB lfRT'8" ~ rj6(Ef 1H ~ ~,,;. LiflE 
~o~ Lifestyle for ""-lV Environment 

PUNJAB POLLUTION CONTROL BOARD 
E-mail ppcbzoP-2@ymail.com, Web: www .ppcb.gov.in 

No. ?>Joi Dated os-l rtt (,2~ 
To 

REGISTERED 

M/s Bhavtik Steel Rolling Mills, 
(Shree Ganesh ispat Udyog, Old Name- Manglam lspat Udyog), 
L/o B.Raj Steel & Agro Industry), 
Mughal Majra Road, 
Mandi Gobindgarh 

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industri al plant for 
discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, earlier M/s Shree Ganesh !spat Udyog L/o B. Raj Steel & Agro Industry was 
granted consent to operate of the Board under the Air (Prevention & Control of Pollution) Act, 1981 vide 
no. CTOA/Renewal/FGS/2021/15997283 dated 18/06/2021 valid upto 30/09/2021 for the 
manufacturing of MS Bars, Flats, Angles @ 10.0 MTD with subject to the certain conditions mentioned 
therein . 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of QA no. 924/ 2019 had issued certain directions to the Board with one of the direction 
that: 

"5. ---- in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 
vide notification no .. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels" . 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2901 dated 09/10/2024 u/ s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
(Prevention & Control of Pollution) Act, 1981.11 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non­
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

S' /l-j'h:12...~ 
Sr. Environmenta Engineer (ZP-11) 

For & on behalf of Chairman 

Endst. No. S]o~ Dated "sl,~w~ tsi---
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and sending com a ce report of the 
aforesaid directions. 

1 l--f?-OL'1 
r. Environmental E ginebr (ZP-11) 

For & on behalf of Chairman 

~ 
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PUNJAB 

No, 4U7 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : Ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

REGISTERED 

M/s Sandeep Steel & Agro Industries, 
Amloh Road, Near MC Disposal, 
Mandi Gobindgarh 

Dated :. 

BLiFE 
Lifestyle f Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 

of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

for 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board/ MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/17302036 dated 

17/11/2021, which was valid upto 30/06/2022 for manufacturing of Angles & Rounds @50 T/day with 

subject to the certain conditions mentioned therein. 
And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology 8& Environment 
vide notification no. 10o/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of lndia, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 

And whereas, the Board has issued public notices in the print media for confirmation of 
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Ation Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 
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And whereas, the industry has failed to comply with the decisions of the hearings earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2897 dated 09/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and 
found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying 
with the said directions issued by the Board. 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the 
unit. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the Air 
{Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

1. 

2 

3 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 

Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 

Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 
The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed to allow 2% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for açtion u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. 411 

S2 
Sr. Environmental Ehgineer (ZP-11) 

For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliane� report of the 

aforesaid directions. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No. s220 

To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@vmail.com, Web: www.ppcb.gov.in 

M/s Shri Shyam Steel Industries 

REGISTERED 

L/o Deep Steel Industries, Khanna Side, 
Mughal Majra, G.T. Road, 
Mandi Gobindgarh 

Dated 

LiFE 
Lifestyle for 
Environment 

laluly 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Polution) Act, 1981 to establish a plant for discharge of effluents / 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, the industry was granted consent to operate of the Board under the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/15726337 dated 
27.05.2021 valid upto 30.09.2021 for the manufacturing of Round, Square @ 4.0 T/day with subject to 
the certain conditions mentioned therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

that: 

And whereas, the Govt. of Punjab, Department of Science, Technology 

"S. in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the 
non-compliant units be closed til compliance. This should apply not only to rolling 
mills but also to other similarly placed industries operating on coal. Wherever 
there is non-compliance, the State PCB may take coercive measures including 
closure, recovery of compensations and initiating prosecution, following due 
process of Law.," 

Environment 

vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 
cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh for 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 
escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 
withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for cornfirmation of 

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG. 

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the 
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted 
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the 
control of industrial emissions by taking action against non-complying industrial units. 

And whereas, the industry has failed to comply with the decisions of the hearings earlier 
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the industry was issued directions vide no. 2967 dated 11/10/2024 u/s 31 
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that: 

And whereas, to verify the compliance of directions issued to the industry, the industry 
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions already issued to it 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions issued by the Board. 

compliance of directions issued the industry, accordingly decided to issue directions u/s 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the 
unit. 

1. 

"The industry shall not operate its unit without shifting from coal to PNG as 
fuel in its furnace as well as without obtaining consent to operate under the 
Air (Prevention & Control of Pollution) Act, 1981." 

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs 
as under: 

2 

3 

And whereas, the matter has been considered by the Chairman of the Board w.r.t non 

4 

The industry shall stop operating its industrial plant and stop forthwith discharging any 
emissions from its industrial premises into atmosphere. 
The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel. 

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the 
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity 
available to the industry with immediate effect and further directed allow 29% of the contract 
demand or 100 KW (whichever is less) of electric power available with the industry for its office 
use only. 

In case of failure to comply with the above said directions, the industry and its Prop. or 
any other person(s) responsible to comply with the above directions are liable for Action u/s 37 (1) of 
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

Endst. No. y2L Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineet, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and sending compli�hce report of the 
aforesaid directions. 

Chief Environmehtal Engineer (B) 
For & on behalf of Chairman 
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PUNJAA 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Yo&6 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Ravindra Steel Corporation, Lo Karnail Steel Industries 
(formerly known as Shree Jai Bharat Steel Rolling Mils), Village Mughal Majra, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-ll) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oslalay 

Sr. Environmental ngineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ravindra Steel Corporation, L/o Karnail 
Steel Industries (formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Maira, 
Mandi Gobindgarh,, Dist. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

ANNEXURE -C
COLLY
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PUNJAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail,.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Endst. No. Yo92 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Shree Ambica Alloys, R. G. Mill Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 

nvirónmnent 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

Dated osloy 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Shree Ambica Alloys, R. G. Mill Road. 
Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJNn 

No 
To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail,.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

4o98 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Steelage Refractories Pvt. Ltd., G. T. Road, Talwara Road, 

Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Steelage Refractories Pvt. Ltd,, G. T. Road, 
Talwara Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJÀR 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. t 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near $SP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 4ley 

Dated 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Gaurav Steel Industries, Old Radha Swami Satsang 

Bhawan Road, Tehsil Amloh, Mandi Gobindgarh, 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Fnvirónment 

Dated 

Sr. Environmental Engíneer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

sslal 

Dated 

S424 Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Gaurav Steel Industries, Old Radha Swami 
Satsang Bhawan Road, Tehsil Amloh, Mandi Gobindgarh for information. 

Sr. Environmental Engneer (ZP-1) 
For & on behalf of Chairman 

1206



PUNJAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

E mail : ppcbzop2@ymail.com. Web: www.ppcb.gov, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

Endst. No. 3766 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Ekam Steel Industries, Alour Badinpur Road, Village 

Mughal Majra, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environr onment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

oslplay 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ekam Steel Industries, Alour Badinpur 
Road, Village Mughal Majra, Mandi Gobindgarh for information. 

sa. Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAR 

No 

To 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2aymail.comn, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. o 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Gupta Ceramics, G. T. Road, Sirhind Side, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect nd further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Envirónment 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

s 2024 Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to M/s Gupta Ceramics, G. T. Road, Sirhind Side. 
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental En neer (ZP-1) 
For & on behalf of Chairman 
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PUNJAE 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL B8OARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gOv.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 M/s Parvati Ceramics, Village Wazir Nagar, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

BLiFE 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Dated 

Lifestyle for 
Environment 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Sr. Environmental 

Dated 

theer (ze-10) 
For & on behalf of Chairman 

A copy of the above forwarded to M/s Parvati Ceramics, Village Wazir Nagar, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb,gov,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

y32 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Sharda Alloys, Vill. Kumbh, Mandi Gobindgarh, Distt. 

Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect andfurther 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 

A copy of the above 
Gobindgarh, Distt. Fatehgarh Sahib for information. 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engíneer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. EnvironmentalEngineer (ZP-) 
For & on behalf of Chairman 

forwarded to M/s Sharda Alloys, Vill. Kumbh, Mandi 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAE 

No 

To 

Subject: 

1 

Endst. No. 

2 

PUNJAB POLLUTION CONTROL BOARD 
E- mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated :_ 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

yo38 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Shankar Steel Industries, Amloh Road, Behind Octroi 

Post, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

s 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Shankar Steel Industries, Amloh Road. 
Behind Octroi Post, Mlandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

Subject: 

Endst. No. 

1. 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
B-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated :_ 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987-M/s Vishwanath Iron Steel Re-rolling Mills, G. T. Road, Sirhind 
Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmenta Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Vishwanath Iron Steel Re-rolling Mills, G. 
T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No . 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Mehak Steel Industries, Village Mughal Majra, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

B LiFE 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Dated 

Lifestyle for 
Environment 

Sr. Environmental Erngineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Sy 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Mehak Steel Industries, Village Mughal 

Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail,com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 4076 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Ashok Steel Industries, G. T. Road, Sirhind Side, Amloh, 

Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oslalay 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ashok Steel Industries, G. T. Road, Sirhind 
Side, Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Wcb: www.ppcb,gov, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G.T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No. 4| 27 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Reyance Ceramics, L/o Aggarwal Ceramics, Village 
Mullanpur, Ambey Majra Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100O KW (whichever is 
less) of electric power available with the industry for its office use only." 

LIFE 

Dated 

Lifestyle for 
Envirónment 

s Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Ehgineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Reyance Ceramics, L/o Aggarwal 
Ceramics, Village Mullanpur, Ambey Majra Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for 
information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail,.com, Wcb: www.ppcb.gov, in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Povwer Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Endst. No. 4S 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Samrat Ceramics, Village Talwara G. T. Road, Sirhind Side, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
irónment 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Sr. Environmental Engineer (ZP-ll) 

Dated 

For & on behalf of Chairman 

sa 

A copy of the above is forwarded to M/s Samrat Ceramics, Village Talwara G. T. 
Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Enineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1. 

2 

PUNJAB POLLUTION CONTROL BOARD 
IE-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

Endst. No. |o9 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Jaisleen Ceramics, Village Majri Mishri Wali, Mandi 
Gobindgarh, Dist. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

sl 
Sr. Environmental Engineer (ZP-I1) 

For & on behalf of Chairman 

S 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

asaby 

Sr. Environmental Engiheer (zP-1) 
For & on behalf of Chairman 

A 

A copy of the above is forwarded to M/s Jaisleen Ceramics, Village Majri Mishri 
Wali, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engifeer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated : 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s MB Ceramics, (formerly known as Mitali Steels), Village 

Kumbh, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

Lifestyle for 
onn 

Dated 

enent 

Sr. Environmental 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

slay 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman, 

A CODV Of the above is forwarded to M/s MB Ceramics, (formerly known as Mitali 
Steels), Village Kumbh, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engheer (ZP-11) 
For & on behalf of Chairman 

Engíneer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-inail : ppcbzop2@vmail.com, Wcb: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s J. S. Steel & Agro Industries, Village Mughal Majra, 
Amloh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immnediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

s 
Sr. Environmental Engineer (ZP-1) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s J. S. Steel & Agro Industries, Village 
Mughal Majra, Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1. 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 
Ludhiana. 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated : 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Raghunath Steel Rolling Mills, L/o B. S. Steel Rolling Mills, 
Village Tooran, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Raghunath Steel Rolling Mills, L/o B. S. 
Steel Rolling Mills, Village Tooran, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmenta tlineer (2p-A1) For & on behalf of Chairman 
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PUNJA 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

E- mail: pPcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No.3S3| 

Dated 

Restoration & Disconnection 

Dated 

LIFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Dhiraj Alloys, Backside V.D. Kanda, Amloh Road, 

Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Lifestyle f for 
Envi ment 

HAfe:-1/Y3JEEISA/Ac 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

fzi ............ 

Dated 

s4 
Sr. Environmental Engineer (ZP-I1) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmenta) Engineer (ZP-l1) 
For & on behalf of Chairman 

A Copy of the above is forwarded to M/s Dhiraj Alloys, Backside V.D. Kanda., 
Amloh Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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PUNJAn 

No 
To 

Subject: 

2. 

PUNJAB POLLUTION CONTROL BOARD 

1. The Chief Engineer (Central), 

E- mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

Punjab State Power Corporation Ltd., 

Endst. No. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 

Khanna. 
Near SSP Office, G. T Road, PSEB Colony, 

Endst. No. 337 

Dated : 

Restoratíon & Disconnectinn 

LiFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Sunshine Steels Corporation, Plot No. 2, Sector 18-A, 

G.T. Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Dated 

Lifestyle for 
Envirónment 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

gfrá &........n... 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmental Engiheer (ZP-|0) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sunshine Steels Corporation, Plot No. 2, Sector 
18-A, G.T. Road, Mandi Gobindgarh for information. 

Sr. Environmental Engiheer (ZP-11) 
For & on behalf of Chairman 
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PUNJAD 

No 
To 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

E- mail: ppcbzop2.@ymail.com. Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3S43 

Dated 

Restoration & Disconnectinon 

LiFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Simran Steel Industries, Vill. Tooran, Amloh Road, 

Mandi Gobindgarh. 

has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Dated 

Lifestyle for 
Environment 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

fzsi ........ 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmental Engiheer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Simran Steel Industries, Vill. Tooran, 
Amloh Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E- mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

Endst. No. 

1. The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

2. The Superintending Engineer (Operations), 

Endst. No. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 

Ludhiana. 

Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

Restoration & Disconnection 

LiFE 

Dated 

Lifestyle for 
Fnvirónment 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H:Afer-ssEEISAIAG 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Kirpalu Steel Industries, Amloh Road, Mandi 

Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

Bfei ......... 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immedjately. 

Sr. Environmental Engiheer (2P-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Kirpalu Steel Industries, Amloh Road, 
Mandi Gobindgarh for information. 

Sy Sr. Environmental Ehgineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1. 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Endst. No. 

Jagron Road, Opp. Punjab Agricuture University Gate-l, 
Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 73 

Dated : 

Restoration & Disconnection 

LiFE 

Dated 

Lifestyle for 
Envirónment 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Bhoday Steel Rolling Mills, G.T. Road, Khanna Side, 

Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

E:zfa-1313EEISAIAC 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

e............. 

Dated 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report imprediately. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Bhoday Steel Rolling Mills, G.T. Road, 
Khanna Side, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Endst. No. 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

3S81 

Restoration & Disconnection 

LiFE 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

Dated 

Lifestyle for 
Envirónment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Punjab Steel Works, Prem Nagar, GT Road, Mandi 
Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

A::t:-1/31JEEISAIAG 

3fe ..... 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immedi�tely. 

Sr. Environmenta Engineer 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Punjab Steel Works, Prem Nagar, Mandi 
Gobindgarh for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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oUN.JAE 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 

-Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

Endst. No. 3729 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Rehal Industrial Corporation, R. G. Mill Road, Mandi 

Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LIFE 

E-I/2/3/JEE/SAIAC 

Dated 

Lifestyle for 
Environment 

Sr. Environmental Engineer (ZP.) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

s44 Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Rehal Industrial Corporation, R. G. Mill 
Road, Mandi Gobindgarh for information. 

Sr. Environmental Engneer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 
Ludhiana. 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

Endst. No. 375 4 

I:zfe:-t/31JEEISAIAc 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Shree Steel Industries L/o Manmohan Ispat, Mughal 
Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 

wirogment 

Dated 

Sr. Environmental Ehgineer (ZP-11) 
For & on behalf of Chairman 

A copyof the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

oslaley 

Dated 

Sr. Environmenta> Engineer (ZP-11) 
For & on behalf of Chairman 

A Copy of the above is forwarded to M/s Shree Steel Industries L/o Manmohan 
lspat, Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUN.JAA 

No 

To 

Subject: 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 3760 

A:fe:-1/3sEEISA!Ac 

LiFE 

3fe ........s.. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Bansal Steel Fabricators, Village Badinpur, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engiheer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oshalay 

Sr. Environmental Ehgineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Bansal Steel Fabricators, Village Badinpur, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Éngineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppch.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Endst. No.Z224. 

Dated 

Restoration & Disconnection 

BLIFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s P.S Ubhi Steel Industries, Vill. Tooran, Amloh Road, 

Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Dated 

Lifestyle for 
Environmer 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

R:ZÍE-1M3UJEEISAIAC 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 

requested to ensure the compliance of directions and submit report immediately. 

(ZP-11) Sr. Environmental Enginer 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s P.S Ubhi Steel Industries, Vill. Tooran, 

Amloh Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mail: ppcbzop2@ymail.com, Web: www.ppcb,gov,in 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 

Ludhiana. 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Endst. No.S O 

Dated : 

Restora tion & 
Disconnection 

LiFE 

Dated 

Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Bhartiya Steel Rolling Mills, Ambey Majra, GT Road, 

Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H:z-1/31JEEISAIAC 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

....f1.... 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 

requested to ensure the compliance of directions and submit report immedi�tely. 

Sr. Environmentai Engiheer( 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Bhartiya Steel Rolling Mills, Ambey 

Majra, GT Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 
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PUNJAn 

No 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Jagraon Road, Opp. Punjab Agriculture University Gate-l,F::fz:-113JEEISAJAC 
Ludhiana. 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Endst. No.S)So 

BLiFE 

3fci ........s..... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Chehal Ugyog, (formerly known as Bhathal Steel Rolling 

Mills), C-53, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Lifestyle for 
Envirónment 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Dated 

Sr. Environmental Enginéer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Ehgineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Chehal Ugyog, (formerly known as 
Bhathal Steel Rolling Mills), C-53, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib for 
information. 

Sr. Environmental Engheer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1. 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 

The Superintending Engineer (Operations, 

Jagraon Road, Opp. Punjab Agriculture University Gate-l, E:Z-1/3JEEISAIAC 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

3792 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Arya Steel Re-rolling Mills, Lessee of Balbir Enterprises, 

Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

sa 
Sr. Environmental Engineer (ZP-I1) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

sal 

A copy of the above is forwarded to M/s Arya Steel Re-rolling Mills, Lessee of Balbir 
Enterprises, Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

2. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

1. The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Endst. No. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated :. 

Endst. No.98 

LIFE 
Lifestyle f 

H:ZÍE:-Y2/31JEEISAIAC 

EnvirO 

gfei 6........n. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s R. G. Steel & Agro Industries, R. G. Mill Road, Sirhind Side, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Dated 

ment 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

s|12<24 

Sr. EnvironmentalE 

Sr. Environmental'Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s R. G. Steel & Agro lndustries, R. G. Mill 
Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

ineer (ZP-11) 
For & on behalf of Chairman 

e for 
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PUNJAB 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

E- mail: ppcbzop2@ymail.com, Web: www.ppcb.gov, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Endst. No. 3735 

Dated 

Restoration & Disconnection 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s The Modi Oil & General Mill, Railway Godown, Mandi 

Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

Dated 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

LiFE 

os haley 

Lifestyle for 
Envirónment 

Hafe-YerJEEISAA. 

Dated 

s Sr. Environmental EngYneer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 

requested to ensure the compliance of directions and submit report immedja�ely. 

S| 2o 24 
Sr. Environmental Engineer (ZP-l) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s The Modi Oil & General Mill, Railway 
Godown, Mandi Gobindgarh for information. 

Sr. Environmental Engiheer (ZP-II) 
For & on behalf of Chairman 

1235



PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
S-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near SSP Office,G. T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No. 374) 

Hl-tUEEISA/AC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Shri Salasar Steel Structural (P) Ltd., Ambey Majra, Mandi 

Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oslalay 

Sr. Environmental/ Engineer (ZP-l) 
For & on behalf of Chairman 

sa 

A copy of the above is forwarded to M/s Shri Salasar Steel Structural (P) Ltd., 
Ambey Majra, Mandi Gobindgarh for information. 

Sr. Environmental Ekgineer (ZP-l) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

Endst. No. 3748 

R:ElE-1NEEISA/AC 

fes......s.... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Shree Ganesh Alloys & Metals, Mughal Majra Road, 

Tehsil Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

oslaley 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Shree Ganesh Alloys & Metals, Mughal 
Maira Road, Tehsil Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E- mail: ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 

Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated :_ 

3846 

Afz-l3EEISAIAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

fzi G........ 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Nalas Steel Re-rolling Mills, Village Mughal Majra, Mandi 
Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

sd 
Sr. Environmental Engíneer (ZP-II) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-!) 
For & on behalf of Chairman 

sa 

A copy of the above is forwarded to M/s Nalas Steel Re-rolling Mills, Village 
Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engneer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

Endst. No. 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

385 

REfa-aJEEISAJAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

afzt &........s.... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s A. K. Steels, Village Mughal Majra Road, G. T. Road, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only. 

LiFE 
Lifestyle for 
Environment 

Dated 

sa Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Sr. Environmental 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

(ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s A, K. Steels, Village Mughal Majra Road, 
G. T. Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

Endst. No. 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : 
ppcbzop2@ymail,.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

.38/8 

H:fe-31JEEISAIA.C 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 

sfeá o........ 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Agni Refractories (P) Ltd., Village Ajnali, G. T. Road, 

Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Agni Refractories (P) Ltd., Village Ajnali, 
G. T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-10) 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

1 

Endst. No. 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mnil: ppcbzop2@ymail.com, Wcb: www.ppcb.gov. in 

Endst. No. 

Regd. 

The Chief Engineer (Central), 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Dated: 

Near SSP Office,G. T Road, PSEB Colony, 

Khanna. 

A:Zfe:-11JEEISAIAC 

LiFE 

3fr a....... 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Haryana Ispat Udyog, Backside Octroi Post, Amloh Road, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Dated 

Sr. Environmental Engneer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Haryana lspat Udyog, Backside Octroi 
Post, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gOv.in 

Regd. 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated : 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

DIRECTIONS 33 and 31 - 2023 

&LiFE 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 
requested to comply with the following directions: 

"That the authorities concerned shall disconnect the supply of 

electricity available to the subject cited industry with immediate effect 
and further directed to allow 2% of the contract demand or 100 KW 
(whichever is less) of electric power available with the industry for its 
office use only." 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987 - M/s Ambey Industries (L/o Balbir Steel 
Industries), Village Mughal Majra Road, Amloh, G. T. Road, Mandi 
Gobindgarh. 

Dated 

Lifestyle for 
Environment 

H:fz-1EEISARS 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 
compliance. It is requested to ensure the compliance of directions and submit report 
immediately. 

sy Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ambey Industries (L/o Balbir Steel Industries), Village Mughal Majra Road, Amloh, G. T. Road, Mandi Gobindgarh. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
D-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

3804 

H:fe:-1/31JEEISA!a 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 

afe......t*. 
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Kohinoor lspat Ugyog, Near MC Disposal, Amioh Road, 
Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Kohinoor Ispat Ugyog, Near MC Disposal, Amloh Road, Mandi Gobindgarh for information. 

Sr. Environmental Engíneer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E- mail: ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated:. 

38|0 

R:fz-JEEISAAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

grfr ......... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Shree Durga Steel & Agro Industries, Shankar Mill Road, 

Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environrnent 

Dated 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Purnjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

s 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Shree Durga Steel & Agro Industries, 
Shankar Mill Road, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

1. 

2. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail: ppcbzop2@ymail.com, Weh: www.ppcb.gov, in 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

Endst. No.Sb 

H:fe-231UEGISAAC 

LiFE 

-P4.............. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s M. M. Steel Rolling Mills, (L/o Nanak Nirankari Steel 

Industries) R. G. Mill Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s M. M. Steel Rolling Mills, (L/o Nanak 
Nirankari Steel Industries) R. G. Mill Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAD 

No . 

To 

Subject: 

Endst. No. 

1. 

PUNJ�B POLILUTION CONTROL BOARD 

E-mail : 
ppcbzop2@ymail.com, Wcb: www.ppcb.gov in 

Endst. No. 

The Chief Engineer (Central), 

Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

2. The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

pated : 

3322 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

H:E:f:-h3EISAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s B.S. Steel Rolling Mills, Village Mughal Majra, Amloh, 

Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s B. S. Steel Rolling Mills, Village Mughal 
Majra, Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAA 

No 

To 

Subject: 

1 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Wcb: www.ppcb.gov.in 

Endst. No. . 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

.38a8 

A:fe-1/3JEEISAIAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

zfe .......... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Shree Ganesh Steel Rolling Mills, G. T. Road, Khanna Side, 

Amloh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply ofelectricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

S2y 

steley 

Dated 

Sr. Environmenta| Engineer (ZP-11) 
For & on behalf of Chairman 

sA 

A copy of the above is forwarded to M/s Shree Ganesh Steel Rolling Mills, G. T. 
Road, Khanna Side, Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engiheer (ZP-1) 
For & on behalf of Chairman 
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PUN.JAE 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

The Chief Engineer (Central), 

Endst. No. 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated:1 

Endst. No.383u 

A::fe-i/2/31JEEISAIA 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Ajanta Steel Corporation, Nasrali Road, Mandi 

Gobindgarh, Tehsil Amloh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KVW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

s 
A copy of the above is forwarded to the Environnmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

s2424 
Sr. Environmental Engineer (ZP-11) 

For & on behalf of Chairman 

Az 

A copy of the above is forwarded to M/s Ajanta Steel Corporation, Nasrali Road, 
Mandi Gobindgarh, Tehsil Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engneer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

1. The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Endst. No. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 2840 

Dated 

Restoration & Disconnection 

&LiFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Friends Industries, Amloh Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Dated 

Lifestyle for 
Environment 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

F::fz:-1/Y3EEISA.. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immedi�tely. 

si614 
Sr. Environmental Ehgineer (ZP-I1) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Friends Industries, Amloh Road, Mandi 
Gobindgarh for information. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAE 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E mail : ppcbzop2@ymail.com, Web: www.ppcb.goV, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

37SY 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H:fe-fo/3TGAVAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Malhotra Industries, Earlier Swastik Steel Industries, (L/o 

Raja Steel Rolling Mills), G. T. Road, Sirhind Side, Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

Dated 

Sr. Environmental Engíneer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

s|4 

Dated 

Sr. Environmenta Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Malhotra Industries, Earlier Swastik Steel 
Industries, (L/o Raja Steel Rolling Mills), G. T. Road, Sirhind Side, Mandi Gobindgarh for 
information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAR 

No 
To 

Subject: 

1. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 

Endst. No. 

Punjab State Power Corporation Ltd., 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G.T Road, PSEB Colony, 
Khanna. 

Dated : 

Jagron Road, Opp. Punjab Agriculture University Gate-|, He:fa-1/31JEEISAl..C 
Ludhiana. 

Endst. No, 3S6 

DIRECTIONS 33 and 31- 2023 

"That the authorities concerned shall disconnect the supply of 
electricity available to the subject cited industry with immediate effect 
and further directed to allow 29% of the contract demand or 100 KW 
(whichever is less) of electric power available with the industry for its 
office use only." 

LiFE 
Lifestyle for 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 as amended in 1987 - M/s Sai Ram Re-rolling Pvt. Ltd., L/o Baba 
Tulsi Dass Steel Rolling Mills, Vill. Mughal Majra, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 

requested to comply with the following directions: 

Dated 

Envirönment 

3fz ........ 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 
compliance. It is requested to ensure the compliance of directions and submit report 

immediately. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A Copy of the above is forwarded to M/s Sai Ram Re-rolling Pvt. Ltd., L/o. 
Baba Tulsi Dass Steel Roling Mills, Vil.Mughal Majra, Mandi Gobindgarh. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

Jagron Road, Opp. Punjab Agriculture University Gate-l, E:fa:-1/2/31JEEISAi i 

Endst. No.S6 

DIRECTIONS 33 and 31 -2023 

"That the authorities concerned shall disconnect the supply of 

electricity available to the subject cited industry with immediate effect 

and further directed to allow 2% of the contract demand or 100 KW 

(whichever is less) of electric power available with the industry for its 

office use only." 

LiFE 
Lifestyle for 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 as amended in 1987- M/s Sai Ram Re-rolling Pvt. Ltd., L/o Baba 

Tulsi Dass Steel Rolling Mills, Vill. Mughal Majra, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 

requested to comply with the following directions: 

Dated 

Environment 

sfz 8.......... 

Dated 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 
compliance. It is requested to ensure the compliance of directions and submit report 

immediately. 

sy Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sai Ram Re-rolling Pvt. Ltd., L/o. 
Baba Tulsi Dass Steel Rolling Mills, Vill.Mughal Majra, Mandi Gobindgarh. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAR 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Welb: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated : 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

A:fe-YarEEISA 

3fz.......... 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s R.P. Ceramics, Village Chanalon, Tehsil Sirhind, Distt. 

Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-Il) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

S|i424 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s R.P. Ceramics, Village Chanalon, Tehsil 
Sirhind, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Erfgineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail,com, Web: www.ppcb.gov,in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No.3$2 

E:zfe:-/tsJEEISAJAc 

Zfei ö..........HET..... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Mela Ram Ispat, Village Jalalpur, Amloh Road, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Fnvironment 

Dated 

s 
Sr. Environmental Engheer (ZP-11) 

For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

stolay 

Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Mela Ram Ispat, Village Jalalpur, Amloh 
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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PUN.JAR 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail: ppcbzop2@ymail.com. Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated :_ 

Endst. No. SY0 

BLiFE 

H:AfE:-2/3JEEISAIA 

Bfz..... 

Control of Pollution) Act, 1981 as 
Directions u/s 31-A of the Air (Prevention 

amended in 1987- M/s Quality Multimetals Pvt. Ltd., (formerly known as Aarti 

Strips Pvt. Ltd.) Guru Ki Nagri, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Envirónment 

sl 

Dated 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Quality Multimetals Pvt. Ltd., (formerly 

known as Aarti Strips Pvt. Ltd.) Guru Ki Nagri, Mandi Gobindgarh, Distt. Fatehgarh Sahib for 

information. 

Sr. Environmental Engiheer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Jagraon Road, Opp. Punjab Agriculture University Gate-I, 
Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated :. 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

ifesty 

A:Ía-1/31JEEISAIAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Shiva Ceramics, Village Jalalpur, Kumbh Road, Amloh, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

s 
Sr. Environmental Engineer (ZP-l) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Srzp-1) Sr. Environmental Engirneer 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Shiva Ceramics, Village Jalalpur, Kumbh 
Road, Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engifeer (ZP-11) 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

Endst. No.33 $ 

H:f-2/2JEEISAII. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Sher-e-Punjab Steel & Agro Industries, G. T. Road, Sirhind 

Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

BLiFE 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

s 
Sr. Environmental Engineer (ZP-lI) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sher-e-Punjab Steel & Agro Industries, G. 
T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION cONTROL BOARD 
E mail: ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

3544 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H::f:-1/2/31JEEISAIAG 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Panesar Steel Industries, Mughal Majra Road, Mandi 

Gobindgarh. 

"That the authorities concerned shall disconnect the supply ofelectricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Panesar Steel Industries, Mughal Maira 

Road, Mandi Gobindgarh for information. 

Sr. Environmental ngineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E mail : ppcbzop2@ymail,.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 

Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated :. 

3/7 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H:EfE-UEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 � M/s Amar Alloys, Earlier Saraswai Steel Re-rolling Mills, 

Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

s 
Sr. Environmental Engneer (ZP-I) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Amar Alloys, Earlier Saraswai Steel Re 
roling Mills, Village Mughal Majra, Mandi Gobindgarh, Dist. Fatehgarh Sahib for information. 

Sr. Environmental Engheer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1. 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
B-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

H::fa:-2/31JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Shree Krishna Steel Rolling Mills, L/o Shree Ganpati Steel 

Rolling Mills, R. G. Mill Road, Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 

LiFE 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle fo Environment 

Dated 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and Gompliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmenta) Engineer (ZP-I1) 
For & on behalf of Chairman 

A Copy of the above is forwarded to M/s Shree Krishna Steel Rolling Mills, L/o 

Shree Ganpati Steel Rolling Mills, R. G. Mill Road, Mandi Gobindgarh for information. 

for 

Sr. Environmental EngiHeer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd. 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated: 

38 9s 

H:E:fer-vYasEEISA. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

sfe .......... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Singhal Ceramics, Village Kumbh, Amloh Raod, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

sa 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Singhal Ceramics, Village Kumbh, Amloh 

Raod, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engneer (ZP-) 
For & on behalf of Chairman 
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PUNJAA 

No 

To 

Subject: 

Endst. No. 

1 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated : 

392 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 

H::fe-113JEEISAIAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Saraswati Steel & Metal Industries, (L/o M/s R. G. 

Machine Tools), C-9, Focal Point, Mandi Gobindgarh. 

sal 

Lifestyle 
Environme 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

for 
ment 

Dated 5 la)Boy 

Dated 

Sr. Environmental'Engineer (ZP-4) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Saraswati Steel & Metal Industries. (L/o 
M/s R. G. Machine Tools), C-9, Focal Point, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAG 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD E- mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3400 

Dated: 

Ef-tEESAA 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Nisha Steel Rolling Mills, Village Mughal Majra, Mandi 
Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

sal Sr. Environmental Engineer (ZP-i) 
For & on behalf of Chairman 

Dated 5))Ro2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

sy 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Nisha Steel Rolling Mills, Village Mughal 
Majra, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAA 

No 

To 

Subject: 

1. 

2. 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

The Chief Engineer (Central), 

E mail: ppcbzop2@vmail.com. Web: www.ppcb.gov,in 

Punjab State Power Corporation Ltd., 

Ludhiana. 

Regd. 

Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Khanna. 

Near SSP Office,G. T Road, PSEB Colony, 

Dated : 

Endst. No., 3406 

&LiFE 

H:zf-1/31JEE!SAIAC 

Lifestyle for 
Environment 

ri............ 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Triveni Puri Jee Steel Rolling Mills, L/o Gobindgarh Steel 

Works (formerly known as Jai Ambey Steel Rolling Mills), Village Mughal Majra, 

Amloh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

Dated_5/)ala4 

A copy of the above is forvwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental'Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Triveni Puri Jee Steel Rolling Mills, L/o 
Gobindgarh Steel Works (formerly known as Jai Ambey Steel Rolling Mills), Village Mughal Majra, 
Amloh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1 

PUNJAB POILLUTION CONTROL BOARD 

Endst. No. 

E-mail : ppcbzop2@ynail.com, Web: www.ppcb,gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

312 

AZ-1/31JEEISAIAC 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 

sfeá ........s.... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Punjab Agro & Steel Rolling Mills, Amloh Road, Near 

Disposal Works, Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Ehgineer (ZP-I) 
For on behalf of Chairman 

A Copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-l1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Punjab Agro & Steel Rolling Mills, Amloh 
Road, Near Disposal Works, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

Endst. No. 

1. 

2. 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail: ppcbzop2@ymail.com, Web: wVw.ppcb.gov.in 

Regd. 

The Chief Engineer (Central), 

Punjab State Power Corporation Ltd., 

Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

Ludhiana. 

The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Dated 

Near SSP Office,G. T Road, PSEB Colony, 

Khanna. 

A::fe:-1/2/31JEE/SAIAD 

3fed 6............ 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 � M/s Boparai Steel Rolling Mills, G. T. Road, Sirhind Side, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Efgineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

sl 

A copy of the above is forwarded to M/s Boparai Steel Rolling Mills, G. T. Road. 
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1. 

2. 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office,G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 324 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

R:fa-vhEEISAIAG 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Simar Steel Industries, Village Majri Mishri Wali, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LIFE 

Dated 

Lifestyle for 
avironment 

sa 

Er 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Sr. Environmental/Engineer (ZP-11) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Simar Steel Industries, Village Majri Mishri 
Wali, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engiheer (ZP-11) 
For & on behalf of Chairman 
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PUNJAR 

No 

To 

Subject: 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

2 

Endst. No. 

1. The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Dated _ 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

&LiFE 

Kz-Y2/3JEEISAIAc 

Bfei.......s.... 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Lifestyle for 
Environment 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s S. R. Ceramics & Enterprises, G. T. Road, Sirhind Side, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Ehgineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s S. R. Ceramics & Enterprises, G. T. Road. 
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Enginder (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

lell 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. S}3£ 

H.8it:-1V~31JEEISAIAC 

f ......... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s A. C. Steel Industries, Peer Gaju Shah Road, Village 

Badinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

st 
Sr. Environmental Engineer (ZP-I) 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. EnvironmentallEngineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s A. C. Steel Industries, Peer Gaiju Shah 
Road, Village Badinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-II) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1. 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Wch: www.ppcb.gov. in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Endst. No.s42 

Hfa-faJEEISALG 

LiFE 

rrâB......... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Sangam Steel Industries, R. G. Mill Road, Sirhind Side, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental ngineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sangam Steel Industries, R. G. Mill Road, 
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Wcb: www.ppcb.gov,in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3}48 

Dated 

A:zfa-u/31JEEISAIAc 

LiFE 

rft 6.........i.... 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Mittal Refractories, Village Kumbh, Amloh Road, Mandi 
Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

stalay 

Sr. Environmental Ehginber (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Mittal Refractories, Village Kumbh, Amloh 
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Efgineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E- mail : ppcbzop2@ymail.com, Web: www.ppcb.gov, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G.T Road, PSEB Colony, 
Khanna. 

Endst. No. yo6 

Dated 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Aditya Rolling Mills, L/o M/s Rehal Steel Strips, R. G. Mill 
Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Aestye len 

Dated 

Envirónment 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. EnvironmentaEngineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Aditya Rolling Mills, L/o M/s Rehal Steel 
Strips, R. G. Mill Road, Mandi Gobindgarh for information. 

Sr. Environmental Engneer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAD 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

E mail: ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

Endst. No. HoS 

Directions u/s 31-A of the Air (Prevention 8& Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Parveen Alloys, L/o Punjab Agro Industries, C-45, Focal 
Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the quthorities concerned shall disconnect the supply of ele ctricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

osaby 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Parveen Alloys, L/o Punjab Agro 
Industries, C-45, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engneer (ZP-I) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1. 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 4o74 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Deepak Iron & Steel Rolling Mills, Guru Ki Nagri, Amloh, 

Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

Dated 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

eslalzy 

Sr. Environmental| Engineer (ZP-11) 
For & on behalf of Chairman 

A copV of the above is forwarded to M/s Deepak Iron & Steel Rolling Mills, Guru Ki 
Nagri, Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNJAe 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E- mail : ppcbzop2@yMail.com, Web: www.ppcb.gov, in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 40R0 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Alwar Steel Rolling Mills, Village Mughal Majra, G. T. 

Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónment 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oslalay 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Alwar Steel Rolling Mills, Village Mughal 
Majra, G. T. Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Enginéer (ZP-11) 
For & on behalf of Chairman 
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PUNJAR 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated: 

Endst. No. Yo&6 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Ravindra Steel Corporation, L/o Karnail Steel Industries 
(formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect andfurther 
directed to allow 2% of the contract demand or 100 KWW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 

nment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

eshalay 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ravindra Steel Corporation, L/o Karnail 
Steel Industries (formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra,. 
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNJAB 

No 42 66- kI 
To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

2 

1 The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Endst. No. 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 4268 

Dated : 1o 2l2y 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987-M/s Shree Krishna Steel Industries, L/o M/s G. R. Steel Rolling 
& Allied Industries, Nasrali Road, Amloh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only. " 

4264 

LiFE 
Lifestyle for 
Environment 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliaFce. It is requested to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Shree Krishna Steel Industries, L/o M/s G.R. Steel Rolling & Allied Industries, Nasrali Road, Amloh, Distt. Fatehgarh Sahib for information. 

Chief Environmehtal Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 43t-38 
To 

Subject: 

1. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov,in 

2 

Endst. No. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated :oS 224 

L139 

"That the authorities concerned shall disconnect the supply of 
electricity available to the subject cited industry with immediate effect 
and further directed to allow 29% of the contract demand or 100 KW 
(whichever is less) of electric power available with the industry for its 

office use only." 

DIRECTIONS 33 and 31- 2023 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987-M/s Kailash Steel Rolling Mills, Vill. Jalalpur, 

Amloh Road, Mandi Gobindgarh, District Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 

requested to comply with the following directions: 

Endst. No. 4 4o 

Dated 

LiFE 
Lifestyle for 
Environment 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 
compliance. It is requested to ensure the compliance of directions and submit report 

immediately. 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Sr. Environmental 

A copy of the above is forwarded to M/s Kailash Steel Rolling Mills, Vill. 

Jalalpur, Amloh Road, Mandi Gobindgarh, District Fatehgarh Sahib. 

(2P-1) Ernginde. 
For & on behalf of Chairman 
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PlJNJAB 
n --.-T"T"""~ ~ ~ 

lfttT8" y_,g fl~ do< El' )-f ~ 
PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2@ym ail.com 1 Web: www.ppcb .gov .in 

DIRECTIONS 33 and 31 • 2023 

,Yf; Li FE 
~VA Lifesty le for , qwJ Environment 

No. '-J 131-32,, Regd. Dated : o S: I I 2 /,~ 
To 

1. The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

Ludhiana. 

2. The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 as amended in 1987 - M/s Khan Metals, Bidhi Chand Colony, Ward 

No. 15, Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 

requested to comply with the following directions: 

"That the authorities concerned shall disconnect the supply of 

electricity available to the subject cited industry with immediate effect 

and further directed to allow 2% of the contract demand or 100 KW 

(whichever is less) of electric power available with the i ustry for its 

office use only." 

t l"1,...., 
Sr. Environmenta Engineer (ZP-11) 

For & on behalf of Chairman 

Endst. No. 4 I 33 Dated oS") I 2 J 1.~ 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 

compliance. It is requested to ensure the compliance of directions and submit report 

immediately. 

Endst. No. 4 1 Z ¼ 

1 5' 1~~ 
Sr. Environmental En ineer (ZP-11) 

For & on behalf of Chairman 

Dated Q\ I 12. I l.~ 
~ 

A copy of the above is forwarded to M/s Khan Metals, Bid hi Chand Colony, 

Ward No. 15, Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib. ~,...., 

1 Sr. Environmental Engineer (ZP-11) 

A-, For & on behalf of Chairman 

k.-

1279



1280



PUNJAR 

No. 36S-76 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E- mail : ppcbzop2@Ymail.com, Web: www.ppcb.gov, in 

The Chief Engineer (Central), 

Endst. No. 

Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No.3619 

Restoration & Disconnection 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Satpal Strips Pvt. Ltd., Vill. Wazirnagar, Near Ambey 
Majra, G.T. Road, Sirhind Side, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

3618 

LiFE 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated : srzoy 

Dated 

sy Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmentál Engineer (ZP-1) 
For & on behalf of Chairman 

A 

A copy of the above is forwarded to M/s Satpal Strips Pvt. Ltd., Vill. Wazirnagar, 
Near Ambey Majra, G.T. Road, Sirhind Side, Mandi Gobindgarh for information. 

S44y Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

Subject: 

1, 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail com, Web: www.ppcb gov.in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Ludhiana. 

Regd. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office,G. T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No. 4| 4 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 
1981 as amended in 1987 - M/s Vinayak Steel Rolling Mills, L/o Onkar 
Steel, Khanna Side, Mughal Majra, G.T. Road, Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of 
electricity available to the subject cited industry with immediate effect 
and further directed to allow 2% of the contract demand or 100 KW 
(whichever is less) of electric power available with the industry for its 
office use only." 

Endst. No._ 

DIRECTIONS 33 and 3) - 2023 

It has been decided by the Competent Authority to disconnect the supply 

of electricity available to the subject cited industry immediately. You are, therefore, 
requested to comply with the following directions: 

LiFE 

Dated 

Lifestyle for 
Environment 

Sr. Environmental engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 
compliance. It is requested to ensure the compliance of directions and submit report 
immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Vinayak Steel Rolling Mills, L/o 
Onkar Steel, Khanna Side, Mughal Majra, G.T. Road, Mandi Gobindgarh. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

ul4K 
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PUNJAD 

No 4kl-62 

To 

Subject: 

1, 

2 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

The Chief Engineer (Central), 

E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov. in 

Punjab State Power Corporation Ltd., 

Ludhiana. 

Regd. 

Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 4l63 

Dated : osl1sly 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s K. S. Steel Rolling Mills, G. T. Road, Khanna Side, Mandi 

Gobindgarh, Amloh, District Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office yse only." 

ul64 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental ngineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s K. S. Steel Rolling Mills, G. T. Road, Khanna 

Side, Mandi Gobindgarh, Amloh, District Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A 
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PUNJAB 

No 
To 

3671-73 

Subject: 

1. 

PUNJAB POLLUTION CONTROL BOARD 
E mail: ppcbzop2@Ymail.com, Web: www.ppcb.gov. in 

2. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3673 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Ishwar Cast & Forge, E-68 & 69, Focal Point, Mandi 
Gobindgarh. 

Endst. No. 36 74 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Restoration & Disconnection 

Dated :SA21 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

Dated 

LiFE 
Lifestyle for 
Environment 

s2024.. Sr. Environmental Engineer (ZP-i) 

eslalay 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immedia�ely. 

ostalzy 

S|22oLY 
Sr. Environmental Engiheer (ZP-) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ishwar Cast & Forge, E-68 & 69, Focal 
Point, Mandi Gobindgarh for information. 

Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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~ 

~ ,. . .,.,. , .. ,,, 
n ~ ~ 

l.fRl1r ~ a aa I H ~ 
PUNJAB POLLUTION CONTROL BOARD 

E mni l : p1whzop'./~ mrnl rorn, Wrb www pp, h ,t!_C>V, 111 

~•1~ LiFE 
\'-~ Lifestyle for 
, "/'1,/ Environment 

No. '3703-64 Regd. Dated 

To 

1. The Chief Engineer (Centra l), 

Punjab State Power Corporation Lt d., 

Jagron Road, Opp. Punjab Agriculture Universit y Gate-I, 

Ludhiana. 

2. The Superintending Engineer (Operations), 

Punjab State Power Corporation Ltd., 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Bhavtik Steel Rolling Mills, (Shree Ganesh lspat Udyog, 

Old Name- Manglam lspat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra 

Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions : 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its offi 

j 2 •• -p .. 1,..-~ 

Sr. Environmenta Engineer (ZP-11) 

For & on behalf of Chairman 

d ri7c5 En st. No. --=-.:.> __ _ Dated ~S"/r~f ~'1 ~ 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 0 
0 

Endst. No. _3 __ 7'--o--"~'---

~~Hi 
5&sr. Environmental Engineer (ZP-11) 

'ti... For & on behalf of Chairman 

Dated t,.fl,o(~~ ~ 
A copy of the above is forwarded to M/s Bhavtik Steel Rolling Mills, (Shree Ganesh 

lspat Udyog, Old Name- Manglam lspat Udyog, L/o B. Raj Steel & Agro lndu~ ghal Majra 

Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

I 1-f 'l.-ill.-1.., c/ Sr. Environmental Engineer (ZP-11) 

~ For & on behalf of Chairman 

~ 
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PUNJAB 

No. 4l4-20 

To 

Subject: 

1 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E mail: ppcbzop2Qymail.com. Web: www.ppcb gov. in 

2 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Lt., 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : oslp l2y 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Sandeep Steel & Agro Industries, Amloh Road, Near MC 
Disposal, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Endst. No. y122 

LiFE 
Lifestyle for 
Environment 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

oslalzy 

SI2 
Environmental Engineer (ZP-11) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sandeep Steel & Agro Industries, Amloh 
Road, Near MC Disposal, Mandi Gobindgarh for information. 

2 
Environmental Engineer (ZP-11) 

For & on behalf of Chairman 

A 
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PUNJAB 

No. 4242-3 

To 

Subject: 

1. 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@Ymail.com, Web: www.ppcb.gov, in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 4244 

Dated : lonly 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Shri Shyam Steel Industries, Lo Deep Steel Industries, 
Khanna Side Mughal Majra, G.T. Road, Mandi Gobindgarh. 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KVW (whichever is 
less) of electric power available with the industry for its office use only." 

Endst. No. 42S 

LiFE 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the folowing directions: 

Lifestyle for 
Envirónment 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliança, It is requested 
to ensure the compliance of directions and submit report immediately. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated 1ol2l2y 
A copy of the above is forwarded to M/s Shri Shyam Steel Indu_tries, /o Deep 

Steel Industries, Khanna Side Mughal Majra, G.T. Road, Mandi Gobindgarh for information. 

Chief Environmenthl Engineer (B) 
For & on behalf of Chairman 
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FUWJAE 

No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTRoL BOARD 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd. 

Endst. No. 

Regd. 

Ludhiana 
Jagron Road, Opp. Punjab Agriculture University Gate-, 

The Superintending Engineer (0perations). 
Punjab State Power Corporation Ltd. 

Near SSP Office, G.T Road, PSEB Colony. 
Khanna. 

Endst. No. 3S&7 

Dated 

eLIFE 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Royal Industries, Model Town, Grand Trunk Road, 
Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply ot 
electricity available to the subject cited industry immediately. YoU are, therefore, requested to 

comply with the following directions: 

Lifestyle for 
Envronment 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect ond further 
directed to allow 2% of the contract demond or 100 KW (whichever is less) of 
electric power ovailable with the industry for its office use only." 

Dated 

ne-uEUSAIAC 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

122012 
Sr. EnvironmentallEngineer (ZP-11) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Royal Industries, Model Town, Grand 
Trunk Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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PUMJAN 

No 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

E mad ppc beop2y mail com, Web ww rbY in 

Endst. No. 

1. The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Endst. No. 

Ludhiana. 

2. The Superintending Engineer (Operations), 
niab State Power Corporation Ltd., 

Regd. 

Jagron Road, Opp. Punjab Agriculture University Gate-I, 

Punjab 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated :_ 

360 

Rnisrati & Dioc utinrclism 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"Thot the authorities concened shall disconnect the supply of electricity 

available to the subject cited industry with immediote effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power ovailable with the industry for its office use only." 

Dated 

LiFE 
Lifestyle for 
Envirónment 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s J.S.L. Springs, Vill., Kumbh, Amloh Road, Mandi 

Gobindgarh. 

:fe-ECISAAG 

.5l...... 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance, It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmental.Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s J.S.L. Springs, Vill. Kumbh, Amloh Road, 
Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-I) 
For & on behalf of Chairman 
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No 

Subject: 

PUNJA POLLUTION CONTROL BOARD 

The Chief Engineer (Central), 

Endst. No. 

Punjab State Power Corporation (td 

Regd. 

Ludhiana 

Jagron Road Opp Punjab Agriculture University Gate, 

The Superintending Engineer (Operations). 
Punjab State Power Corporation ltd 
Near SSP Office, G I Road, PSEB Colony, 

Khanna 

Endst. No. 365 

Dated 

V LiFE 

Directions u/s 31-A of the Air (Prevention 8& Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Data Udyog, Village Kumbh, Amloh Road, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electicity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

ee-vstUSAAC 

"That the authorities concerned shall disconnect the supply of electricity 
avoilable to to the subject cited industry with immediate effect and further 

directed to allow 2% of the contrat demand or 100 KW (whichever is 

etye 

Sr 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 5//9a4 

Dated 

Environmentai l Erigineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Data Udyog, Village Kumbh, Amloh Road. 

Mandi Gobindgarh, Distt. Fatehparh Sahib for information, 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

its office use only." less) of electric power available with the industry for its 
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No 

Io 

Subject: 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E mal pphaopomalcom Web www.PpcbgY in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated :. 

Endst. No. 363| 

WLiFE 

HLE-UEEISAAc 

z...5.. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Shri Balaji Industries, L/o M/s Shri Balaji Steel Rolling 
Mills, Amloh Road, Jalalpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

t has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Lirestyie ro 

"Thot the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

Sr. Environmental Sineer (2P-1) For & on behalf of Chairman 

Dated 5/3lagy 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance, It is requested 
to ensure the compliance of directions and submit report immediately. 

Sto4 

Dated 

Sr. Environmenta Engineer (ZP-4) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Shri Balaji Industries, L/o M/s Shri Balai 
Steel Roling Mills, Amloh Road, Jalalpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib for 
information. 

Sr. Environmental Engineer (Zp-11) 
For & on behalf of Chairman 
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No. 

Io 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

The ChiefEngineer (Central),. 

Endst. No. 

Punjab State Power Corporation ltd 

Regd. 

Ludhiana 

The Superintending Engineer (Operations), 

Jagron Road, Opp Punjab Agriculture University Gate 1.Cf 1urcSAAC 

Punjab State Power Corporation Ltd 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No, 363? 

Directions u/s 31-A of the (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Mohindra Alloys, Village Mughal Majra, Amloh, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply ofelectricity 

available to the subject cited industry with immediate effect ond further 

directed to ollow 2% of the controct demond or 100 KW (whichever is 

less) of electric power avoilable with the industry for its office use only. * 

LiFE 
Lestle 

s& Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 51 ltapy 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

soi4 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Mohindra Alloys, Village Mughal Maira. 

Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information, 

Sr. Environmental ngineer (2P-11) 
For & on behalf of Chairman 
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No 

Io 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

The Chiet Engineer (Central), 

Regd. 

Punjab State Power Corporation ttd., 

Endst. No. 

Jagron Road, Opp Punjab Agriculture University Gate-, 
Ludhiana 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

comply with the following directions: 

Dated : 

Endst. No. 36y3 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Shri Ram Jain Steel Roling Mills, G. T. Road, Khanna Side, 
Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 

"That the authorities concerned shall disconnect the supply of electricity 
ovailable to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power ovailable with the industry for its office use only." 

WLiFE 
Litestyle for 

Dated 

Ee 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sah1b for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sy 
Sr. Environmental Engineer (ZP-1) 

For & on behalf of Chairman 

Sr. Environmental 

A copy of the above is forwarded to M/s Shri Ram Jain Steel Rolling Mills, G. T. 
Road, Khanna Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

For & on behalf of Chairman 
REngiñeer (ZP-4) 
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No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

The Chief Engineer (Central). 
Punjab State Power Corporation Ltd 

Regd. 

Ludhiana 

Jagron Road, Opp. Punjab Agriculture University Gate-1, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G T Road, PSEB Colony, 
Khanna. 

Dated :_ 

Endst. No. 3649 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Quality Steels, Guru Ki Nagri, Amloh, Distt. Fatehgarh 

Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the outhorities concerned shall disconnect the supply of electricity 

availoble to the subject cited industry with immediate effect and further 

directed to allow 2% of the con tract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
Liestye for 
Eneonment 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately, 

esl1gly 

Dated 

Sr. Environmental tngineer (ZP-I) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Quality Steels, Guru Ki Nagri, Amloh, Dist. 
Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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PUNDAn 

No 
To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
E mad Pbeopa mAl com. Wet wT ppcbnn 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 

Endst. No. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3655 

Dated : 

Restaralie & Dacasectiee 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987-M/s Madhav Stelco (P) Ltd., (Formerly Uttam Steel Rolling 
Mills), Talwara Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect ond further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

Dated 

LiFE 

osholay 

etvde for 
ement 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 

requested to ensure the compliance of directions and submit report immediately. 

sia4 
Sr. Environmental Engineer (ZP-) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Madhav Stelco (P) Ltd., (Formerly Uttam 

Steel Rolling Mills), Talwara Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 
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PUNUAE 

No 

Io 

Subject: 

1 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd. 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 3661 

B LiFE 

REfe-uESAJAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 M/s Supreme Industries, L/o Amritpal Agro Industries, 

Khanna Side, Mughal Majra, G. T. Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"Thot the quthorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate efect andfurther 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power availoble with the industry for its office use only." 

Lfestyie tor 
Environment 

Sr. Environmental Ehgineer (ZP-1) 
For & on behalf of Chairman 

Dated osholy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Sr. Environmental Engineer (ZP-) 
For & on behalf of Chairman 

s 

A copy of the above is forwarded to M/s Supreme Industries, Lðo Amritpal Agro 
Industries, Khanna Side, Mughal Majra, G.T. Road, Mandi Gobindgarh for information. 

Sr. Environmentat Engineer (ZP-1) 
For & on behalf of Chairman 
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FUNJAE 

No . 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Endst. No. 

Regd. 

Ludhiana 
Jagron Road, Opp. Punjab Agriculture University Gate-, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony. 
Khanna. 

Dated : 

comply with the following directions: 

Endst. No. 3667 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s United Iron & Steel Roling Mill, Amloh Road, Mandi 
Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

"That the outhorities concerned shall disconnect the supply of electricity 
ovailoble to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only. 

LiFE 
tifestyle tor 
Environnent 

Dated 

Sr. Environmental Engineer (ZP-i) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

asloly 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s United ron & Steel Rolling Mill, Amloh 
Road, Mandi Gobindgarh for information. 

Sr. Environmental Engneer (ZP-11) 
For & on behalf of Chairman 
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No 
To 

Subject: 

1 

PUNJAB POLLUTION CONTROL BOARD 

The Chief Engineer (Central), 

Endst. No. 

Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3673 

Dated 

Besrabs &haesrces 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Ishwar Cast & Forge, E-68 & 69, Focal Point, Mandi 
Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"Thot the outhorities concerned shall disconnec the supply of electricity 
avallable to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

Dated 

LiFE 
Lifestyle for 
Enyoment 

Hf-uLSAVAC 

Dated 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immediately. 

Sr. Environmeno24 
Engineer (ZP-) 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Ishwar Cast & Forge, E-68 & 69, Focal 

Point, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 
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FUN JAE 

Na 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
K mal B thecgydmal.cum Web 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 
Jagron Road, Opp. Punjab Agriculture University Gate-, 
Ludhiana 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

vxbgr n 

Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 3679 

Dated :, 

HeanuEt SAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Raj Steel Rolling Mills, Guru Ki Nagri, Amloh, Mandi 
Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate efect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 

sl 

ifestyle for 
Environment 

Sr. Environmental Engineer (ZP-) 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

esyley 

Sr. Environmentál Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Raj Steel Rolling Mills, Guru Ki Nagri, 
Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engineer (ZP-I1) 
For & on behalf of Chairman 
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No 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
L ail: pbeup2omailcom. We pgucn,n 

The Chief Engineer (Central). 

Endst. No. 

Regd. 

Punjab State Power Corporation Ltd. 

Ludhiana, 
Jagron Road, Opp. Punjab Agriculture University Gate-, 

The Superintending Enineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No, 368S 

Dated 

"That the authorities concerned shall disconnect the supply of electricity 
ovailable to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demond or 100 KW (whichever is less) of 
electric power available with the industry for its office use only." 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s R.K. Steel Industries, Prem Nagar, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Hrturatha & DcoSrect 

Dated 

LiFE 

ostaby 

fest le for 
Eernrnent 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immesjately. 

Sr. Environmental Engíneer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s R.K. Steel Industries, Prem Nagar, 
Mandi Gobindgarh for information. 

Sr. Environmental Engineer (ZP-11) 
For & on behalf of Chairman 
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PUNJAG 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 

E mal ppcrop2aymail.com, Wel www.ppxb gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd. 

Endst. No. 

Ludhiana. 
Jagraon Road, Opp. Punjab Agriculture University Gate-l, Hzfu-1MEEISAIAC 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd. 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

comply with the following directions: 

Endst. No. 3691 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 M/s Rajesh Steel Industries, Mughal Majra Road, Village 
Babinpur, Mandi Gobindgarh, Dist. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

Lifestyle for 
Environment 

Dated 

s 

.....s* 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

Dated 

eslolay 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately 

Sr. Environmental Ehgineer (ZP-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Rajesh Steel Industries, Mughal Majra 
Road, Village Babinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Enggneer (ZP-41) 
For & on behalf of Chairman 
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No 
To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
d com. Web ww.ppcben 

Endst. No 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No. 369r1 

Restarste & Dscensectn 

Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Doaba Steel Roling Mills, Doaba Mill Road, Amloh 

Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the guthorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is less) of 

electric power available with the industry for its office use only." 

LiFE 

Dated os/ay 

ement 

Sr. Environmental Èngineer (ZP-1) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is 
requested to ensure the compliance of directions and submit report immedjetely. 

or 

Sr. Environmental Ehgineer (ZP-I1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Doaba Steel Rolling Mills, Doaba Mill 
Road, Amloh Road, Mandi Gobindgarh for information. 

Sr. Environmental Engineer (2P-11) 
For & on behalf of Chairman 
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FUWDAE 

No 

Io 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

M/s Bhavtik Steel Rolling Mills, 

REGISTERED 

(Shree Ganesh Ispat Udyog, Old Name- Manglam Ispat Udyog). 
Vo B.Raj Steel & Agro Industry). 
Mughal Majra Road, 

that: 

Mandi Gobindgarh 

Dated : 

LiFE 
Lifeste fo 
Envitonnent 

HSAAc 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987. 

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) 
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents 
emissions arising from its premises. 

"S 

And whereas, it is mandatory on the part of the industry to obtain consent of the Board 
21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for 

discharge of emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate air pollution control devices, so as to contain the various pollutants in the emissions 
discharged by the industry within the standards laid down by the Board / MoEF&CC. 

And whereas, earlier M/s Shree Ganesh Ispat Udyog L/o B. Raj Steel & Agro Industry was 
granted consent to operate of the Board under the Air (Prevention & Control of Pollution) Act, 1981 vide 
no. CTOA/Renewal/FGS/2021/15997283 dated 18/06/2021 valid upto 30/09/2021 for the 
manufacturing of MS Bars, Flats, Angles @ 10.0 MTD with subject to the certain conditions mentioned 
therein. 

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed 
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction 

--in the context of directions to shift rolling mills from coal to PNG, 
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant 
units be closed till compliance. This should apply not only to rolling mills but also to other 
similarly placed industries operating on coal. Wherever there is non-compliance, the State 
PCB may take coercive measures including closure, recovery of compensations and initiating 
prosecution, following due process of Law." 

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment 

vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the 
Industries of the State of Punjab with one of the provision that any order already passed or to be passed 
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shal! 
supersede any provision of this policy, if such provision is not in consonance with such order. 

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of 

cleaner fuel by the rolling mills and the same is re-produced as under: 

"The relaxation granted by the Punjab Pollution Control Board on concurrence of 
the Government to the rolling mills operating in the area of Mandi Gobindgarh fo 
shifting from conventional fuels to cleaner fuels in view of the request of the 
industrial associations made on the basis of closure of industrial units and 

escalating prices of cleaner fuel, till the finalization of the State fuel policy or 
31.12.2023, whichever is earlier subject to the suitable conditions is now 

withdrawn. 

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh 
are requested to shift to the cleaner fuels". 
And whereas, the Board has issued public notices in the print media for confirmation of 

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi 
Gobindgarh to shift from coal to PNG 
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No 

To 

Subject: 

1 

PUNJAB 

Endst. No. 

POLLUTION CONTROL BOARD 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana 
Jagron Road, Opp. Punjab Agriculture University Gate-, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 37| 

Dated :_ 

&LiFE 

Hele cCSAAC 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 -M/s Khanna Metals Pvt. Ltd., Peer Gajju Shah Badinpur Road, 
Village Mughal Majra, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediote effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

sA 

Lifestyle for 

Environment 

Sr. Environmental Engineer (ZP-l) 
For & on behalf of Chairman 

Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

oslYley 

Dated 

Sr. Environmental'Engineer (ZP-|) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Khanna Metals Pvt. Ltd., Peer Gajju Shah 
Badinpur Road, Village Mughal Majra, Mandi Gobindgarh for information. 

sa) 
Sr. Environmental Engiheer (ZP-1) 

For & on behalf of Chairman 
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No 

To 

Subject: 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Jagron Road, Opp. Punjab Agriculture University Gate-, 

Ludhiana 

2. The Superintending Enginecr (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated : 

3111 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

HY2tusESAAC 

Directions u/s 31-A of the Air (Prevention& Control of Pollution) Act, 1981 as 

amended in 1987 - M/s King Steel Rolling Mills, G. T. Road, Sirhind Side, Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only." 

LiFE 
ifestyte for 

Envrónment 

Dated 

Sr. Environmental Engineer (2P-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

oshalay 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s King Steel Rolling Mills, G. T. Road, Sirhind 

Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Efhgineer (ZP-) 
For & on behalf of Chairman 
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No 

Subject: 

Endst. No. 

1. 

PUNJAB POLLUTION CONTROL BOARD 

Emal Ptaupdomad com Wet * ppb eLn 

Endst. No. 

Regd. 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Jagron Road, Opp. Punjab Agriculture University Gate-1, 

Ludhiana. 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated :. 

3705 

Hl-1YureSAIAL 

..... 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 - M/s Bhavtik Steel Rolling Mills, (Shree Ganesh Ispat Udyog, 

Old Name- Manglam Ispat Udyog, L/o B. Raj Steel 8& Agro Industry), Mughal Majra 
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib. 

"That the authorities concerned shall disconnect the supply of electricity 

available to the subject cited industry with immediate effect and further 

directed to allow 2% of the contract demand or 100 KW (whichever is 

less) of electric power available with the industry for its office use only. 

LiFE 
Lifestyle for 
Environnent 

s Sr. Environmental Engíneer (ZP-11) 
For & on behalf of Chairman 

Dated 

Dated_oslly 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Sr. Environmenta Engineer (2P-11) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Bhavtik Steel Rolling Mills, (Shree Ganesh 
Ispat Udyog, Old Name- Manglam lspat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra 
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Engihéer (Zp-1) 
For & on behalf of Chairman 
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No 

lo 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

Ihe Chief Engineer (Central), 

Endst. No. 

Regd. 

Punjab State Power Corporation Ltd. 

Ludhiana. 
Jagron Road, Opp Punjab Agriculture University Gate 4, 

2. The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd. 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No._ 

ri........ 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Pravag Steel Rolling Mills, G. T. Road, Sirhind nd Side. Mandi 

Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is 
less) of electric power available with the industry for its office use only." 

LiFE 
iestyle for 

Sr. Environmental Engíneer (ZP-11) 
For & on behalf of Chairman 

Dated osll2y 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is re 

Dated 

Sr. Environmental Engineer (ZP-1) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Prayag Steel Rolling Mills, G. T. Road, 
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. 

Sr. Environmental Ehgineer (ZP-|1) 
For & on behalf of Chairman 

3723 

S requested 
to ensure the compliance of directions and submit report immediately. 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2aymail.com, Web: www ppcb.gov. in 

The Chief Engineer (Central), 
Punjab State Power Corporation Ltd., 

Regd. 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 9 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Sumit Agriculture Industries, Focal Point, Mandi 
Gobindgarh, Distt. Fatehgarh Sahib. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requestu d to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 
of electric power available with the industry for its office use only." 

LitL 
Lifestyle for 
Environment 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated alIhlhy 
A copy of the above is forwarded to the Environmental Engineer, Punjab Poll tion 

Control Board, Regional Office, Fatehgarh Sahib for information and compiance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Envirohmental Ehgineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Sumit Agriculture Industries, Focal Point, 
Mandi Gobindgarh, Dist. Fatehgarh Sahib for information. 

Chief Environmental Engineer (B) 
For & on behalf of Chai .nan 
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PUNJE 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G.T Road, PSEB Colony, 

Khanna. 

Dated : 

Endst. No. u263 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Dhiman Steel Rolling Mills, Amloh Road, Opp. Punjab and 
Sind Bank, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 Kw (whichever is less) 
of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for En inonment 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Dhiman Steel Rolling Mils, Amloh Road, 
Opp. Punjab and Sind Bank, Mandi Gobindgarh for information. 

Chief EnvironmentaEngineer (B) 
For & on behalf of Chairman 
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PUHJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No.4 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/S Adarsh Steel Rolling Mills, G. T. Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 
of electric power available with the industry for its office use only." 

LFE 
Lifestyle for 
Environment 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

Dated p9l2 l24 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Adarsh Steel Rolling Mills, G. T. Road, 
Mandi Gobindgarh for information. 

Chief Environmenthl Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. Y257 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Bajrang Steel Rolling Mills, Village Sounti, Amloh Road, 

Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 
of electric power available with the industry for its office use only." 

LiFE 
Environment 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compli�nce. It is requested to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Bajrang Steel Rolling Mills, Village Sounti, Amloh Road, Mandi Gobindgarh for information. 

Chief Environmental'Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2. 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov, in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Endst. No. 91S 

Dated : 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987- M/s Taj Castings, Opp. Sangam Kanda, R. G. Mill Road, Mandi 
Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 
electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further directed 
to allow 2% of the contract demand or 100 KW (whichever is less) of electric 
power available with the industry for its office use only." 

BLiFE 

Dated 

Lifestyle for 
Envirónment 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compljànce. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Taj Castings, Opp. Sangam Kanda, R. G. 
Mill Road, Mandi Gobindgarh for information. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL B0ARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gOV.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-I, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 

Khanna. 

Endst. No. 41 

Dated 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987- M/s Jandu Steel & Agro Industries, Amoh Road, Disposal Road 

Side, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 

of electric power available with the industry for its office use only." 

LiFE 

Dated 

Lifestyle for 
Environment 

Chief EnvironmentalEngineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information and compli�nce. It is requested 

to ensure the compliance of directions and submit report immediately. 

Chief Environmental 

Dated 

For & on behalf of Chairman 

A copy of the above is forwarded to M/s Jandu Steel & Agro Industries, Amoh 

Road, Disposal Road Side, Mandi Gobindgarh for information. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 
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PUN JAB 

No 

To 

Subject: 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

Endst. No. 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (0perations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 4921 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further directed 
to allow 2% of the contract demand or 100 KW (whichever is less) of electric 
power available with the industry for its office use only." 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s P. L. Dhir Industries, Prem Nagar, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

LiFE 
Lifestyle for 
Environment 

Dated olnlay 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Polution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s P. L. Dhir Industries, Prem Nagar, Mandi 
Gobindgarh for information. 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

2 

Endst. No. 

PUNJAB POLLUTION CONTROL BOARD 

E-mail : ppcbzop2aymail.com, Web: www, ppcb.goy,in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 

Near SSP Office, G.T Road, PSEB Colony, 

Khanna. 

Dated 

Endst. No. 4234 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Maha Luxami Agro Industries, Mughal Majra, Mandi 

Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 

of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Envirónnent 

Dated 

Chief Environmental Enginee (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested 

to ensure the compliance of directions and submit report immediately. 

Dated 

s9lnlay 

Chief EnvirdnmentalEngineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Maha Luxami Agro Industries, Mughal 
Majra, Mandi Gobindgarh for information. 

Chief Environméntal Engineer (B) 
For & on behalf of Chairman 
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PUNJAB 

No 
To 

1 

2 

PUNJAB POLLUTION CONTROL BOARD 
E-mail : ppchzop2@ymail.com, Web. www.ppcb.gov.in 

The Chief Engineer (Central), 

Endst. No. 

Regd. 

Punjab State Power Corporation Ltd., 

Ludhiana. 
Jagron Road, Opp. Punjab Agriculture University Gate-l, 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 433 

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 - M/s Devgan Steel Roling Mills, Village Mughal Majra, Near 
Deep Kanda, Mandi Gobindgarh. 

has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 

comply with the following directions: 

&LiFE 
Lifestyle for 
Environment 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 
of electric power available with the industry for its office use only." 

Dated 

Chief Environmentàl ngineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compi�nce. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Devgan Steel Rolling Mills, Village Mughal 
Majra, Near Deep Kanda, Mandi Gobindgarh for information. 

Chief Environmental Enginec: (B) 
For & on behalf of Chairman 
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PUNJAB 

No 

To 

Subject: 

1 

PUNJAB POLLUTION CONTROL BOARD 
E-mail: ppcbzop2@ymail.com, Web: www.ppcb.gov.in 

The Chief Engineer (Central), 

Regd. 

Punjab State Power Corporation Ltd., 

Endst. No. 

2. The Superintending Engineer (0perations), 

Jagron Road, Opp. Punjab Agriculture University Gate-l, 
Ludhiana. 

Punjab State Power Corporation Ltd., 
Near SSP Office, G. T Road, PSEB Colony, 
Khanna. 

Dated 

Endst. No. 4245 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as 
amended in 1987 -M/s Citizen Ispat Udyog, Lease of M/s Balaji Alloys, Talwara 
Road, Mandi Gobindgarh. 

It has been decided by the Competent Authority to disconnect the supply of 

electricity available to the subject cited industry immediately. You are, therefore, requested to 
comply with the following directions: 

"That the authorities concerned shall disconnect the supply of electricity 
available to the subject cited industry with immediate effect and further 
directed to allow 2% of the contract demand or 100 KW (whichever is less) 
of electric power available with the industry for its office use only." 

LiFE 
Lifestyle for 
Environment 

Dated 

Chief Environmental Engineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, Fatehgarh Sahib for information and compi�nce. It is requested 
to ensure the compliance of directions and submit report immediately. 

Dated 

Chief Environmental Ehgineer (B) 
For & on behalf of Chairman 

A copy of the above is forwarded to M/s Citizen Ispat Udyog, Lease of M/s talaji 
Alloys, Talwara Road, Mandi Gobindgarh for information. 

Chief Environmentàl Engineer (B) 
For & on behalf of Chairmarn 
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Gmail sunieta ojha <ojhasunieta@gmail.com> 

OA/295/2023 DIMPAL KUMAR VS STATE OF PUNJAB &ORS 
1 message 

sunieta ojha <ojhasunieta@gmail.com> Thu, Dec 12, 2024 at 5:56 PM 
To: ashutosh.bhardwaj13ab@gmail.com, cs@punjab.gov.in, aisra200@yahoo.com, kapilaik@yahoo.co.in 

Dear Sir, 

Please find the attached copy of the action taken report in the subject matter. Kindly accept service. 

Iii ACTION TAKEN REPORT.pdf 

OFFICE OF SUNIETA OJHA 
Advocate-on-Record 
Supreme Court of India 
336, Kaveri Apartment, 
D-6, Vasant Kunj, 
New Delhi-110070 
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